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• LEGISLATIVE ASSEMBLY 
Monday. 9th ApTil 1945 

The Assembly met in the Assembly Chamber of t~e Council ~ ~ ~t  
Ele'1len of the Clock. Mr. President (The 'Honourable Su-Abdur RahlDl} ill lhe 
,Chair. 

JolEMBER SWORN: 

Mr. Chandulal Madh&vlal Trivedi, C.S.I., C.I.E., O.B.E., I.O.S .• ~  
(Secretary, War Departblent.). 

STAliliED QUESTIONS AND NS E~S 

(a) ORAL ANSWlIRS 
JIr. T. S. AvinaabiliDgam Ohet.tiar: Sir, uill you allow question No. 17M 

to be taken up first? . The question was asked the other day and was postponed 
.m t ~  I submit that it n;1ay be taken up first. 
Kr. Preai4Ult. (The Honourable Sir Abdui-Rahim): That cannot. be done. 
Kr. T. I. AviDuhtlh.apw Ob.et.tP.r: Sir, you consulted the House and it 

was decided that it. CWl be ione and the Leader of the House also agree(\. 
ne ~~ IUr ~ ~d  If all those Members who have got 

quest.ions before that. forego them I ha,e no objection. 
.... ~e i e t (The Ilonourable Sir Abdur Rahiiil): If the other qu-.t.ions 

can be expedited, it will be ~ ed  

----
RBOALLING OF THE HIGH COMMISSIONER ~~ , AND ENJ!'OB(;'ING 0.-EOONOllIO 

SANOTlOl'fS ~ INS , Sol!T.H AFBI04 

1688. *Ilr. T. S. AvinasbjJjDgam C ~  Will t ~ Honourable Member for 
Commonwealth Relations please state: 
(a) whether he has considered the opinion of the House that the High Com-

missioner should be recalled from South Africa and economic sanctions taken 
.against that country; . 
(b) whether he has considered the vote of the House in throwing out the 

demEUld fol' grant fOJ; I ~ ,~ n E te n  ~e f ~ his ~ i e to take such 
8teps; and . 
(c) if so, with what effect? 

~ e O ~ e Dr ••••• ~e  (a) and (b). Yes. 
(c) As I have already stated the matter is still under consideration. 
:.r. T. S! in , ~,  e ~  M4J' I know when the ~n i e ti n .. 

e-xpected to be finished? .  . 
The J ~ U' ie Dr •. B. J. lQ1are: I hll-va no grounds to e~t  anything. 
]fr. T. S. ,.viD.,z.Ulp,am <Jhetti.,a': l'4'.Y I ~  if the South African 

Indians themselves llave ~e'dRe ti n  and sent. tbem to \'h" R n ~ e 
'Member concerned t ~t the High Commissioner ~ d be recalled? . 
The KoDourabl.e !Jr. 1I'! B,. ~ e  I am ~ e of that. 

CONSIDlCllATION OF ASSEMBLY'S REJ'USAL OJ!' SUPPLIlCS TOEuOUTIVll: CoUlfOIL 

1689. -llr. T. S. AvinasbUingam Chetti&r: Win the Honourable the Leader 
()f the House please state: . . 
(a). ~t e ' t~e vote of this House-Refusal of supplies to the Executive 

CouJlCII. thIS seSSIOn has been considered by the Executive Council; and . 
(b) If so, the result of the consideration? 

The llon01l1'4ble Sir IJ~ ~  This question, which should have 1}eell 
atldressed ~ the Finance Member, will be answered tomorrow. 

WITHDRAWAL Oll' BU1LDpm G1U.NT TO PmvATE SCllOOLS m QUmTA 

1690. *Kr. ~  ~  S t ~ B. J:-Jk Salt: Will the Secretary f~ Education. 
Health and Lands please state: , 

( 2605 ) 



2606 LEGISLATIVE SSE BI ,~ 

(a) whether the i~din  ~nt of rupees t ~ lakhs to 
~ ett , which he mentIOned m the Assembly on the 30th 

[9TH APRIL 1945. 
private schools in 
March, 1944, has 

been withdrawn; . 
(b) whether this grant 'NBS it ~~ n for. ~  of i~din  te ~  and 
(c) whether it is a fact t~ t unlImIted. build1D:g matenal was available:"at the 

Bame time for the construction of a Resldency III Quetta? 
Mr. J. D. '1')'IOA: (a) No. It will be paid as soon as any private school is 

ready to start building and its proposals ha.ve been accepted. 
(b) Does not arise. 
(c) No. 
Se. Y1II1II 16d.ooIa Batoon: Is the Honourable Member aware that the 

Islamia High School at Quetta has started a building for thii purpose? 
Mr. I. D. 'l'JmIL: I am not aware of that. 

CoJDlI'l'TD FOR SlIILBC'l'ING STuDUTS FOR STUDY ABROAD 

1691. *Mr. T. S • .AvinaabiUDlam Ohettiar: Will the Secretary for Education, 
Health and Lands please state: . 

(a) whether the Committee for selecting students for study abroad has been 
appointed; if so, who the members of the Committe.e are; , 

(b) whether applications from students have been invited; if 80, the latest 
ute within which they have to apply; and 

(c) whether the selection of studen.ts whose expenses are borne by the Pro-
mces are made by the Government of India or the Provinces? 

Mr. I. D."rJIIOII.: (a) Yes. The ~e e ti n Board consists of: 
(1) Sir Maurice Gwyer (Ohairman). 
(2) The Educational Adviser to the Government of India. 
(8) Dr. Sir Shanti Sarup Bhatnapr. 
(4) Sir Shafaat Ahmed Khan. 
(5) Oaptain Sardar Nau Niba} Singh. 
(6) ltao Bahadur N. Siva Raj M.L .•. , and 
(7) An expert or experts in each technical: subject for which student. are J.o 

he selected, to be co-opted as occasion requires. -
(b) Yes. The last date for receipt of applications, which was origiDally ftDcI 

.1 \he 15th April 1946 has been extended to the S()th April IM5. 
(c) The Selection of stipendiary students to be sent for training to meet 

PI'ovmcial demands will in ~ e first instailce be made by the Pnmncial Govern-
mentseoncern.ed. 

Itr. iI . .I.. Sathar E. ~ satt.: is this Ooriiinittee going to make selec-
tions for all over India or is it only for the Centrally administ.erea. areas? 

iii. ,. D. 'f;IaIl: The centrally administered areas as Such },iardly come into 
ft. The selection committee to which I have ~fe i'ed WiIl make selectiona for 
\he posts which are t.o be filled. under the Central Goveri:unent, whether at 
headquarters or iii the centrally administered areas. But ~e also upect Ulal 
.... e shall have to iIivoke their help to check the Provincia1 GOvernments' Selec-
tions if the Provincial Governments ask for more places than it win be p088l'ble 
\CIgive them. 

Mr. T. S . .AvtnaabUlnpm Ohe\tIar: May I know if advertisements foto 
applications from students have appeared in 8J.J. provincial newspapers also'? 

Kr. I. D. TJIOD.: Yes, Sir; they have appeared. in a large number of niws-
papers. 

JIr; Lalohaa4 1I'avalral: Will selections be made on applications being 
received by the centire or will they he receivei! by lihe JY!'O'Vhtces and sent; to ~ 
centre" wm there be direct selection also if applications are made fo ~ e 
selection board. or the Honourable Member's Department? 

Mr. J. D. 'l'yIoD: I am not Flure that I quifie followed the IIooourable Mem-
ber's quesliion. In respect of posts that w111 be sponsored by the Centre, appli-
cat.ionR R ~ he addressed to the Department of Education, Health and Lands 
Rnd thev wm be placed straight before the selection committee.' In the case ", . ( , 



STAU_D QUBSTIONS AND ANSW_II 1e07 
IOlts sponsored by the ~  applicaf!ions should be made to jle pro-
mces. There is nothing to prev.ent a person applying to both but he is lIupposed 
to inform each authority that he has also made an application to the other one. 

Pandit T,aJrabml Kana Kalka: When is this selection committee going lo 
meet? Has any date been fixed? 

Mr. -I. D. 'l"J8OI1: No date has actually been fi e~  but t~e  will have to 
meet very early in May if they are' to get through thell" work m tune to get the 
students placed. . 

1Ir. ll • .6.. Satbar II. J:88M Sait:. Now that there is a central committee will 
the Honourable Member implement the promise made in this House and in-
struct the selection committee to fix a quota for the minorities? 

JIr. I. D."lJIOD.: The central committee will certainly be told to see that 
in respect of the central quota as a whole every effort is made to provide for 
minority candidates according to the generally accepted communal ratio. Bul 
this is, of course, subject to candidates coming forward in requisite numbers 
With the minimum qualifications. 

Dr. SIr ZJa Vdclbl. Abm&cl: May I know whether this committee will also 
make selections on behalf of the provincell or the provinces will have their own 
lelection committees? 

Mr. I. ~  I thinl that h .. been answered, but I will repeat-tbe 
provinces will have their own selection boards. But if, 8S we think is probable, 
the pro'9iilcea au for more places than we can ftnd., we propose that this com-
mittee shall help us to thin down the provinces' demands. 

SAFBGUARDIRG OJ' lUNUFAOTUB.IliG bDUSTBDIlS ESTABLI8lQID IN bDU 
1111. ·1Ir. 1IaJL. Subedar: (a) Will the Honourable Member for Industriel 

and Civil Supplies be pleased to state if Government have noticed the te~ 
from London, dated the 23rd March, 1945, in. the Hinduattm Tim,., of the 25th 
March, 1945, reading as follows: . 

"Reviewing the India Government's expansion of the list of permitted im. 
ports, the Manche.teT Guardian'. financial editor declares this is a valuable 
opportunity for the British exporters to i'e,.establish themselves in the Iildian 
market". 

(b) By what measures do Government propose that definite attention will 
he paid to the requirements and the plight of manufacturing industries estab-
lished in India, and that such industries will be prevented from going under, 

(c) Do Government propose to make a statement of the work done by the 
Hydari Mission in the United Kingdom, of the items for which orders have been 
placed and of the items with regard to the importation of which in India nego-
tiations have been started? ' 

If'he Kouoarable Sir .. Am1ll Kuq_: (a) Yes. 
lb) TUB whole e~ti  is now under exaDtination by Government and the 

Honourable Member may rest Ilssured that suitable measures will be takt·Jl in 
good timf'. so that the interests of Indian industries are not adversely affected. 

(c) I would draw the Honourable Member's attention to the PTB •• 
Communique which was circulated to members of the Legislature on Friday 6th 
April. 

Mr. Mana 8abedar: The PTe •• Cotnmunique does not mention all the, items. 
It mentions only with regard to certain goods. Certain items have not been 
included and it has two etceteTa.. The consumers, the merchants and the 
iudustr.ialists are all anxious from their own point of view to know what are 
the artIcles that the H!dari Mission is arranging to bring, in what way or through 
what channels they Wlll be effected, what quantities, at what prices • . .•. . 

The lIcla.ourable Sir K. hlnl Haque: The channel and the necessary safe-
~ d  are now matters which are being looked into but so far 88 the main 
t ~  are concerned they ~ e been mentioned in the pTe •• communique. 

Mr. Kana 8abedar: WIll the Honourable Member help the public 10 
undcr!'otanl1 GoveI"?-ment's activities. which may be in the right direction? Will 
~e h'lp :h.e p\1blIc. to underst!l"?d these activities by i in~ a detailed list of 
.tems arrIvals, pnces. quantItIes and values every month? 

• 
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Thl JlOllOurable Sir .. AIiIul JluqUI: I am noj; prei.&red to IWSW8l' tbal 
-questaon but I will bear in mind the points tl).at my frina has r&iaed in c1ia-
.(jussing and deciding the future. We have been looking into these matten. 

1Ir. Abdul QIiJum: May I know if all the. necesaary steps ~  been tak8ll 
to see that the existing industries do not go under or are not crippled? 

'l'JIe BGIlowablt Sir M • .A.IiIul _que: I have re.e.e.atedly ~ ed ~ 
House tha't whatever might be the programme of th..e Import of consum8l' and 
producer goods. Government will specially look to the interests of IJidian in-
{iustries. In the pre8S communiq1l6 itself my friend will find as a matter of 
fact a large quantity of goodB which 3re coming and which are neceBBary for 
the purpose of Indian manufactures. The needs of the consumers are alao 
there but we have emphasised very much the need of importing articles which 
are needed for the purpose of production witliin India. 

1Ir. '1'. '1'. Kri.namachN'l: May I know if it will be possible for the 
Honourable Member to arrange for this House to have a discuBBion on thi. 
communique and also for the House to have the benefit of hearing Sir Akbar 
Hydari on the matter? . 

!tie Boaoarable Sir M. Asinl Jlaque: I think 'the Honourable the Leader 
{)f the House should be addressed on that point. 

Mr. '1'. 'r. XriabBamacU.ri: I thought the Honourable Mem"-r can take 
-the initiative in the matter ..... . 

1Ir. PnIldmt. (The Honourable Sir Abdur B i~  ~ t 'lu_Qqn. 
EXTENDING OF POWEllS OF Fn.x ADVISOBY COJDlrrrEB 

1893. *JIr. Jlauu Subed&r: (a) Will the Honourable Member for Industries 
1md Civil Supplies be pleased to state if Government intend to increase lobe 
]lOwers of the Film Advisory Committee and give them functions and powerl 
.imilar to those of the Text:le Control Board? 

(b) How far has the proposal for a delegation -of the film industry to foreign 
(:ouiltries progressed and what !llciIities do Government propose to give? When 
·dll this Delegation leave India and who will be included in it? 

ftl:Boaourable Sir •• AIiIul Jluque: (a) .No. 88 the nature and scope of 
the two Control Orders is quite different. 

(b) Government are awaiting joint proposals from the Film Associations in 
this respe.'t. On receipt of these proposals the questions raised by the Honour-
.able Member will be considered. 

LICENCES ISSUED FOB FILMs 
16M. ·1Ir. Manu Subedar: (a) Will the H ~ e Member for Industries 

-and Civil Supplies be pleased to state the total number of licences issued for 
1Bms during 1944/45 and whether any statement as to whom these licences 
have been issued. has been communicated either to the public or to the producers' 
-organizations? 

(b) Have Government heard any criticism of their policy of giving film 
ti en ~ ~  hiring studios who have not been producers before at all, or who 
have me.ely produeed an occasional film? 

(c) Is not the test for giving licence the record of productions in the past, 
rather than the possession of physical property in the nature of a studio? 

. (d) Will Government discontinue any departures which may have occurred in 
the past of licences being given not to producers but to studio owners. whether 
they are producers or not? . 

(e) Why have Government considered it necessary to demand, with the ap-
plication for licence, particulars of the story, names of stars, name of studio 
location ot studio, where ~ e film. would be produced and more particularly, t ~ 
name of the party who wIll prOVIde finance for the picture? 

(f) In what mBnner does this precaution help in diSCriminating between the 
applicants? 
. . (g) How many cases of sale or transfer of licence once issued 10 a party 
have been brought to the notice of the Department during 19«/45. aJld on 
what basis is permission to do this given?' 
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ft. BOIIDIIl'a'" Sir M. AIinl Bqu: (a) FiTBt paTt.-It is presumed tha.t 

ille Honourable Member is referring to film production licences. If so, the 
al10tment of film production licences has not been made according to calendar 
or financial years. The last allotment was made for the period 1st September 
1943 to 31st December 1944. The total number of licences issued up to the enl! 
of 1944 was 286. The total number of licences issued from 1st January 1945 up 
to the end of March 1945 under the CUlTent allotment is 44. 

Second paTt.-No. Allotment of licences, however, is ordinarily being made 
in consultation with the Film Advisory Committee on which Producers' Orga-
nizations have their representatives. 

(b), (cJ and (d). The principles governing film licensing have been indicated 
in reply to part (b) of starred question No. 716 by Dr. Habibur Rahman on the-
30th March HI44 and the second pm of (b) of &tarred question No. 460 by 
Mr. K. C. Neogy on the 21st February 1945. These principles apply to studio-
owners as well 8.S to other producers. There has been no departure in tihe-
grant of licences to studio-owners from the above policy. There has been some 
criticism in regard to grant of licences to studio-owners under (iii) of part (b) 
of the reply to Dr. Habibur Rahman's question referred to above. 

(e) Government have not asked for partiC'ulars of the location of the studio. 
They have since agreed not to insist on f,he submission of tD:e story. The inten-
tion in calling for the remaining infomlation is: 

(i) to facilitate detection of transactions amounting to sales of licences; and: 
(ii) to ensure that the producer is really in a position to take up production 

&s soon as the licence is granted to him. 
(f) The information is not called to help discriminate between the applicants 

for licences. 
(g) Allegations have been made on a number of occasions that certaiD pro-

ducers in whose names the licence. were initially granted had subsequently 
sold or transferred their licence. to other parties, but these allegations were 
not substantiated by any proofs. No permission for this purpose has been 
grlintpd nol' is there any provision in the Film Control Order to permit such 
transactions. 

Mr. KAn1l SlIbldar: In view of the fact that this i. oPenly talked abou" -nel 
writtea on by the film joumals that licens88 have been hawked round and hin'e 
been sold at very high and profiteering ratel, will the Honourable Member look 
into the mAtter and arrange for . . . . . . 

'!"h. BOD01II&blt Sir M. AlinJ. 8114111: That is a matter which is just now 
under consideration and I have" myself noticed that such a talk is gomg on and 
in view of that I thought it was desirable that we should investigate this matter. 
A!! soon as the Assembly is over I have to come to some decision as to how we 
can keep a watch over these things. 

Mr. Jla,u1I S.bedar: Will the Honourable Member arrange to B~e tha, the 
license lJhould Itplle if the original pan, doe. not; anil itself of it? 

Mr. T. T. Kri",nunlChNl: May I know if the Honourable Member's atten-
tion has been drawn to the allegations made against his Department by a 
magazine called HuTTiyat in an article. dated the 25th June. 1944. in which he-
tnd his Department have been challenged to prosecute the people who haye 
made those allegations? Has anything been done in this matter? 

!'he BoDoarabie Sir M. AsInlBaqlll: I have not seen it but I will look into-
the mattel'. 

GROW Mom: FOOD ColfTlUBUTION GIVlIINTO MADRAS GOVEBNMENT 
1696. ·SrI. E. B . .Jinaraja Heidi: Will the Secretary for Education, Health 

and Lands be pleased to state: 
(a) the amount "given to the Madras Government to grow more food in the 

year 1944-45 and how muoh of it was spent by them in the (allowing districts: 
(i) The Nilgirie, (ii) Malabar, ~d  (iii) B ~t  KanarB, in the year 19«-45; 
(b) how many (i) tube wells, and (ii)surface wells were sunk in the abovlt' 

.nst.rict.s in the year 1944-45; 
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te) tht: amoullt cOlltributed under ~ e~ en  irrigation ~e  to the 

Madras l:i"ovt:rnment in the year 1944-45 and .lJ.ow much was en~ m the nDove 
named dII:;tricts by them in the year' 1944-45 ;' -

td) wnether there is any place in the West Coast where 1 lb. of mtion is 
given; and . . 

(e) what steps are being taken to increase the ratIon m the. e~t Coast to 
1 lb. pel' head lJt!r day and when the people can expect to receIve the full one 
pound ration in the West Coast? 

Mr. I. D. '1'11011: (a) Lo&ns amountins to &. , ,OO ~ and grants. 01 
lY. 29,91,R96 were sanctioned for Grow More FoodSchemea m Madras dUl'lD.8 
1944-45. Information regarding amounts spent from 1!hese in the three districts 
Damed has been called for from the Madras Government and will be furnished 
to the House as soon as available. 

(b) The information is being collected and will be furnished to the House 
in due course. 

(c) Grants amounting to Rs. 9,20,000 were given to 1!he Madras ~en' 
lor ewergE'ncy irrigation schemes, during 1944-45. Information regarding the 
.amount spent in the three districts has been ca.Uei for from the Madru Govern-
ment and will.. be furnished to the House in due oourse. 

(d) Yes; there are a number of such places. 
(e) The only rationed area on the West Coast. where the cereal ration is 

leu than lIb. per adult per day is the Malabar Pistrict, in whioh non-produc8ll 
1'eceive a ration of just over three-quarters of a pound of cereals per adult; per 
day. Allowances are made for producers, however, on the basis of lIb. per cia,. 
The ration in Malabar will be increased as soon loa the supply posiaon permits. 

Sri K. B. liDazaja Kelde: With reference to part (d) of the question, will 
the Honourable Member please state what ill the percentllge of people who 
:rtlceive one pound ration per day? 

Ill. I. D. 'l'JIOIl: I am afraid I cannot give the percentage. 
Ill. B. A. SaUlar B. J:1NoJl Salt: May I Jmow if my Honourable friend i, 

.aware that there is a great complaint that most of these granf.a which are DUlde 
for ·the Grow More Food Campaign are used for administrative purp08ea, mob 
"8S salaries to the oflicials and tninp like that? , 

Mr. I.D. Ty .. : I think & very small pl'Oportiol\ is used for that plll'pGN. 
1Ir. "1'. S. AvtDMbtlblgam Ghet_: May I know whether the money is dis-

tributed in the Provinces as grants or as loans? 
lb. I. D."l'yIIoD.: Bo·th as loans and grants. 
Plot. ... G. B.aDga: May I know if the Honourable Member has any infaf-

m .. tion as to the total area of additional land that has been broughfi under culta-
~ ti n in Malabar and Carnatak as a result of this Grow More Food Campaign' 

Mr. 1. D. 'l"yIoIl: I have no information distriet by distriBt. 
CocoA BlIlAllS IJIPOBTlID ~  CJlYLOX 

1698. ·.r. A. Sa'1&J1.11'&11P -oortr: Will the HonoQlfoble the l!'ood 
Member vlease state: . 

(a) the quantity of Cocoa beans imported from Ceylon in the months of 
.January and February 1945; 

(b) whether' a controlling Board has been formed in England with the name 
of "Combined Food Board" which has taken under its control the distribution 
-of the cocoa crop in the Empire countries including Ceylon; 

(c) whether it is a fact that this combined Food Board allotted no quota fGr 
India; 

. (d) whether he is aware that industrial oircles connected with cocoa. and 
Bhocolate industry in India are. periurbed over the existence and the future of 
-the coroa. and chocolate indust4'y in the BOuntry unless supplies of cocoa bean, 
-are forthcoming from Ceylon in the immediate future; and 

(e) whether the Honoura.ble Member proposes to take neeeaaary siiel>s to 
help this industry in getting a quols of eocoa beans if there ia no quota aUo.a 
at present' 
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.The n ~e Sir lwala Pruacl Srivaatava.: '(a.l The infonnation is heiDI 

co118cted ¥ond will be laid on th6 table-of the House in due course. -
~  The distributiollof Coc,?" beans produced in the Empire Qountries in-

cluding Ceylon is regulated" by the, London Food Council and the Combinetl 
Food Board, at Washington. 
(c) and (d). Yes. 
(e) Necessary steps are already being taken. 
Prof. If. G. BaDga: M'sy I know whether  any investigations have beep 

~de by the Government to see if in any par:t of India cocoa beans could be 
rlused. 

The llonourable Sir .Twala Pralld Slivaatava: That is not my Departmen': 
I cannot answer thai; question. 
Mr. T. S. AvinuMinpm Ohettiar: What steps are being taken in $bia 

watter? 
The llonourable Sir IwaU. Prasad Srivutava: I C&J1 tell the Honourable 

Member that. in 1945 a chocolate iactory in Poona brought it to the notice 01 the 
Food Department that the export of cocoa from Ceylon had been restricted ad 
the aHocstions of thli. commodity are now made by the London :Food Counell. 
That was the first time we knew of it. This firm asked for the import ot ~ 
tons of beans and the Chief Con.trolJ,er of Imports has been requested b1 us to 
set the food import programme for 194f amended so as to iriclude this item. 
We have also askt.d the Regional Food Commissioners. to ascertain the 

requirements of the country as a whole. On receip't of their replies we will mo ... 
for further allocations of beans from Ceylon if necessary. 

TBO.HNIOAL CBNTBJilS OPBNED BY LABOUR DBPARTlirIENT 

1891. -Dr. Sir zta Uddbl Abm&Cl: (a.) Will the Honour&ble the Labour 
Member please ~enti n the number of Technical Centres opened by tile Labo_ 
Department (i) in association with Mu",lim Institutions, (ii) in association witla 
non-Muslim Institutions, ~ (iii) in association with independent Insti*utoioDl 
DOt connected with any Engineering Institutions? 

(b) How many of the Institutions under (iii) are under Muslim ~t 
tion, and how many under non-Muslim administration? 

(c) Does the Honourable Member propose to lay on the table of the HOUM 
tile names of all these Centres for Technicians mentioned in classes (i), (ii) ami 
(iii) ? 

The Honourable Dr. B. B • .Am1tedJrar: (a) (i)-lS, (ii)-74, (iii)-If b1 'IIm_ 
4ependent institutions" are meant "private in tit ti ~ , there are 86. 
(b) Of the 86, 2 are under purely Muslim adminiB\ra'tion. 
(e) A atatement is laid on the table. 

~ t 

I.--Tl!lCBNICAL TRAINING Cl!lNTlI.IIS AssoCIAftD WI'DI M.USLIJI INSTl'l'1JTIONS 
.i.. lJn,intering:- " 
1. Abdullah Fazalbhoy Technical Inltitute, St. Xavier College, Bombay. 
2. Anglo-Arabic College Technical Institute, Delhi. 
3. Mualim University Engineering College, Aligarh. 

B. Non-Engineering:-
4. Anjuman Industrial School, Madral. 
5. Shia Intermediate College, Lucknow. 

n.-T&cmo:CAL TiwlnNG CDTRU AISOCIADD WI'l'B NON-MusLDI INII'1'II'1'UTIONS (ExOUJD-
ING CmrnIzs ASSOCIATBD WI'l'B INSTlTUTtONS lItt1N BY PROVINCIAL GOVDNImNTII .om 
STADII AND WITH RAILWAY Wo..:81IOP5) 

:A. Engineering :-
1. B. P. Chely. Technical School, Kriahnagar. 
I. College Of Engineering aDd Technology, Bengal. 
I. D. ~  laclutrial 8cIIool, Bajahahi. 
4. Don &.co Technical School, JrziaJmapr. 
I. I. G. N. 'Co'l Ltd., Souchara 'WorbhOp N&ra1aDgaJlj. 
6. K.  K. Teo1mical School, Mymuaingb. • 
"I. B. C. Technical School, BordWUl. 
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8. Calcut.ta. Tramway Company, Calcutta. . 
9. Fandpur MiaBion Ind1l!lt?-ial Sch!lOl, Farllipur. 
·10. George Telegraph Trammg InstItute, CalcDtt.,a. n. lnatitute of Engineering e n ~  Calcutta. 
12. Vishnupur Technical School, Vlshnupur .. 
13. Bhartiya Engineering Works, Sahibgunl· 
14. Jamshedpur Technical Institute, Jamshedpul. 
15. School of Industry, Ratnagiri. 
16. King Edward :V'll Technical School, Dhullia. 
17. Nowrosjee Wadia College, Poona. 
18. Victoria Jubilee Technical Institute. Bombay. 
19. Berar Victoria Memorial Technical Institute, Amraoti. m. Delhi Electric Supply & Traction Co., Delhi 
21. A. G. Technoloji;ical Institute, Vuyyuru. 
22. Pioneer Gas ProduC'ar Works, Bezwada. 
23. St. Aloysius Engineering Works & Industrial School, Vizagapatam·. 
24. St. Joseph's Industrial School, Trichinopoly. 
25. St. Mary's Industrial School, Kumbakonam. 
26. St. Xa:vier's Industrial School, T!lnjore. 
27. United Motors Limited, Coimbatore. 
18. P. V. Urr· 8 and Sons, Limited, Madras. 
29. P. S. G. & Sons' Charity Industrial Institute, Peelamedu. Coimbatore. 
~  P. T. Lee, Changalvoriya N aicker 8 ·J."eC1lDJcal and Industrial School, MadrY. 
31. Rama Krishna Mission Industrial School, Mylapur, :Madras. 
i2. Indian Civil ~ee in  Institute, Sukkur. 
05. N. E. D. Engineering College, Karachi. 
34. Victoria JubjJee Technical Institute, Sukkur. 
215. ~n e  Hindu University Engineering College. Benares. 
36. Mirzapur El'actric Supply Co., Ltd., Mirzapur. 
37. Technical College, Dyalbagh, Agra. 
38. Birla College, Pilani. 
39. Pioneer Motor Service, Nagercoil. 
40. Madras Corporation Electrical WorkBhop, Macb·...· 

.. N Oft-Engi7leeri7lg :-
!U.. pe,mtoWJl Tyre Se.rvice .Ca1cutt.a. 
42. lntel1J!itional ~ &idotors, Ltd., Calcutta. 
43. Ramakrishna MiYion Sarda Pitha, Belur Math, Howrah. 
44. City College, Calcutta. 
~ CoIl. of Wireless & Commerce, Calcutta. 
lUi. Dritt & Co., Sanitary Engineers, Patna. 
47. South Bihar Sugar Mills, Bihata. 
48. Govern/pent. Aided Royal lnatitute of Commerce, Kuu.rpur 
49. Government Aidea Imperial Institute of CODlmerce, ~ i  
SO. Government Aided C ~ i  lnatitute, Pat... . 
51. International Tyre Service, Bombay. 
52. Tl/>mkankar's Wiremen'! Cla"s, Abmedu.,gar. 
53. Bombay Education IDstitute. Dadar, BoIirbay. 
54. Nasik Commercial Institute, ~ i  City. 
55. S .. P. M. Institute of CODlmeree, Poona, 
56. OMental 'Commerce School, Nagplir. 
57. B. A. Naidu's Training Oentre, Tiruttani. sa. Diatrict Board Industrial School, Tanjore. 
59. South Madras Agencies, Ltd., Trichinopol1. 
60. Standard Construction Co., Ltd., BezwBda. 
61. Andra Type Office, Bezwada. 
62. P. V. Krishnahya Chowdry's Training Centre. Guntur. 
"21. Hao Rahadur Gollapndi Technical Training Centre· Bez'9ada. 
64. Technical & Commercial Training Oentre, Rajabmundry. 
65. Star of India Commercial College Rawalpindi. 
66. Technical Institute, Kurwar. ' 
67. Weslay Technical Institute, Benares. 
68. I_ucknow Christian School of Commerce Lucknow 
69. U. P. Institute of Commerce. Allahaba'd . 
70. Indian Institute of Commerce, Mhow. ' 
71. Rasalpura Vocational School, M. C, C., Mission, Mhow. 
72. Patel Institute, Nagercoil. 
73. Municipal Technical School, Sholapur. 
74. Y. M. C. A .• Lahore. 

lII.-TECHNICAL TBADmrG CaiTus AS80CIAT&D WID: GoVBJIKaT IBiitiUtiOW;' 
1. Technicsl Training Oentre, Ajmer. 
2. Bhillong Training Centre, ShillODl. 
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3. Surma ;Valley Technical SchOQl, Sylhet. 
4. B. G. Technical School. Rangpur. • 
6. Bengal Engineering College, Sibpur. 
6. B. N. Railway Workshor, -Inargpur. 
7. Calcutta Training Centre, Calcutta. 
8. E. B. Technical School, Pabna. 
9. B. &; A. Railway WOrkshop, Kanchrapara. 
10 . .Aheanulla School of Engineering, Dacca. 
11. Calcutta Engineering Collega, Ballygunj. 
12. Ranchi Technical Institute, Ranchi. 
13. Tirhut Technical Institnte, Muzaffarpur. 
14. Bihar College of Engineering, Patna. 
15. P. W. D. Workshop, Dehri-op-Sone. 
16. Bombay Technical Training Centre, Parsi Hunnarlhala. Bombay. 
17. Engineering College. Poona. 
18. Rooortson Industrial School. Jubbulpore. 
19. Government Engineering School, N ag:pur. 
20. Government School of Handicrafts, Akols_ 
21. Karolbll2h Training Centre, DeIhl. 
22. Delhi Polytechnic, Delhi. 
23. College of Engineering, Guindy. 
24. Government Industrial School, Bellary. 
25. Governm'i!nt School of Technology, M.adra •. 
26. Government Trades School, Mangalore. 
27. Government Victoria College, Palghat. 
211. Madras Training Centre, Anantapur. 
29. S. I. Railway Workshop, Golden Rock. 
30. Government Industrial School, Calicut. 
31. Government Industrial School, Madura. 
32. Instrument Mechanics Training Centre, Hind~'  
35. Cunningham ~ ni  Institute. ·Haripur, Hazara. 
M. e ni~ Training Centre. Peshawar. 
35. , e ~ent H,igh School, P.eabawar. 
36. P. W. D. WO.rkshop, Cuttack. 
lIf. Textile Refitters' Training CIallll, Cuttack. 
38. Orissa School of Engineering, Cuttack. 
39. Craik Technical School, Lahore. . 
40. Government Industrial School, ,I I ~  
41. Government Industrial School. Jhelum 
42. Gowrnment Industrial School, Kasur. 
43. Government Industrial School-, Ludhiana. 
44. Government Industrial School, Lyallpur. 
45. Government Industrial School, Multan. 
46. Government Metal Works Institute, ~ City. 
47. Government School of Engineering. Ra8ul. 
48. Central M.odel School, Lahore. 
49. Governmant High School, Amritaar. 
50. Government High School, .Jullundur. 
51. Government High School, Multall 
52. Govenunent 'High School. Sialkot. 
53. Government Industrial School, Ferozrur City. 
54. Government Industrial School, Rawalpindi. 
55. Government Industrial School. Rohtak. 
56. Government Intermediat-e College, DharaJll8ala. 
57. Government Metal Works Iustitute, Sialkot. 
58. Government Wood Working Institute, Jullundur. 
59. North Western Railway Workshops, Moghalpura, Lahore. 
60. Punjab College of Engineering &: Technology, Lahore. 
61. Imperial Institute of Sugar Technology, Cawnpore. 
62. Allahabad Technical Training Centre. Allahabad. 
63. Central 'Wood Works Institut-e, Berailly. 
64. Forest Research In.titute, Dehra Dun. 
65. Government School of A!¢culture, Bulandshahr. 
66. Government Technical Institute, Gorakhpllr. 
67. Government Technical Institute, Lucknow. 
68. Kalsbhavan Technical Institute, Baroda. 
69. GovernDllimt Trades School, Trichur. 
70. Jaipur State Training Centres, Jaipur. 
71. .Todhpur ~i  Workshop, Jodhpur. 
72. Durbar High School, Jodhpur. 
73. Sir Ali Murad Technical Institute, Khairrul' Kir .. 
74. ''V'' Institute of Commert'S, Khr&irpur. 
75. O'Brien Technical Institute, Kolhapllr, 
76. Silver Jubilee Technical Institute, Mendi. 

-.. 
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71. Mysore State Railway Workshop. Mysore. 
78. EngiIraering College, Bangalore. 
79. Indian Institute of Science, Bangalore. eo. H. H. The Raja's College. Pudukkottai. 
81. ~ e i  College, Rewa. 
82, jJtamgad Technical inin~ Centre, Ramgad. 
83. C e~ of Engineering,' Trivandrum. 
84, Mewar State Railway Workshop, Udaipur. 

[9TH APRIL 1945. 

Kr. T. S. AviDaab.iliDgam Ohettiar: What is the nature ot these teohnical 
~ent e  ? 

The Honourable Dr. B. R~ .A.mbedkar: They are centres where technical 
'fa -training is giftll. 

lIr. T. S. AvtDubUfuglm OhetUar: For what industries? 
The Honourable Dr. B. B . .A.mbedkar: . For many of the trades. 
Sir Kuhammad Yamin lDw1: Is Aligarh one of them? 
The Honourable Dr. B. B. Ambedbr: Yes, certainly. 

OPENING OF W AB TEOHNICIANS D:mPOT OR R:mOBPTION CBNTRB 
1698 .• DI'. Sir Zia Uddin .A.llmacl: Is the Honourable the Labour Member 

·eontemplating to open War Technicians Depot. or Reception Centre? If so, at 
-what places? 

ft. Jlcm.oan.ble Dr. B. B. 41J1Mdbr: The Government of India propose to 
-bave a Recf'ption Depot in eacn circle where civilian recruits after e~ selected 
"'for training may be sent for short periods before being allotted to a tramiug cen-
-tre. A statement indicating the reception depots already sanctioned, their capa-
.cty and location is placed on the table. 

l __ * L - . 

. ..,."..,., .1aoroing plocu in tM tICJrioua circlA ufllkr tA. TtchnicaZ Traming su-. (II fIIAic:A R...-
Ito.. Ihpola lor ('","ian Beer"," lao". bun 8oncMoned Oftd utabluAed ' 

Baac-
tioned 

Circles Btrength 

1 

NorIllem Oircle-
--{Punjab, N.W.F.P. &; 

Bind Provincee) 
Do. 

·-(]eNral Oirde-
. (Delhi, Amjer-

M:erwara and Raj-
putana States and 
C.P. and Bara) 

Do. 

of the 
Depot 

J 

250 

250 

100 

100 

Place of 
location 

a 

~  
- (PlDjab) 
S ~ 
(Punjab) 

Delhi 

Akola or 
Nagpur 

Datflfrom 
which the 

Depot 
coJDJDenceci 
functioning , 
23M March 

194j 
1st September 

19« 

llth December 
1943 

RemarkB 

I 

The establishment of this 
Depot hall been aanctionecl 
and the Chairman Natioul 
Service LIIbour Trlbuul 
hall been aiWD the option 
to establish it either .. 
AkoIa or NIIIPIJI'. rna. 
uae\ & of- loaatioD 
of the t hall not yet 
been • 



1 

North E(J8er'fi Oircle-
(United P in e~  

South E(J8tern Oircle-
(Bihar and Orissa) 

Do. 

EtJIfIIer" Oircle-
(Bengal and ~  

Western Oircle-
B ~ ~ Weat.erD 
India States) 

Do. 

Southern Oirt:le .... -
(lladrall) 
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3 

250 Aligarh 

250 Gulzarbagh 
(Patna) 

100 Cuttack 

120 Roogly 

250 W01'li 
(BCIIJlbay) 

100 HubIi 

300 Madrall 

200 {Bezwada } 
200 Tnvanderum 

, 
The establishment of a 
Civil ReCeption Depot 
for 25 trainees in the 
Fort at Aligarh has beeq 
~ ti ned  Necessary 
additions and alterations 
to the buildings within 
the Fort are in hand and 
the Depot ..... ill star6 
functioning as I!oon a.I 
the building operatioDlJ 
have been completed. 

25th May 1944 

November 1944 

I'th March 
~ 

3rd January 
1945. 

10th January 
1944.. 

The elJtablilhDlent of til-. 
Depota he been sane-
tioned. They will stari 
functioning as lOOn .. 
suitable fIt 'I'~  for 
accoDUDodation have been 
made. 

300 Coimbaiore January 1945 

Dr. Sir ZIa Uddin Ahmad: Are there many centres? 
The Honourable Dr. B.  B. Ambedkar: The Honourable Member ~  see 

the :<tateI!lcnt and fit~d f ~  himself. I am placing a statement on the table. 
Xaulvi ~ , d Abdul, GhaDi: What is the total number of reception 

centre!>? 
The J!OD01Uable Dr. B.  B. Ambedkar: I cannot make a calculation here. 
Mr. President (The Honourable Sir Abdur Rahim): The Honourable Mem-

ber had better look at the table. 
Dr. Sir Zia Uddin Ahmad.: It is not a big list. 
fte lIOQOIU'&ble :pr. B.  B. Am1)edka.r: It is a big list. I cannot read the 

whole thiIlg unless you Sir, permit me to do so. India is divided into circle. 
Northern Circle, Central Circle, N. E. Circle, S. E. Circle, Eastern Circle, Wes-
ter) •. Circle, and Southren Circle. 
Dr. Sb' Zia UdcUn AJun"': What are their headquarleni? 
'.file Honourable Dr. B. ]t. Ambedk&r: The headquarters or centres for 

t in i ~  B '~  Northenl Ci e,~  and Sonepat; Central Circle,-Delhi, 
Akola or :Nagpur; No. E. Circle-Aligarh; S. E .. Oircle-Gulzarbagh (Patna) and 
Cuttack; Eastern Circle--.Hooghly; Western Circle-Worll (Bombay) and Hub-
Ii; Southern Circle-Madras, Bezwada, Trivandrum and Coimbatore. 

DftBLoPING OJ!' U. P. TBOHMOAL TBA.nmiG CBHRBB INTO POLl'l'llOBMQUlI 

1 .... -Dr. fir ZIa Uddm Ahmad: (a) Will the H-oDOurabIe ihe r.."bour K~  
ber please state the technical t ~K Centres in U. P. which Govermnent; Me 
eontemplating f,o develop into polyt;eCbnique? Is it; not • fact that (}ov .... -
ment have selected two places for devtlloping Technical training centres into 

• 
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Poly technique , i.e. Dayal Bagh and Benares Unive.lsity? . Is ~ e H ~ ~  
Member aware of the fact that the Aliga.rh Muslim UDlverslty Ensmeermg 
College has been omitted from the list of the Ce~t e  

(b) Is it not a fact that Aligarh Cent ~ was included in the list on the lpecial 
request of the Muslim League. Party? Is lt n~t  a f~ t the:t one of. ~e  
lIispectors and ~d i e  who deal WIth the War TechDlClans ~  18 &. Muslim? 
If the answer is in the negative, what is the number of Mushm Inspectors? 
'lb. Honourable Dr. B. B.. Ambtedka.r: (a) There is no scheme under consi-

deration of the Labour Department at present for developing any ~inin  cemtrer 
eithe1' in '.he United Provinces or anywhere else, into a te ~  The qu.e1Y 
tion of selecting any centre for this purpose does not therefore arIse. . 
(b) In view of the reply given to (a) above the first part of the e ~ On under 

(b) does not arise. As regards the rest of part (b) none of the Regtonal Ins-
pectors under the Technical Train!ng scheme is a Muslim and there are no ofIi-
cers designated as "Advisers". 

STABTING OF CANTlilBNS AND CAFBTAlUA. IN !NDUSTBlAL EST.A.BLISBJmNTS 

1100. -Sri K. B • .TiDIr.j. lleIde: Will the Honourable the Labour Member 
be pleased to state: (a) whether Government is encouraging starting of oanteena 
and cafetaria in all industrial establishments by the employers where food is 
made available at cheap rates; . 

lb) how many such (i) canteens, and (ii) cafetana are st.aned in the countq 
in 1944.45; 

(c) whether Government have offered any such benefits to the workers in .aw 
Ordnance Factories in the country; 

(d) whether the Honourable Member is awa.re· that the workers in the 
Aravankada  Factory have demanded such enefi~ from e en~  and 
(e) whether Government propose to offer such benefits to their workera a' 

Aravankadu? . 

ft. Boaourabl. Dr. B. B. • .&mbedkar: (a) Yes. 
(b) No statistics of canteens aa distinct from cafeteria are maintained. In-

formation available shows that towards the close of 1944, there were 815 e.tab-
lishments fo.r supplying cooked food or refreshments and tea out of which 128 
were supplymg cooked food and the rest provided refreshments. 
(c) Yes, _ 
ld) ~  

{e) Provision already exists at the Factory for the sale of tea and other light 
refreshments. The question of providing meals at the Factory will be consi-
~ ed if the demand therefor becomes appreciable. 
Irt E. B. .TiIlar.j. Baade: How many workers should apply for tbeae 

benefits? 
'!'h. Bonour&ble Dr. B. B. • .&mbedk&r: Certainly, if they express a desire it 

will be considered? 
Sri E. B • .TiIlar&ja Belde: What is the number of workers that should 

apply? 
fte Bo.a.our&bl. Dr. B. B.. Ambedkar:So far we have not prescribed &n7 

minimum for a demand of this kind. 
Prof. :1'. G. RlDga: Is it one of the task of their welfare officers to encou-

rage employers to provide these facilities for their employees? 
TILe HOI1OQ1'&bl. Dr. B. B.. AmbedlW': We are thinking of that. 

ENOOYBAGPDT TO HAND SPINNING AND W:IU:VlNG 

1101. -PlQf ••• Q. B.IDp: Will the Honourable :Member for Industries and 
Civil Supplies be pleased to state: 
. (a) whether in view of ~ prev..rung cloth crisia ~t pl"Opofe io tAke 
.pecial steps tu encourage hand spinning and I e ~  either through ~ AU 
lnclia Spinners Association or the Co-operative Weavers and $pinnen $ooietiea 
in the Province; .,nd 
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(b) whether. Government propose to adopt measures to distribute, on easy 

~ , to such villagers as are willing to spin and weave as whol-: ti~e  or 
subsidiary work, cotton held hy e n ~nt for the purpose of turnIng l't Into 
~  and cloth? 

TILe Honourable Sir II. AsisulHuque: (a) Government have already constitu-
'ted an All India Handloom Board and taken various 9teps to improve the dis-
tribution of yam, dyes, etc. to the handloom Industry. There is nothing to 
stop production of iYam by hand-spinning, Itut no specific -measure have yei 
~een taken to assist hand-spinning. 

(b) There is no dearth of suitable cotton for hand-spinning purposes. H 
difficulty is experienced, Government will be willing to consider releasing from 
stocks held by them. 

Prof. B. G. ltaDea: It is suggested here whether Government will consider 
the advisability of encouraging handspinning so that there will be more yam 
.available for weavers. 

fte Honourable Sir II. Asisul Huque: This matter is under consideration, 
~  I have said. 

PrOl. B. G. Ranga: Has a. Handloom Board actually been constituted? 
The Honouarble Sir II. AsiJiul Huque: Yes, it was on the 12th February 

.that it was constituted. On the Board there are representatives of the Pro-
in '~ , and we have instructed that a certain number of them should represen\. 

.handloom weavers. We are now awaiting the r."plies. Some have come, and 
some have not, and they may come within a little time. 

IIr. '1'. S. AvinUhiUng&m Ohetti&r: Are there any definite proposals to en-
.courage handloom weavers? 
NON-CoNPERMBNT ON INDIAN LBGISLATURE OF POWERS TO ABOLISH APPlUL TO 

PRIvy CoUNCIL FROM HIGH CoURTS 

1'102. ·l(awab Siddique Ali Kh&D. (on behalf of Qui Kubammad .Ahmad 
ltumi): With reference to the Resolution of Government of India, dated the 
15th January, 1945, regarding the enlargement of ~e appellate powers of the 
1<'ederal Court will the Honourable the Leader of the House please state: 

(a) whether the decision of the Secretary of State in which the Government 
()f India have concurred, regarding the non-conferment on the Indian Legisla-
iure, of powers to abolish direct appeal to the PriTy Council from High Courfs 
jn cases outside the scope of Section 205, has been arrived at; 

(b) the reasons for which the Govp.rnment of India have concurred· with the 
Secretary of State in the non-confeB'\ent ·on the Indian Legislature, of powel'8 
;t.o abolish direct appeals to the Privy Council from the High Court in cases 
-outside the scope of Section 205 of the Government of India Act; 

(c) the reasons for which the Government of India did not consider iti proper 
.to consult the Indian opinion and the Legislatures, hefore arriving ati this 
-decision; 

Cd) whether the decision is revocable or irrevocable; if it be the· latter, 
whether Government are prepared t. call for and consider the Indian public 

"()pinion in this matter; and 
'(e) when Government propose to take steps to arrange a debate in t,he Central 

1.egislature on this subject? 
The Honourable Sir .&sob Boy: (a) and (b). I must leave paragraph 3 of 

'the ResolutIon to speak for itself. 
(c) COllsultation on the concrete scheme commending itself to the Secretary 

-()f State was obviously calculated to be more fruitful than consultation wholly 
'at large. 

(d) It would, of course, be open to the Secretary of State to recOIl sider the 
Jlosition in the light of the opin!fJDs received in response to the publication of 
IIhe Resolution. . 

(e) Ai the next Session_ 
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Mr. Abdul QIipm: ;May I know whether'any progress has been made since 
the resolution was published? . 

fte BODOUr&ble Sir AIoka Boy:. Opinions are being received, and if the 
:Honourable Member has read the resolution he would have seen that, after the 
opinions have been received, the last day for receiving opinions is the 1st of May, 
the matter will come before this House for debate. Until then, I do not think 
that any progress can be made. 

I ~ UBU~ION 'Wl:NDUSTBilils OVER INDIA 

1'103. *111'. :M. ADallthas&y&nam A11anga.r: (a) Has the attention of the 
Honourable Member for Industries aUli Civil Supplies been drawn to a report 
on page 2 of the Hindu8tan Time8, d t ~d the 24th March, of the Second "Reading 
of a Government Bill passed without division in the House of Commons for the 
distribution of Industry in the country and also geographical dispel1lal of plant 
vital for defence? 

(b) Are Government considering a similar distribution of Industries in this 
country? 

(c) Are an)"". and if so, what steps are being taken to encourage industries 
in South Indi:> and what are the names of industries and placea chosen in the 
said area? 

(d) Is it a fact that permits for textile plants and vegetable ghee plants, to 
be located in Southern India, are being given to Birlas or Tatas? What steps. 
if any, are Government taking to encourage local capital and enterprise to ·oome 
forward to run these industries? 

(e) Are these plants- obtained under the Lend-Lease Agreement or required 
to be paid for fully by the applicants for permits? 

(f) Are Government aware that Southern India is behind other Provinces in 
the matter of industrial development, if so, do they propose to consider, the 
desirability of starting these and similar industries in Southern India on their 
own initiative and with their own capital in the first instance? 

fte BOJlOIII'&ble Sir :M. AIlnl Haque: My Honourable colleague, the Plan-
ning and Development "lember, will answer this question on the aPP!Opriat& 
elate. 

SPUmous V ARIB'l'IES OF Pmo:CILLIN 
17CK. *111'.. ADautata.)'IDaDl Ayy&D.pr: Will the Secretary for Educa-

tion. Health and Lands please state: 
(a) if there are spurious products under the guise of Penicillin manu-

factured 01' marketed in India; and if so, how many varieties \here are and 
under what name they are sold; 

(b) the machinery set up by Goverament to find if the marketed product 
corresponds in quality to Perlcillin; 

(c) if any dangerous effects are produeed by the administration of the pseudo 
Penicillin, and whether the prohibition ot such spurious varieties is made purely 
on s:rounds of health; 

'(d)-if there are any Government or other authorised manufacturers of Peni-
cillin in India; if so, what their number is and where they are located; 

(e) if the reply to (d) be in the negEJtive what steps Government propose to. 
take to manufacture or to encourage the manufacture of Penicillin in India; aud 

(f) the estimated cost of manufacturing Penici!lin locally so as to supply 
the Hormal needs of India in a year? 

Mr. :1. D. '1"y8on: (a) Government understand that certain spurious pro--
ducts purporting to be penicillin have been offered for sale on the market. I am 
unable to give particulars of such products. 

(b) To ensure that penicillin placed on the market conforms to recognised' 
standards, Government have ~ ed the Penicillin Control Order. 1945, which 
was published in the Gazette of IneJ,ia on the 10th March 1945. Particulars of 
the system of control are given in the Orden . -

(c) As regards the first part, the effect will depend on the nature of the arli-
cle- administered_ Af. regards the second part the answer is in the afllimativP • 

• 
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(d) and (e). As I recently stated in reply to part (a) of starred question. No.. 
~O asked by ;Mr. Manu Subedar on the 21st February certain preliminary e~ 
ratory work has be.en initi~te~ by the Bupp!y Department. The e~  
Body of the Council of SCIentific and Industrial Research have rec:ently declded 
to ~t up a Committee to advise on the steps to be taken to estabhsh the manu-
facture of penicillin. 
(f) The information is not available. 
ProI. 111. G. Jt&nga: Does that cover the. advisability of starting a factory-

under the aegis of the Government? 
:Mr. I. D."lJ86n: That is presumably one of the things they will consider. 
JIr. M • .Ana.il.t.hl8&y&ll&D1 .Ayyangar: Is the Banglore Institute preparing a. 

substitute for Penicillin? 
JIr. I. D. "l"yson: I am not aware. 

DISABILITDlS OF INDIANS IN CDAnA 

1706. *Sardar lIangal Singh: Will the Honourable Member for Common--
wealth Relations please state; . 

(a) the disabilities from which Indians suffer in the Dominion of Canacla._ 
particularly· in the Province of Columbia; 
(b) the steps Government have so far taken to remove them; and 

(c) whether Government intend to move in the matter and have the disabi--
lities removed? 
"l"he JIoD.our&.ble Dr. lI. B. nan: (a) About 200 Indiana resident in pro--

mces other than British Columbia do not suffer from any legal or poUtie&l dis-
abilities. In British Columbia, where there are about 1,800 IndiaDs, they are-
denied the municipal, provincial and federal franchise .. Owing to this it is un-
derstood that they are subject to the following disabilities: 
They cannot serve as trustees in' any municipal or rural school district, hold' 

any municipal office or serve as jurors; thq are debarred from employment by' 
contractors for the Public Worke Department and for the sale of government 
timber; they are also debarred from holdirig a foreshore lease and from holding-
Engineer's certificate under ~e "Boiler Inspection Act". 
(b) and (e). Representations to get these disabilities removed have been·, 

maiJe from time to time to lIis Majesty's Govetnmeitt but without any luceeBB· 
so far. Government still continue to pursue the matter. 
Sudar Kang&l SIDgh: May I know whether anything in this connection was. 

done at the last Commonwealth Relations Conference in London? 
The Honourable Dr. 111. B. ][bare: I believe so. 
Sardll" Sant Singh: Why is this distinction made in the province of Bri--

tigh Columbia and other provinces fu the matter of citizen rights? . 
"l"he JIoDourable Dr. 111. B. lD1a.re: I could not tell the Honourable Member-

ff n~  It is only a question of local prejudice or social prejudice. . 
JIl. Sri Pra.kasa: Is the Honourable Member taking or intending to take any 

reciprocal steps against such States? 
The Honourable Dr. 111. B. BlIare: The Inatter has not yet been considered: 

i ~ certainly the Government has always this end in view. 

INCBEASDTG OF DEABNESS ALLOWANCE DD E'CAI.ES OF P ~ OF GOVEBNMU'l"' 

OF INDIA PRESS ElKPLOrBES 

1708. *Qazi Muhammad .Ahmad Eazmi: (a) Will the. Honourable the Labour· 
Member please state whether Government" are aware: (i) t ~ the Unions of the-
Government of India Presses have formed a Federatioa of their own; (ii) that a 
statement has been issued by the 'Executive C ~tfiee of the Govemment 
Press Unions Federation, India, :darrating the woefUl tale of the hardships of-
the Press employees with some recommendations for an increase in Deame;;s-
Allowance and the scales of pay; and 

• 
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(b) If the &B&wers to (a)-"&1'8 in the affirmative, has any action been Uken in 

cihe matter aiBce the i6llue of the statement? If no*, when does he intencl to 
take action, and in what way? If not, why not? . 

'!he BOIlOIIf&ble Dr. B. B. ",b'edbr: (a) '(i) and (ii). Yell. 
(b) The matter is under the consideration of Government. 

BAli Oli FISB::ING AT OlUlLA BY PROFBSSIOIULS OF VILLA.GB 0IlIL4 
1707. *Dewu Abd.lI1 BIIWL 0Il0wclh.ury (on behalf of Dr. II&IIibur Bah-.):. 

(It) Will the Secretary for Education, Health and Lands be pleasecl to .. te if q 
.an order of the Executive Engineer the fishing at OWa by the profeasionale ~ 
trilIage Okhla, who had been fishing there from immemorial ~, has been 

"stopped? If so, why? 
(b) Have any complaints (protests) been received by the authorities con-

cerned? Who made these complaints? Was there any enquiry made and whafl 
was the result of the enquiry? Does the Honourable Member propose to la, 
.on the table of the House a copy of the report of the enquiry made? 

:Mr. I. D. 'I'yIOIl: (a) The position regarding the fishermen of OWa village 
i. being ascertained and a reply will be furnished in due course: but the gen. 
'ral policy is to discourage the operations of professional fishermen at Okhla in 
the interests of the preservation of breeding stock. 
, (b) Enquiries are being made ,and the information will be furnished when 
.obtained, 

BAD STBDT LIGRTING IN WESTERN QAROL BAGH, DKLBI 

1701. ·Kr. ADM .. Jlohu1 Dam: Will the Secretary for Education, Health 
'$Dd Landi be pleased to .tate: 

(a) if it is a faet that Western Qarol Bagh is not lighted though the loeality 
has got poles set up without bulbs; 

(b) if he is aware that owing to lack of lights thieves and burglars are roam-
1ng about committing burglaries and terrorising the people of the locality; and 

(c) whether Government propose to expedite the lighting arrangements there? 
:Mr. I. D. 'l"Jmn: (a) This is not true of the older portions or Qarol &g1l, 

-but in the areas developed since 1937 the municipal authority concerned (the 
Delhi Municipal Committee) has not yet taken over or brought into use the 
street lighting equipment whieh was provided by the Delhi Improvemen\ 

~t  

(b) The want of street lighting may have facilitated the operations of crimi-
!DaIs to some extent. 

(c) The various municillal services in the Western Extension Area have not 
:rei been taken over for maiJotenanee by the Delhi Municipal Committee because • 
-.the areas have not yd befln rompletely built up. It is expected, however, that 
-the municipality will shortly take over. some parts of the area when it may be 
'~ i e to take over the street lamps and bring them into use. 

S&rclIl Bat Singh: May I know the . reasons why the lighting in Delhi it.-
-.self is so defective. Ferozeshah Road has been in darkness for the last fifteen 
·to twenty days. 

1Ir. I. D. 1J'y_: I do not know about the last fifteen or twenty days. The 
-scarcity of eleetric bulbs has plunged Delhi into darkness for the past two years. 

SAFEGUARDING 0.1' bDIA.N INTERESTS IN MIcA MINES 

l'109.·PIoI ••• B. ~  (a) Will the Honourable the Labour Member 
pleas6state if his attention has been drawn to an article in the Free Pf'61' J.un"JI 
-of the 16th March, 1945, under the title, 'India Chief Producer of Mica', in 
-which it is pointed out that British and American interests are trying to ge' 
"1lOnbol of miea mines in India? 
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(D) If this is . true, what precautions are Government taking to safeguard 

the interests of those engaged in mica. industry at present, and of Indian Joint 
Stock Companies, who have acquired mica interests? 

(c) How many Indian Joint Stock Companies are interested in mica. mines 
in India? 

(d) Have any applications been received by the Controller of Capital Issues 
to register new companies in respect of mica, and has permission been i~en ~ 
If so, to which ones? 

(e) Do Government propose to give an assurance that mica. interests in the 
hands of Indians will not be threatened by more powerful British or American 
inte e~t  and that they will not be deprived of the existing rights? 

'!"he Honourable Dr. B. R . .Am.bedk&r: (a) The article in question is not 
traceable in the Free Pre88 Journal of the 16th March 1945. 

(b) The question does n.ot arise. 
(c) According to the annual returns received for the period ending 31st Marcn 

1943, the number is twenty. Later information is not available. 
d~ Applications have been received by the Exominer of Capital Issues, and 

permission has been given in some cases. It is not the practice of the Depart-
mel1t concerned to disclose the names of the firms with which they have been 
dealing. 

(e) Government are alive to the necessity for putting the Indian Mica indUl-
try on a sound footing and they intend to take all possible steps to safeguard 
the interests of the Indian mica producer. 

1Ir. K&nu Subed&r: May I know why Government have not attempted to 
bring the small mica producers together into a combine under their supecvisiOD 
and guidance and why they are making the way open for foreign interesta '/ 

'!'he BonOll1'&ble Dr. B. R • .Am.bedkar: We do not propose to take any step 
n~i  we receive the report of the Committee we have appointed. 

lIr. JlaDu Subedar: Will Government permit the small Indian interests to. 
be bought out by these foreign interests? 

'!"he Honourable Dr. B. R. Ambedkar: I do not wish to prejudge the issus. 
Prof. N. G. R&Dg&: Meanwhile what is to happen to this industry? 
fte Bonoarable Dr. B. R • .Am.bedk&r: There is no need to fear very much 

on that account. 
JIr. Manu Subed&r: Will Government give an assurance to the House? 
'!"he BOII.ourable Dr. B. R • .Am.bedltar: As soon as the report is received we> 

shall take all the necessary measures. 
MUSLIHS IN OFFIOlII OF THE DIRBOTOB, CIvn. SUPPLIES DBPABTJrIBNT, DJILBI 
1710. ·Jlau1v1 Jluhammad Abdul Gh&Dl: Will the Honourable Member for-

Industries and Civil Supplies please state: 
(a) the number of Muslims in every category mentioned in replies to starred 

question Ko. 1341 (a) IUld (b) of the 26th Mar(·h, 1945, regarding the strength of 
the office of the Director, Civil Supplies Department; and 

(b) whether he has verified the correctness of his replies to pari (a) of starred 
question No. 1350 of the 26th March, 1945, in so-far as the period of semce-
of the Assistant Inspector in Bihar is concerned, and whether it is correct tha.t 
the said period is only three months till December, 1944? 

'!"he Honourable Sir •. AziDl B;uque: (a) A statement containing the in-
f t~ n is laid on the table. 

(b) The information given in reply to (8) of Starred Question No. 1850 on 
26th March 1945 pertained to the total period in which the two Inspectors anet 
one Assistant Inspector in Bihar had detected the 56 and 41 cases respectively. 
It a:d not purport to say that tha.t was the period during which the present in-
cumbent had held the post of Alftlistant Inspector, Bihar, .or that it was during 
that entire period that 41 cases had been detected. If the Honourable Member 
requires infonnation on theae points, nece88ary enquiries will be macle . 

• 
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.Statement aho,,,jng thf-number oj MtuZims in each. ~  0/ tM Btrfmgth of 1M office 0/ the Director 
of ('."il Suplllie." Delhi, on the 1sth ~ e  1945. 

e i n ti i~ 

'Director of Civil Supplies . 
..AsBtt. Directors of Civil Supplies 
Enforcement OGleer • 
Pl!lJIlit Officer. • 
·Inspectors .  . 
"Sub.Inspectors .  . 
~t Sub.Inspectors 
Superintendents 
Accountant • 
Aaaistants 
C e ~ . 
-QaaungOI 
Peons • 

Total 
numbeI' 

1 
4 
1 
1 
26 
36 
6 

" 1 
16 
2a 
3 
1I1I 

Number 
or 

Mwdims 

:2 

12 
12 
4 
1 
1 
5 
10 
2 
30 

CoNVICTIONS OF :KlIBosBmI On. LICKN"CUS OF W ARIS ALIGAliJ 
1'111. *J[&ulvi Kvbammad Abdul GhaDi: Will the Honourable ;Member for 

I .. ldmtries and Civil Supplies be pleased to state whether he has called for the 
il.formation about the convict.ions of kerosine oil licensees of Waria Aliganj, in 
Nawada sub·division of Gaya District, as promised in reply to M;r. T. S.Avinashi-
lingam Chettiar's supplementary question to starred question No. 955 of the 
]1}th :\lnl'eh, 1945',1 If so, when? 

~e ~ U e Sir •• Atinl.Jluque: Yes, Sir, on 6th March, 1945. 
MUSLIM SALT DBALEBS IN BEllAR 

1712. *Jlaulvt Jluhammad Abdul Ghani: Will the Honourable the Food 
Member please verif=Jthe reply given by h:m to starred question No. 1349 of 
'the 26th March 1945, in so far as it relates to the MusJim salt dealerB in Bihar 
and lay on the table the verified figure? 
(b) When will the information be completed? 
The Honourable Sir .lWa.l& Pr88&d Srivastava: (a) and (b) .. Complete in~ 

"formation has since been received from the "Bihar Govermilent and a statement 
containing the req).lired particulars is laid on the table of the House. 

Statement sholDing the total number o/licensed saU Deoler. and MUIIlim.UCflftIlUll in BiMr 

ParticulaI's 

1. Total Dumber of licensed Salt Deal81'S 
'2. Total number of Muslim licencees 
3. Total mUnb6r of Muslim licencees in Tirhut 

DivisioD 
(a) in MuzaiIs1'pur district 
(b) in Darbhanga district 
(e) in Saran district. '. 
(d) in Champaran district 

25,370 
I,SII! 

133 
148 
lI8 
144 

Period 
March, 1946 

211,370 
2,522 

127 
157 
152 
216 

Maulvi Jlubammad Abdul GIumi: May I know whether the number given 
bv the Honourable Member relates to retail license or wholesale license? 
. The JIoDourable Sir .Twala Prasad Srivastava: I am unable to say. I would 
like lloLce of the quest:on. But I presume that it "includes both. • 

GRAIN STORAGB DmECToRATE 

1713. *J[aulvi ~ d Abdul Ghani: Will the _ Honourable the' Food 
Me.mber· please state: (a) et e~ the Grain fftorage Directorate has been organi-
sed; if so, to what extent; 
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(b) the number and ::qualifications' of. the Directors, Deputy Directors, Assist-

ant Directors and Entomologists apgofnted to officiate during 1944 and 1941), 
and the amount of each officer's salatj, :lllcl 

(c) the total number of ministerial staff and the number of Muslims a60ve 
the rank of peons and chaprasis? 

The Honourable Sir lwaJa PraSad S i t ~ (a) 3 gazetted posts out of 9 
Tt'main to be filled. 

(b) A statement is laid on the table of the House. 
(c) 24, out of which 3 are :Muslims and three posts are vacant at present. 

8. Designation 
No. 

1 2 

1 Director 

2 Deputy Direc· 
tor 

3 Assistant 
i e ~  

Statement 

No. Name of officer Qualifications Salary per 
month 

I 

1 

3 

Dr. F. P. Coyne 

4 :; 

B.Sc., Ph.D; formerly Technical Re. 2300/· 
Officer (Pest Control), United 
Kingdom Commercial Corporation 
Ltd: - - -' ~ 

Mr. K.R. Sontakay M.Sc. (Zoology) with Entomology 
ae special group; Lecturer in Re. 660/-
Entomology at tb,e :Qnperial 
College, Nagpur ; LL.B.; Ento. 
mologist to the Government 
efO. P. and Berar from 1939 
to 1946; has been actively 
connected with various scheme 
sponsdred by the' Imperial 
Council of Agricultwal Re· 
search and the Indian Central 
Cotton Committee about oontrol 
. of pests of difierent species. 

2 _ (a) Mr I. J. Malhan B.A.;· had put in more than Re. 670/-
about 14 years servioe in vari. 

(b) Mr. Mohan 
Singh. 

• 

ous offices and Departments 
of the Government of India, 
including the Central Market. 
ing Department and the Sup. 
ply Department before he W88 
a.ppointed as Superintendent 
in the Food Department; offi. 
ciated 88 Assistant Secretary, 
Food Department; W88 then 
selected for the post of Assist. 

ant Director. 
M.Sc. (Hons) I worked 88 De- Re. 400/-

monstmtor in Zoology and 
Entomology at the Govern. 
ment College, Lahore 

and Khalsa College, 
Amritso.r; attended 0. special 
course on "Fishes" and Ap. 
plied and General Entomology; 
In-cbarge of 1;he Ill8ectary of 
the Imperial E7ItomologlSt 
from 1938'toI943; worked as 
Assistant to the Imperial Ento. 
JIlologist at the Imperial Agri-
cultural Reseal"Ch Institute, 
New Delhi; pablished more 
than 20 short notes on the 
observations made on insect 
-pests of various crops; carried 
out special work on insect 
pests of stored grain and other 
foodstuffs; organised locust 
control wo!-'k in' Mekran and 
Baroda. and Bahawalpur 

. States. 
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1 2 

4 Storage C0na-
truotion om· l 

cer. 
5 Technical om· 1 

cer, Storage 
Entomologists 

3 

RaiBabadur 
Narain ·Dass. 

Mr. A. S. Jandu. 

4 

Retired Executive Engineer, Re. 550/. in 
C.P.W.D. addition to 

Studied for two years for the 
I.So. Examination of the PatDa 
University; was then appoint. 
ed Fieldman in the Imperial 
Agrioultural Reaearch Institute 
ainoe August, 1944, he was 
oJJioiating in the Institute _ 
Assistant on Rs. 100/· in the 
scale of RB. 100.5·150·10·250. 

peusion 
RB. ~ 

]laulvi Kuhmmad Abdul Ghani: What is the number of Muslims in (a) 
and (b)? 

The lloI1ourable Sir lwala Pruad Srivastava: A statement is laid on the 
table of the House. 

Jlaulvi lluhammad .A.bdul GhaDi: Is it a fact that there is no Muslim? 
The lIoDourable Sir lwala PnIad Srivastava: Well, the statement is there. 
llaulvi Jluhammad Abdul GhaDi: I say that there is no Muslim. Will the 

Honourable Member please see that out of the remaining appoiuLments due 
share of Muslims is made good? 

The BoDourable Sir lwall. PrIIad kivaatava: The position is that we are 
advertising specifically for a Muslim candidate to fill one of the technical 
officer posts remaining to be filled. 

ESTABLISHJQNT FOB POST· W AB EDUCATION BVHEMlII 

1714. *]laulvi Muhammad Abdul Ghani: i ~ the Secretary for Education, 
Health and Lands please state (a) the number and qualifications of officera 
appomted in 1944 and 1945 for post·war education scheme; 

(b) the total ministerial staff hitherto appointed for post.war education. 
soheme and the number of Muslims; 

(c) whether the posts in (a) IIoIld (b) were advertised; if so, when IIoIld how; 
(d) whether the officers mentioned in (a) were appointed by the Federal 

Public Service Commission or by the Selection Board; 
(e) whether lIoIly instruction has been issued to Provinces for selecting sitE>.& 

of schools to be opened under new schemes, particularly for Muslims; if t~ 
how do Government propose to safeguard the Muslim's interests in matters of 
their education; IIoIld 

(f) whether any arrangement, for religious instructions, is under contempla-
tion; if so, what is it and how it is to be imparted? 

lIr. l. D. TJIoD.: (a) A statement is laid on the table of the House. 
(b) One Assistant Secretary, two Superintendents, seven Assistants t ten. 

Clerks and two Stenographers have so far been appointed. Of these 22 posts 
five are held by Muslims. 

(e} and (d). The posts of Deputy Educational Adviser Educational Liaison. 
Officer in the United States of Anierica, one Assistant Educational Adviser, 
Assistant Se e~ and Superintendents have been filled by Departmental pro-
motion. The other posts have, pending recruitment through the Federal Public 
Service Commission, been temporarily filled by selection from a list maintained 
by the Department in the case of Officers IIoIld by press advertisement in the 
case of ministerial staff. The advertisement was issued some time in March 
:tast. 

(e) No. The Provincial Govemments are at full liberty to take such steps 
as the7 deem necessary to safeguard the irJ.terests Of various communitiell in 
the matter of education. . 

(I) The matter is being consideitea. by the Central .Advisory Board of 
Edueation. 
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Statement 8M'Ding the number and gualiflcatiQfJ,8 oj ojftcerB appointed up to &he 9th ~ i  1946 Jor 

post war educat,ioaaZ development work 

S. No. Post 

1. Deputy Educational Adviser 

2. Educational Liaison Officer in the U.S.A 

3. Assistant Educational Adviser 

4. ASilistant Educational Adviser 

5. As.,;istant Educational Adviser 

Date when Qualifications of 
filled of Officer 

appointed 

1-1-1945 M.A., Ph. D. 
(Lond.). 

1-3-194..'} M.A., B. Litt. 
(Oxon). 

1-1-1945 B.A. (Oxon), Bar-
at-Law. 

8-3-1945 M.A., LL. B., 
B.A. (Oxon). 

• 17-3-1945 M.A., Ph. D. 

Kaulvi lluhammad Abdul Ghani: With reference to the reply to -part (e), 
will t.he Honourable Member propose to ask the particular provinces to take 
into consideration the claims of Muslims in matters of education, etc. 

Kr. I. D. Tyson: We shall naturally use our influence in that direction; 
if, however, the Province choose to do the thing ent.irely from their own funds. 
we have not got any power to compel them in such a matter. 

JUDGMENTS BY SPBOIAL TRIBUNALS 

1715. *)(r. Lalchand Bavalrai: Will the Honourable the Law Member be 
pleased toO state (a) whether his attention has been draWn to an editorial in the 
'Sind Observer', dated the 17th February, 1945 to the effect that as special ta'i-
bunals are appointed for a special purpose, their Judgments tend to lack that 
impartiality which the pronouncements of Judicial tribunals should possess; 

(b) if it is a fact that His Lordship the Chief Judge in Sind while deciding 
a revision application against tho judgment of the special Tribunal said "I have 
not in my long experience as a Judge in Criminal matters seen a Judgment of 
this nature or I it~ from a- Sessi'lll Judgt:. _ It is, I am afraid as a judg-
ment, a document of little worth. It would appeal' that in this case the tri-
bunal was unequal to the burden placed upon it"; 

(c) if it is also a fact that the tribunal in the aforesaid case had sentenced 
very respectable men and some military Indian Garrison officers to long terms 
of imprisonmellt which the Chief Court set aside completely; 

(d) the steps Government propose to take to save peopJe being tried by 
such tribunals; and 

(e) the criterion for selecting cases and for being tried by special tribunals or 
ordinarv Courts? 

The' Honourable Sir Asoka Roy: (a) I have seen the article. 
(b' Yes. 
(c) It is a fact that certain contractors and Government servants were 

sentenced to various terms of imprisonment by the Special Tribunal and that 
the convictions and sentences were set aside by the Chief Court. 

(d)- The fact that in one particular case strictures have been passed on one 
particular Tribunal constituted under Ordinance XXIX of 1948 does not justify 
any inference adverse to the quality of such Tribunals generally and I may 
invit.e the Honourable Member's attention to the high tribute paid to another 
wch Tribunal by the Chief Justice of the Allahabad High Court in the judg-
ment reported in A. I. R. (31) 1944 All. 257. 

(e) The Honourable Member's attention is invited to the reply given by 
the Secretary in the War Department to question No. 1090 on the 19th Marcli. 
1945. 

JIr. Lalcbn4 .avalral: May I know if the Honourable l\!ember is also 
.omewhat responsible Jlo see i ~ kind of cases should go rothese trl'bunalB 
1md which should not, and what criterioa the Law Department is going to 
make ~ t them" • 
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fte lloDourable Sir Aseka Roy: These, tribunals 
come under the Legislative Department, 
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have only just recently 

Sardar . Sant Singh: May I know' what the 'House is to understand from 
'the answer? The question says that one tribunal has been advel'sely com-
mented upon by the Chief Judge in Sind, while the answer ~  that. another' 
tribunal has been praised for its work by another High Court: one involves the· 
other or does it affect the administration of justice? 

Ilr. President (The Honourable Sir Abdur Rahim): The Honouruble Mem-
ber can draw hie own inference. . " 

1Ir. Lalchand lfavalrai: May I know how many tribunals a.re at present 
working, and is it a fnct or not that there are some tribunals presided over 
by Assistant J udges ~ acting Sessions Judge, in which only O)le man sits· 
and he sends people to the gallows? Will the Honourable Member do any-

. thing in regard to that? 
The Honourable Sir Asob Roy: There are four Tribunals now functioning, 

and each one of these consist.s of three persons sitting on the tribunal; I do 
not know what my Honourable friend means when he says that cne man can 
sentence somebody to the gallows. Under this ordinance. , ... 

Mr. Lalchand lfavalrai:Does the Honourable Member know that the former 
Khuhro case was tried by an Assistant Judge acting as a ~e ti n judge and 
he sent at least five men to the gallows? 

The Honourable Sir Asoka Roy: That has nothing to do with Ordinance 29 
of 1943. 

Xr. I'rank It. Anthon.y: Will the Honourable Me.mber consider the very real 
need for giving a right of appeal from the judgments of these special tribunals?' 

The Honoura.ble Sir Asoka Itoy: That matter was very carefully consi-
dered. and I think mv Honourable friend knows that a right of revision bas 
been given to the High Courts; and in a proper case I think the High Court 
can deal with a matter which comes on revision as if the matter was before· 
tl;1em on appea1. I mean. if the High Court feels that the circgm&tances of 
the case demand their going into the facts of the case the High Court may 
do so. 

Kl'. I'raJik It Anthony: I have personal experience of these tribunals and 
, I would ask the Honourable Member to give this right, because he is perhaps. 

aware that where the facts of the case' justify intervention, the High Court 
will not normally intervene unless there is a very substantial point of law, 
which. may not arise? . 

The Honourable Sir .Aaob Boy: I can only say that this matter was very' 
ea·refullv considered, and the decision was come to that a right of revision 
given to the High Court would be enough. 

Mr. President (The Honourable Sir Abdur Rahim): Next questic..n. 
'. FrsmNo AT OXBLA 

r11a. *Halee ChOwdhury Muhammad JsmaU Khan: (a) With reference iio-
the reply to starred question No. 820, dated the 26th March, 1945, regarding 
the grant of fishing licences for Okhla in the Province of Delhi, will the Secre-
tary for Education, Health and Lands be pleased to state whether Dshing at 
Okhla in the Provincp, of Delhi is governed by the rrovisions of the N t ~ '  
India Canal and Drainage Act, 1873, and the rules made thereunder? Has' the' 
Delhi Anglers" Association nny stntus under thefle Tules to have a hand in the 
grant of annmtl fishing rermits? If flO, what, nnd under what prov!sion of the 
Act? 

(b) With reference to the concluding part of the repl.\' to part (c) of starred 
question No. 820. dated the 26th March. 1945. has the issue of annual permits 
for fishing at Okhl8 been restricted now as compared to previous years with the 
object of preserving fish? If so, has such restriction been imposed for preserving-
Dsh at the expense of annual permits onlv br on daily permits also? Tr no 
restriction has been imposed on daily permits. why? 

(c) What is lhe criterion for the gTant of annual permits to the gazetted Rnd' 
non-gazetted sta.ff of the Cootral Government? Do Government ~ n t the· 
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Delhi Anglers' Association in the matter of issuing annual permijjs to the staff 
of the Central Government, or are their cases treated on their respective merits? 
If the AssoQiation is consulted,.why? Is i1i a ~ t that in e t~ cases recom-
mendations from the heads of Departments or certain responSlble officers of 
the -Central Government for the grant of annual permits to their ministerial 
staff have been rejected, while those from the Association accepted? If 90,. 
why ( 

Mr. J. D. Tyson: (a) Yes: fishing &t Okhla is regulated under the ~ t and 
Rules mentioned. The Delhi 'Anglers' Association has no. legal, status ~ ~e  
the Act or Rules. The authorities concerned, however, consult the ASSOCiation 
in doubtful cases as a matter of n e~ien e, 

(b) and (c). The information has been called for and will be furnished 
to the House when received. 

LICENCES FOR FISBING AT OXBLA-

1711. 'Baiee Ohowdhury Muhammad IsmaillDJ.an: (a) In' continuation of the-
preceding question, will the Secr3tury for Education, Health and Lands pl,=ase 
state the total number, separatel;y. of applicants employed under .the Central 
Government who applied for the renewal ot annual permits, the number of 
licences renewed and the number of applications rejected? On what grounds 
were their applications for renewal 6f licences rejected? What conditions have 
tl;1e Government sen'ants to satisfy for the grant or renewal of licences? 
(b) Has the Delhi Anglers' Association been recoglJised by Government in 

the matter of recommending !ndividuals for licences? If so, do Government 
propose to recognise other private Associations and authorise them to recom-
mend deserving persons for licences? If not, why not? If so, will their 
recommendations be acceptable as those of the Delhi Anglers' Association? It 
not, why !lot? 

(c) Are the ex-Members of the Delhi Anglers' Association who had hitherto 
been granted licences entitled to the grant of annual licences direct or are they 
required to apply through the Association? If they are required to apply through. 
the Association, whv? Are Government aware that thev had already lwen 
recognized to be bona fide amateur anglers while they were in the Association '! 

Xr. I. D. Tyf.OD: (II) and (c). InfOl'IDalion is being collected and will be--
furnished as soon as available. 
(b) There is no question of any recognition of the 'Delhi n Je ~' Associa-

tion by Government. It is a private club and is concrulted only for the sake" 
of convenience by the licensing authorities. If there are other well establish-
ed associations, there is no reason why their recommendations should aot be' 
given due weight also. 

LICENCES FOR FISHING AT OKHLA 
1118. *HaJee OhOWdhury Muhammad IsmaU Khan: (a) With refarE-nee to-

the reply to part (b) of starred question No. 820 for the 26th March, 1945, will t ~
~e ' et~  for Education, Health and Lands please state whether. on consulta-
ti~n .with thp. E.xecutive Engineer Upper Division, Agra Canal, the Chief Com-
nUBsIQner, DeIhl, was satisfied that Government servants who applied for, and" 
were granted, annual licences during the year 1943-44 wer.e bona fide amateur-
anglers? H not, on what cODsid"eration were they granted licences during tha.t 
yerJr'? If so, what led the Chief Commissioner or the Executive Engmeer n)fJ 
to recognise them in the succeeding year as bona fide amateur n e ~  W ~ e 
there ~  complaints of any nat-ure against them, If so, what, and were lhos&-
complamts conveyed to them while refusing licences? If not, why not? 

. Kr. J. D. 'l'yson: Enquiries. are being made and information will be fur-
mshed to the House as soon as available. 

LICJiNClES ~R FIsHING AT OXJJLA 

1.119. B ~e C ~ auhammad rsmail lD1an: (a)-In continuation of 
preVIous quel'!tions, __ wIlI the Secretary for Education, Health and Lands please 
state whethE:'r Government propose to revise the ,rocedure for granting annual 
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permits tli employees of the Central Government, the non-Government servants 
and men. of high spcial status? If not, why not? 

1Ir. I. D. Tyson: Government are not yet in possession of the full facts 
but iI, when full information is available, the existing system is found to be 
unfair or uIJ8atisfactory the systeln will be changed. 

ACTION ON SPEECHES OF ASSEMBLY MEMBERS ON FINANCE BILL 
1720. ·Sardar Jlangal SiDgh: Will the Honourable the· Leader of the House 

please state: 
(a) whetll.:lr the speeches made by the non-official members of the Assembly 

on the Finance Bill are scrutinised and the points raised therein brought to the 
notice of the heads of the Departments concerned for appropriate action; and 

(b) whether C'TOvernment propose to prepare in future, a summary giving the 
list of points raised during the course of the debates on the Fina.nce Bill and the 
actic'n taken thereon? 

The Honourable 'Sir Sultan Ahmed: (a) The Honourable Member may take 
it that speeches made by Non-Official Members in this House, whether on the 
Finance Bill or otherwise, receive the attention which they certainly deserve. 

(b) No. The suggested summary would serve no purpose commensurate 
'With the labour involved in its preparation. 

Sardar Kang&1 Singh: How do we know whether any attenti(\n has been 
paid to the points raised in this House? 

The Honourable Sir Sultan Ahmed: You can ask a question Ott any parti-
«'\llar subject and we will answer. 

1Ir. lIanu Subedar: May I know what has happened to the suggestion 
made by me, Dr. Banerjea and Nawabzada Liaquat Ali Khan with regard to 
-showing the details of military expenditure, which is non-voted, and of 
whioh the House knows nothing, to the Leaders of Parties? 

'!'he BoDourable Sir Sultan :Ahmed: If the learned Member gives notice of 
-this question. I will see about it. 

PREVAILING RATES FOR FOODSTUFFS IN BuAPUR DISTRICT 

1721. ·Sl'l K. lI. JbJaraja m.gde: Will·the Honourable the Food Member be 
'Pleasell toO state: . 

(11) whether Government are aware that in the District of Bijapur the fol-
lowing mtt:s for foodstuffs prevail and that Government are making huge profits 
as shown in the table:-

Foodstuft's 
Buying rate 
(per bag of Selling rate Profit per bag 
120 seers) 

.---
RB. a. p. RB. a. p. Ra. a. p. 

Rioe 4,0 0 0 50 8 6 10 8 15 

Wheat 30 0 0 36 3 6 8 3 8 

.Jowar 18 7 6 22 5 3 3 13 9 

(b) whether at the present rate of ration consisting of 25 Per cent. rice, 25 
per cent. wheat and 50 per cent. jowar an adult pa.ys Rs. 10 per year to Gov-
~ n ent as the cos1i of rationing; . 

(0) whether it is a fact that jowar is purchased in Bijapur at Rs. 80 per 
bag and the same is transported to Poona and sold at Rs. 45 per bag; 

(d) the difference in rates in pre-war years between Bijapur and Poona; and 
(e) the reasons for maintaining the highef margin between purchasing and 

1!elling raf.es, and what steps the Central Government propose flo take. to see· 
that Provincial Governments do not profiteer in foodgrains? 

" -
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The JlOllOuzable Sir Jwala Prasad Srivastava: (a) The purchase rates 
mentioned by the Honourable e ~  are correct for Bijapur district, but the 
.selling rates are the retail prices in the. rationed town of Bijapur. Retail 
,prices in rationed areas are the actual economic cost including the pooled price 
-of Government's purchases of the particular grain, from whatever source, 
handling and administrative charges, and the retailer's margin, No profit is 
.made by the Provincial Government. 

(b) No, Sir. ' 
(c) No, Sir. The purchase rate of Jowar in Bijapur is Rs. 18-7-6 per bag 

. 'of 120 seers, and the selling rate in Poona is Rs. 22-8-0. . 
(d) During the period 1927-1939, prices in Poona were about 12 per cent. 

'higher than in Bijapur. 
(e) As the 'present margin between the purchasing and the selling rates in 

Tationed areas does not result in any profit to the Provincial Government, the 
'Government of India do not propose to take any action in the matter. 

Prof. :N. G. Ranga: Are we to understand that the Government of India 
are satisfied with this state of things, as a result of which as much as 50 
per cent. additional price is tacked on to the buying price of Jowar and 25 
per cent. in the case of the rice consumer? 

The Honourable Sir Jwala Prasad Srivastava: I am not aware of any case 
like that. ' 

Prof. :N. G. Ranga: 'I'he information is given here: buying rate (per bag of 
120 seers) Rs. 40, selling rate Rs. 50-8-6. 

The Honourable Sir Jwala Prasad Srivastava: Rs. 18-7-6 is the purchase 
rate and the selling rate in Poona is 22-8-0. 

Prof. N. G. Ranga: The whole House is grateful to the Honourable Mem-
ber for having given this information in tabular form. Are we to undel'l:ltand 
that Government are allowin" as much as 25 per cent additional cost to be 
-charged to, the buyer on ~ nt of marketing? 

The Honourable Sir JwaJa Prasad Srivastava: That was never t e ~ __ 
iiion. I do not know what the Honourable Member -is referring to. \" 

Prof. If. G. Ranga: Will the Honourable Member see page 8 of the qlles-
tion list where it is said that the profit per bag is Rs. 10-8-6. 

The Honourable Sir Jwala Prasad Srivastava: That I have denied. I 
have not accepted the prices given by the HonoUJ'able questioner. 

Prof. If. G. Ranga: What are the actual facts? 
The Honourable Sir Jwala Prasad Srivastava: I have given you the actual 

-facts. 
Prof. N. G. Ranga: Has any serious effort been made by the Provincial 

Government or the Food Department to reduce the cost of marketillg so that 
the commodities will reach the consumer cheaper? 

The Honourable Sir Jwala Prasad Srivastava: Every effort is being made 
every day. The price that, we are charging is the actual cost (If the foodgrains 
plus the handling charges. 

Prof. :N. G. Ranga: The handling charges are too much? 
The Honoura.ble Sir Jw&la Prasad Srivastava: It may be in some cases. I 

,do not know but the Provincial Governments are making no profitr.. 
Prof. If. G. Ranga: Are any others allowed to make profits? 
The Honourable Sir JwalaPr&S&d Srivastava: Nobody is allowed to make 

profits. 
, Sir Oowasjee Jehangir: According to the reply given by the Honourable 
~e e , we all understood that he admitted the apcurscy of the figures given 
~, ~ (a) of the question. We would like a dennite reply that the figures 
'given m part (a) of ~ e question are right or wrong? 
. ,'l'he HOD01Irable Sir J'WaJa Prasad Srivastava:" No, Sir. What I have stated 
'is that the purchase rates mentioned by the HonoUl'9.ble Member are correct 
'for Bi ~  District but the e~in  rates or the retail prices in the rationed 
-town of BI)apur are naturally htglfer and they are pooled prices. They might 
-include rice bought at higher rates. 

SIl'dar Sut Singh: What is the selling ra.te at Bijapur? 
• 
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... The Honourable Sir Jw&la Prasad Srivastava: The 
have not denied that. 
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selling rate is 50-8. I 

Sardar Sant Singh: Rs. 10-8-0 is 'allowed as 'profit. Is it,not too much? 
The Honourable Sir J'wala Prasad. Srivastava: With this reservation, as I 

have explained. This is the poole a retail price. It may include rice bought 
ut h;gher rates. 

Sardar Sant Singh: Does the responsibility for this rest with the Food 
Department or the Provincial Government? 

The Honourable Sir lwala Prasad Srivastava: Mainly the Provincial Gov-
ernment. 

Sir Oowasjee lehangir: Will the Honourable Member give a ('leal' answer, 
eo that it can be accept.ed or contested. The Honourable questioner has said 
that rice was bought at Rs. 40 and sold at 50-8-6. The point, is whether 
those figures are right or wrong. The Honourable Member said first that the 
buying price is correct but the selling price is not. Subsequently he said 
the selling price is correct. What is the exact position, because this is a 
matter dealt with by a· Pl'ovincial Government. 

The Honourable Sir lwala Prasad Srivastava: I am afraid my Honourable 
friend has not understood me correctly. Wnat I said was that the buying 
rate has been correctly stated hut the selling rate is the retail price which 
might include lot of rice bought at a higher rate before. I said: Retail prices 
in rationed areas are the actual economic cost including the pooled price of 
Government's purchases of the particular grain from whatever sollrce. It is 
not a question of Bijapur rice only. They might have got rice from outside 
which might have cost them more and to that they have got to add the 
necessary' charges but it is a pooled price. The Provincial Government make 
no profit on it. They may have got rice for example from the Punjab which 
migilt have cost them much more The selling price is the pooled price. 

BAD CONDITION OF TIMARPUR QUARTERS, DELHI 
1722 .• :Mr. Badri Dutt Pande: (a) Will the Honourable the Lwbour Member 

please state whether Government quarters in Timarpur were built temporarily? 
(b) h, he aware that these quarters are now in worst CQIldition, that no repairs 

eanstand for long, and that therE: is always a danger of some of the qURrters. 
coming dow? at any time? 

(c) IF; hE' aware that the New Delhi Government quarters are cent per cent. 
better than those in Timarpur '! 

(d) Is he further aware th&t even in C Type of qua.rters there is only one-
water ta.p, "'hereas in the New Delhi quarters there are three to four taps ~ 

(e) Is he aware that neither any Executive Engineer nor any. higher oftici.&l 
has ever gone to these quartilrs to see whether each one has been properly 
repaired or not, and that no one looks after t.he convenience of the tenants 
there'! 

(f) Wb) do (!overnment charge the same rate of root from those livina in 
much iI fe~i  t~ e of quarters where there are less facilities as compared to I:> the 
New Delhi quarters? Do Government propose to have the case examined and 
reduce the rent? 

The Honourable Dr. B. R. Ambedkar: (a) Yes. . 
(b) No, but I am aware that these quarters require frequent rel;airs. 
(c) The New Delhi quarters are much superior to the Timarpur quarters. 
(d) Yes. 
e~ No. On the other. hani!. ~  information is that thequartrrs are regua 

larly Inspected by responsible offiClals of the Department. There is an Enquiry 
Office at site for the tenants to register their complaints. I 

(f) It is not possible t~ ~  down different rates. for recovery of rent from 
Government servants forSlmllar type of quarters though the iacilities may be 
somewhat less. .The standard rents of i~  quarters are lower as com-
pared with the standari!. rents of similar guarters in New Delhi and conse-
quently a ~ e  n';lmber of ~nt  of t e ~ quarters "pay less .than 10 per 
cent of theIr salanes. The -questlOn of redUCIng rents does not arise. 
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Prof. ... G. BaDg&: Have any ~e  been taken to improve the amenitie&" 

for the older quarters 'I 
The Honourable Dr. B. R.· Ambedk&r: . They haye already got amenities. 
Prof. N. G. R&nga: The Honourable Member stated .in his I e ti ~  that 

water ta.ps and other conveniences do not exist. Will the amemtles be 
improved? 

The JlOJiourable Dr. B. R. Ambedkar: I will look into the matter. 
DIFFICULTY re ACCOMMODATION OF SIMLA STAFF PE&..'\fANENTLY LOCATED AT -

NEW DELB:x 
1723. *Jlr. Badri Dutt Pande: (a) Will the Honourable the Labour Member 

please state thE' number of staff who ~ come down from SimlA to be located 
permanently at New Delhi? 
_ (b) Is he aware thflt much inconvenience is being felt by the staff and others' 

for IOllating 13uch" staff fin' away from . the main Branches of the Departments, 
or Offic:eE' '! 

(c) Does he propose to see that each departmental unit is located in one· 
building? 

The Honourable Dr. B. R. Ambedkar: (a) The iuformation is l,ot readily 
available and its collection does not justify the time and labour involved. 

(b) Yes. _ 
(c) Under the present circumstances it is not always possible to accom-

modate the entire staff of a particular office' in one building. Attempts are. 
however made to adhere to this i~ i e as far as possible. 

COST OF DEHYDRATED MEAT, ETC., AT CERTAIN GOVERNMENT FACTORIES 

1724. *Dewan Abdul Basith Ohoudhury: Will the Honourable the Food· 
Member please sta.te: 

(a) the cost separately, of dehydrated meat per 100 lbs. prepared at each 
of t·he Government Factories at Delhi, Agra, Patina, Poona and Madras, the 
cost separately. of dr<:lssed meat and the dehydration charges. and the reasons-· 
for the variation in cost prices at each of the above FactorieR; and 

(b) if it is a fact that under the existing arrangements, the !!upply of dressed 
!Deat and dehydration operation is being carried out by one. and the same party 
m each of the above- Factories excepting Delhi, where dehydration operations. 
are being carried out by Government 'themselves? . 

The Honourable Sir J'waJa Prasad Srivastava: (a) A statement showing the 
analysed cost per 100 lbs. of dehydrated meat produced is placed on the table 
of the House. Local conditions which affect the price of raw meat and the rates 
of lllbolft' are responsible for the variations in cost. The Delhi Factory was 
intended to demonstrate certain improvements in. production which added to the· 
cost of the product. 

(b) Yes. 

Statement .1wtMng ulimated coat per 100 lb •• 01 tkhydt'ated meat prodtiud at GOl1emmef'lt De· 
h.ydrated Meat FactorieB be/Me 311ft March 1915. 

Item .- Poona Madras Patna Agra Delhi 
factory factory factory factory factory 

Rs. '8. p. RI!. it. p. Rs. a. p. Rs. a. p. Rs. a. p. 

Cost of Dressed e&rC&lllleS • 759 14 4 659 14· 4 680 3 4 1570 5 0 680 0 ~ 
Proo,essing charges 243 12 0 175 0 0 175 0 0 185 15 0 420 13 ~ 
Profit 31 4 0 *39 7 4 31 4 0 31 4 0 Nil 

• 
Total 1,03+ 14 4 874 5 8 886 7 4 787 8 o 1,100 13 4 

*Includes ~ e  Tax pq;d. 
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TxNDEB PROCEDURE FOB SUPPLY OF DRESSED OABOASS OF GOAT MEAT FOR OlmTAIN 

GOVERNMENT FACTORIES 

1'l25. *DewUl AbdUl Basit.b. Ohoudh11l1: Wi}! the Honourable the Food 
.Member please ~te  . 

(a) if Government ha.ve recently adopted the tender procedure for the supply 
of chessed carcass of goat mea.t for the Factories mentioned, in the pre:vious qU6S-
.tion except Delhi; if so, for wha.t reasons; why such tenders ~e not been 
invited for the Delhi ~t  and 

(b) for how long the contract for the supply of dressed meat will be ~ted 
to each Fact<>ry, and whether the contracts will be placed with the lowest 
-.teuderers; if not, for what reasons? . 

The Honourable Sir oTwala Prasad Srivastava: (a) The answer is in the 
,affirmative. No tenders have been in,.vited for the Delhi factpry, as supplies 
for the current year are already under a contract. 

(b) The second lowest tender in case of the Patna factory and the third 
.lowest in case of the Agra factory have been accepted for supply of dressed 
carcasses for a period of three and six months respectively. The lowest tenders 
were not accepted in the interests of security of supply as the tenderers lacked 

.adequate organisation and experience in procurement of goats. Tenders for 
.the other two factories are under consideration. 

. (b) WRITTEN ANSWBBS 
OPERATION OF CERTAIN GOVERNMENT MEAT DEHYDRATING FACTOBlES BY 

CoNTRACTORS 
1726. *Dewan AbdUl BaaitA OhaudUIJ: Will the Honourable the Food Mem-

ber please state: 
(a) if Govel'lllIDent are aware that numerous experienced contractors are 

"Willing to undert.ake the operation of the Factories mentioned in previous ques-
tions at rates lower than the existing rates paid by Government; and 

(b) whether Government propose to invite tenders for dehydration opera-
tions for all these Factories, if so, when, if :u,ot, for what reasons? 

The Honourable Sir oTwala Prasad Srivastava: (a) Government is unaware 
·of any contractors, barring those already employed in meat factories, who are 
-experienced in the process of meat dehydration. 

(b) In view of (a) above the question of calling for tenders fOl operating 
·contracts does not arise. . 

HIGH COST OF DEHYDRATED MEAT AT GOVERNMENT FACTORY, DELHI 
1127. *Dewi.u AbdUl Basith Ohoudhury: Will the Honourable the Food 

Member please state: 
(a) if it is a fact that on account of the Government meat Dehydration 

Factory, Delhi, being operated by Government themselves the cost of dehydrat;.. 
-ed meat is much higher than -that of other such Factories which are operated 
by conira(·tors; and . 

(b) whether Government propose to consider ,the desirability of inviting 
-tenders for the operation of this :Factory or for the supply of dehydrated meat 
including the cost of meat as well as dehydration charges, etc., for-The Delhi 
Factory as is already being done by Government in case of dehydratP4 pota-
-toes, dehydrated onions and,.Qther dehydrated vegetables; if so, from what 
<date; if not, why not? 

The Honourable Sir oTwala Prasad Srivastava: (a) Yes; since the factory 
was intended to demonstrate certain improvements in production, which 

·however added to the cost of. the product. 
(b) Yes, the future operation of the factory is under consideration. 

STABCB FACTORIES 
1728. *1Ir. A. Satyanar&Y&D& )[oorty: Will the Honourable Member for 

lndustries and Civil Supplies please state: 
(a) tbe number of factories in India manufact.uring Starch; 
(b) the production of Starch in 1938-89 a.d 1943-44; 
(c) whether there was any import of S~  in 1943 and 1944; and, if so, the 

-quantities in each year; 
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(d) if it is one 'of the industries to ba encouraged by Governinent in the post-

war planni:ng; and ' 
(e) if ilie answer j;o (d) is in.the affirmative, to what extent? 
The Honourable Sir II. Alinl Huque: (a) The number of starah factories· 

in British India is 15. -, 
(b) No figures of starch production in 1938-39 ~ e available. Production of 

maize starch by the 15 factories licensed in British India during the period, 
1st September 1943 to 31st August 1944 was 21,280 tons. 

(c) Yes, Sir. Imports of starch, dextrine and Farina during the financial 
year 1943-44 amounted to 6,400 cwts. Imports for the period from 1st April, 
to 30th November 1944 were 4,516 cwts. 

(d) and (e). Development of the starch industry will be considered by one-
of the industrial panels set up by the Planning and Development Department. 

EXPORT OF CLOTH 

1'129. *Kr. A.. SaV&lWayana Koorty: Will the Honourable Member for-
Industries and Oivil Supplies please state: 

(a) whether there was any export of cloth in the year 1944 and up to now' 
in 1945 from India to any other country or countries including those which were 
recently occupied by Allies; and 

(b) if so, what those, countries were and what the respective quantities of 
cloth exported were? 

The Honourable Sir M. Alizul Haque: (a) and (b). I lay a statement on. 
the table. 

Countries 

Aden inoluding Yemen, Hadramaut 
Saudi Arabia • . . . 
Ethiopia 
Eritrea • . 
French Somsliland . 
Mghaniston. . • 
Arab States in the Persian Gulf 
Australia 

Statement 

Belgian Congo . . • • • • . 
British East Africa, N ~ nd and Italian Somalil!lnd 
British West Afrioa including Nigeria 
Ceylon. 
Cyprus 
Egypt •• 
Free French Africa • 
Iraq 
Mauritius • 
New Zeeland • 
N. & S. Rhodesia 
Palestine • 
Tl"ansjordan • 
Persia. • • 
Porlugnetl8 East Africa 
Seychelles 
Sudan. • • 
Syria al,d J..ebanon . 
Turkey. _ • 
Union of South Africa 
Nepal. • . 
British Pacific Islands 
French Pacifio Island!! 
Madagascar •. 
Reunion 

Total • 

Exports in tons 

During 
1944 

4610 
919 

1024 
399 
63 

237-8 
873 

3644 
146 

6440 
2H4 
4166 

99 
Nil 

317 
1959 

667 
467 
479 
667 
106 

1281 
36 
51 

5432 
5 

2271 
3696 
4403 

128 
Nil 
nOI 

HI 

49789 

During 
January 

and Februa.ry-
1946 

672 
357 

Nil 
21 
17 

226 
146-
761 
53 
78 

911 
376; 

28 
Nil 

93' 
M4>-

Nil 
75 

Nil 
6Ii 
64 

296' 
1 

Nil 
897 

44 
246 
238 
521 

20 
Nil 

349 
3 

7090 



'!634 LEGISLATIVE ASSEMBLY [9TH APRIL 1945 . 
. SCHEDULED·CASTE CANDIDATES RECRUITED FOR SUPERIOR POSTS IN GOVERNMENT 0]1' 

IlS'DlA PRESSES, AT CALCCTTA AND NEW DELHI 

1730. ·Kr. Piare La1l Kureel: (90) Will the Honourable theLa.bour M;ember 
be pleased. to state the number of scheduled caste candidates'recruited in the 
superior industrial and clerical branches of the Government of India Presses atl 
.Calcutta and New Delhi during the last three years? 

(b) Is it· a fact that there is no representation of scheduled castes in the 
permanent and temporary cadre of Proof Readers, Monotype and Linotype 

'Operators in the Government of India Presses at Calcutta, New Delhi, Aligarh 
and Simla? . If so, do Government propose to provide for due representation 
of scheduled castes in that cadre by direct. recruitment? If not, why not? 

The .000ourable Dr. B. R. Ambedkar: (a) A statement is placed on the 
table. ' 

(b) ,No. Recruitment of scheduled t~  is now made in accordance with 
-the rules for communal representation in t.he services . 

.statement ,howing tile number oJlIChedul.ed caBte candidate, f'flCrUit_ in Calcutta aftd New DeUt,' 
Prueu during t1l6 la8t three yea',_ '. . 

. -
Calcutta Preas Forms Prellf', Calcutta . New Delhi Press 

Name of 
. service 1942· 1943· 1944· 1949· 1943· 1944· 1942· 1943· 1944-

• 43 44 45 4.3 " 46 43 " 45 

':1. Clerioal 

I .. } 
.[2 1 2 

7 II 
~  Induatria l • • 

Total 7 II 2 7 8 .. 
+1731.* 

RESIGNATION BY EuRol'EAN 1N8I'ECTRESSES OF SCHOOLS IN BALUCHISTAN 

1732. ~ H. A.. B&thir H. BIIIk B&it: Will 1;heSecretary for ;Eduoauon. 
Health and Lands be pleased to state: 

(a) whether two European ladies appointed as Inspectress of Schools in 
Baluchistan feft that service one after another within one year C&using greal 
dislocation in the progress of female education in that Province; 

(b) if this post is reserved for European ladies; and 
( c) whether Government· now propose to appoint an Indian lady who knows 

the people and conditions in Baluchistan, with some chIgree of assurance that 
she will continue for sometime and look for the advancement of female eduea. 

- tion in Baluchietan? 
1Ir. 1. D. Tyson: (a) The fa.cts are that Miss G. J. Low, who was appoint: 

~d to the post in June, 1940'left to join another post after about a year. The 
vacancy was advertised through the Federal Public Service Commission but; 
as no suitable candidate applied, Miss M. C. Franklin, formerly of the I.E.S. 
and an fJ:C:Inspectress of Schools; Burma, was appointed to the post in Sep. 
tember, 1942 temporarily for one year. She handed over charge after com· 
plet.ing her tenn of appointment. 

(b) No. 
(c) The question of recruitment to the post is under consideration. The 

Government of India. would be· only too glad to appointi an Indian Lady to 
this post but they have not so far e~ed in securing the services of one 
with the requisite qualifications and 'experience. 

tThis qU';lstion was ,vithdrlwn by the questioner. 
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ELECTRIC SUPPLY,CORPORATIONS USING COAL IN MADRAS PROVINCE 

1733. *Shrim&ti X. B.adha Ba.i Sllbba.raym; Will the' Honourable j),e 
Labollr Member please state: . '.. . . 

(a) the ntiinber of Electric Supply CorporatIons which genera.j;e electncity 
by using coal in the Madras Province and the cities they serve; 

(b) the amount. of coal allotted to each of them per annum; and 
(c) if this coal consumption could be saved by linking up these electricity 

installations with any of the Hydro-Electric Power Supply Stations in thai 
Province; and if so, whether Government propose to take steps to save coaJ 
<:onsumption in this respect? 

Tb,e Uonourable ~  B. R. Ambedkar: (a) and (b). A statement is laid on 
the table. 

(c) Of thE' three PoweJ' Statiolls mentioned in the stutr>ment. l\:[adr:1f, is 
likely to be linked up at an early date with the Mettur Hydro-Electric System. 
Bezwada and Vizagapatam are too far away from the existing Hydro-Electrio 
Systems for :m interconnection but when t~e l\fachkand Scheme is completed 
H:vdro-Electrb Power will take the place of Thermal Power in the l\ladras 
Presidencv. 

&atsment 8howing the number oj Electric Supply Oorporations in MadrGIJ Province generaling 
electricity by uring cool, .he cities 8fJrved by them flit:. 

Number of Electric 
Supply Corporations 
in Madras Province 

Three viz. ' 
(i) Madras 

{iI) Bezwadi\ 

{iii) Vizagapatam 

Amount of coal 
consumed in 194,4, 

Tou 
64,,135 

14,,4,4,5 

6,004, 

Cities B8rved by them 

Tiruvottiyur,' Sembiam, Madras City. 
ViIli"akkam, Saidapet, Allandur, ~i  
Thomas Mount, PaUavaramand Tamba-
ram. 

Guntur, TadepalJe, Naras'lr&opet TeuaJi 
RepaUe, Bapatla, Masulipatam, Gudivada. 
Nuzvid, Ellore, Pedana, Sitarampuram 
and Bezwada • 

. " 
Bobbili, Salur. Donkinavalasa, Ram-

chandrapuram, Venkatapuram, Penuvarti 
Vizianagaram, Chittivalasa, AnakpaUe, 
Bimlli patawand Vi7:agapatam. ---

SOLUTION OF POLITICAL DEAl/-LOCK 

17a4. *JIr. T. S. ,Avinaabiliup7D Ohetti81: Will the Honourable Leader of 
the House please state: ... 

(a) whether correspondence has been going on between the Central a.nd 
Provincial Governments for ending the political dead-lock in· India.; and 

(b) whether the departure of Lord Wavell to England is in connection with 
-finding a solution for the political dead-lock? 

The Honourable Sir Sultan Ailmed: (a) No. 
(b) I have nothing to add to the official announcement on the suhject whkh 

appeared in the Press of the 22nd March. 

UNSTARRED QUESTIONS AND ANSWERS 
~ER S, PAY, ETC., OF CERTAIN OFFICIALS OJ!' VICEREGAJ, ESTATES TRANSFERRED TO 

CENTRAL PUBLIC WORKS DEPARTMENT 
135. Mr. Badri Dutt Pande: With reference to the reply to starred question 

No. 1221 asked on the 21st March, 1945, will the Honourable the Labour 
Member be pleao;ed to state: , 

(a) the terms and conditions offered to the officials mentioned in the list 
at the time of employment in the Viceregal Estates, and the pay drawn by each 
of them before their transfer from '\he Estates Division; 

(b) thp. pay given to f'aeh of t.hE'm'''on their transfer to the Central Public 
'Works Departuwnt, and the status on which thf'Y were transferred; 

• 
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(C) tho present pay and tank of these officials in the Central Public Works-
~ 't ent  and • 
: (d) what steps ,!ere t ~ by the Honourable Men;tber to d~te ine the loss-

of concessions preViouslv enJoyed by each of them m the VlcerE'gal Estates, 
and how far the provisions f'~ e 22, part II, Civil Service Classification Con· 
trol and Appeal Rules, were applied in their cases? 

'!'he JlaDDar&ble Dr. B. R. Ambedk&r: The information is being collectecl 
_ and will be supplied to the Honourable :Member in due course. 

ALuJWANCES TO CENTRAL PUBLIC WORKS DEPARTMENT STAFF IN SiMLA 
136. 1Iu. Badri Dutt Pande: With reference to the reply to starred ques-

tion No. 1225 answered on the 21st March, 1945, will the Honourable the Labour-
Member be pleased to state: 

(a) the date after which the staff posted to, or appointed in, the Simla Cen-
tral Division is being treated !IS 'new entra.ut' for the purposes of grant of 
Winhr Allowance; and 

(b) whether the desirability of enending, to the Ministerial and Inferior-
staff of the Simla Central ])ivision, t.he saIne concessions 8S enjoyed by such, 
&taf[ of the ViC'p.regal Estates Division, Simla had been or is being examined,_ 
if not, why not? 

The Honourable Dr. B. R. Ambedkar: (n) The 16th July, 1931. 
(b) The matter is under consideration. 

INCREASE OF PAY TO WORK-CHARGED ESTABLISHMENT OF CENTRAL PuBLIC WORKS; 
DEPARTMENT -

137. Kr. Badri DIltt Pancle: With reference to the answer given in this-
Assembly in reply to starred question No. 218, asked by Bhai Parma Nand on-
the 15th August, 1938 regarding work-charge establishment of the Central Publie 
Works Department, will the Labour Member please state whether the sman: 
increases of pay recommended by the Divisional Officers, in accordance with 
the general practice, have been grlmted to the staff for the year 1944? II not, 
the reason for the same? . 

The Honourable Dr. B. R. Ambedkar: The answer to the first part of th(\ 
question is in the affirmative. The latter part of the question does not arise. 

WIRBMEN AND FITTERS (WORK-CHARGE ESTABLISHMENT) OF CENTRAL P B I~ 
WORKS DEliRTMENT 

138. Mr. Badri Dutt Pede: Will the Honourable the Labour Member please· 
t t~  -

(a.) t '~ number of wiremen and fitters work-charge establishment of the Cen--
tral Public Works Department separately, who are in continuous service for-
the l!lo8t au, 25, 20 and 10 years; and 

(b) whether the establishment in question is entitled to pension; if not. 
why n t~ 

_ The Honourable Dr. B. R. Ambedkar: (a) The particulars asked for h.Y the· 
H<:>nourable Member are given below: -

Period oJ contimlO'" 8ervice 
30 yTII. 25 yrs. 

Wiremen 5 4 

Fitters • 5 7 

20 yrs. 
21 

50 

10 yTII. 

44 

40 
(b) No, because the posts of work-charged establishment are nct permanEnt 

posts. 
DISCBDIINATlON BETWEEN EUROPEANS AND INDIANS AS REGARDS FISHING AT 0Km.A_ 

139. IIr. S. K. Hosmaui: (a.) Will the Secretary for Education. Health and-
Lands please state whether it is a fact that only Europea.ns :\re allowed to fish 
beyond the gate at the Okhla mOlmd (Delhi Province) and that Indians- are-
prohibite.tl from crossing the gate? If so. why? If n~t, do Government pro-
pose to enquire into the racial discrimina.tion policy? 
• (b) ~ e Gr.vernment aW8'l'e that Europeans are never prever!ted from violat. 
Ing fishing ntles at Okhla ~ nd that Indians are not allowed to fish side by side-
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with Europeans? If so, why? If' not, do Government propose fu enquirE' into 
the matter? If not, why not? :. 

(c) Are Government aWt\l"e that whl:n the vioilltion of .fishing rules by Euro-
peans i.,; brought t() t.he not.ice of the FJxecutive Engineer·by the Fishing Gua.rca 
h(l takes no notice ?:" 

(d) Am GovE'rnment aware that thE> Fishing Guards have' stopped checking 
Europeans or e,'en going near them? 

(e) Are Go;vernment aware that the Executive Engineer has ,fs8oed verbal 
Drders .to the Fishing Guards to check only the IndIan anglers while fishing? 
If so, ~  

)[r. J. D. Tyson: (:q to (c). Ro far liS GoYernment, ate aware no rncial 
di,wriminat.ion policy is followed in t.he control of fishina- at. Okhla; but enquiries 
;J,rc being made and a reply will be furnished when full information is available, 

IDrscRnn:SATION BETWEEN EUROPEANS AND INDIANS AS REGARDS FISHING AT OK1p.-A 
1'0. Mr. S. E. B08mani: (a) Will the Secretary for Education, Health :m8 

Landi'! please state, in continuation of the preceding question, whether the 
Europeati :Ylembers of the Delhi Anglers' Association have been authorized by 
the Expcut:ve Engineer to check annunl fishing licences and daily permits of 
i,he Indian amatE-ur anglers? 

(b) Do Government propose to take ne e ~' steps with a view ro removing 
racial discrimillatior.. between a European ",nd an Indian and redressing the 
grievances of the Indian amateur anglers who arc hp,rel hit? 'If not, '~  not.? 

1[r. J. D. TyIOl1: (a) and (b). Information has bppn ealled for and will he 
EUpplied .as BOOn as available. 

1\IJDMlIJDRS OF Tl'IB SELECTIONS CoMMTTTEB APP<>INTED BY THE JJn:mp ENGINJDElt 
CENTRAL PuBLIC WORKS DE}'ABTMENT 

1'1. Sardar Jlangal Singh: Will the Honourable the Labour Member please 
-state the number, community wise, of each of the Members of the Selection 
Committee appointed by the Chief En ~e  Central Public Works e t en~ 
~e  Delhi, for considering. matters connected wit·h intI ~nt  and promo-
~  . 

The Honourable Dr. B. 2 . .Ambedkar: The Pal't,iculars nsked for 1,.\" the 
Honourable Member are given below: 

Oommunity 
Eurpoean 
Hindu 
Muslim 
Sikh . .. .. .. 

CARETAKERS IS DELHI AND SIMLA 

Number 
I 
2 
2 
I 

142. Sardar Ilangal Singh: (11) Will the Honourable the Labour Member 
please state the number of Caretakers in Delhi and Simla, separately, and how 
many of them are Hindus, Muslims and Sikhs? 

(b) How many vacarlCies occnrred during 1944 and in the current yea.I' and 
bow were these appointments filled up? 

(c) Which community is unrepresented in this cadre, :md what. steps were 
taken by the Honourable Member to a fford them representation? 

'!'he Honourable »t. B. 2. Ambedkar: (a) The tot,al Il'.lmber of Caretaket"S 
in Delhi alld Simla is 10--8 in Delhi and 2 in Simla. Of these, ;i are Hint!u8, 
"3 Muslims and 2 Sikhs. 

(b) Two vacancies occurred during 1944 ana the CUlTf;;t year, Of which one 
was filled hy the appointment of a Hindu and tllt' other bv a :Muslim. 

(c) Commllnities, other tllan tlw Hindu, ~ n i  an(i S'ikh communities, nre 
110t at present e e 'nt~d on. the ('adre of Caretakers. Apart' from such steps 
liS are required to he t,aken under the general OI'df'l's issued In' Govel1lment for 
Mcuring adequatp reprefientation for the minority communities in the public 
'services, no spp('.ial Rt€PS' were t,aken Or can he taken to e ~ representation 
1>n the cadre of earetnkerf'. ff)!' E'4ich of thf' ('ommunit:es which are pot now 
-represented therein. 

I' 



SHORT NOTICE QUESTIONS AND ANSWERS 
RECBUlftlENT TO I.C.S." LP.S.,. AND I.M.S., IN DO(EDIATE Ji'U~ES 

Mr. E. O. N'8OIY: Will the' Honourable the Home Meinber prease state: 
, <a> whether alloy initiative '-Was taken by the <19vernment of India)n l'$gard. 

12 NOO to a consideration of the- e ~n of recruitment, in the immed.ia.te' 
N future, to the Indian Civil Service, the Indian Police Service alld the 

Indian Medical Service, and whether any communication was addressed on the 
subject to the Secretary of State; 

(b) if She answer to' <a> be in the negative, whether the Secretary of State 
took the initiative in this :ql&tter, and what the reaction of the Governmpnt of 
India thereto was; 

(c) whether India was recently visited by a deputation consisting !A. 
representatives of British Foreign Office, Colonial Office and the British Civij. 
Sernce Commissioners, and whether they had any discussion with the Govern-
ment of India on the above subject; 

(d) the immediate reasons that led to the visit of the Honourable the Home-
Member and the Secretary to the Government of India in the Home-Deparhllent 
to London; and 

(e) whether the Government of India have given to them any instructions 
as regards the views of the Government of India to be expressed in the (ourtle 
~f ., consultations" in London; if so, the purporl of such instructions pilrti-
~  on the following points: 

(i) the future position of the sernces concerned, should the Cripps declara-
tion or any substitute thereof in regard to the future constitutional po&itior. of 
India become an accomplished fact; 
, (ii) the need for revision in regard to the authority for recruitment !Ina 
eontrol of the services in the immediate futUre; and ' 

(iii) the determination of the future proportion of E ~ e n and Indi:tn 
elements in the said services? . 

. Sir Bichard TotteDham: (a) to (e). Some months ago the Secretary of State-
intimated his intention as soon as the war in Europe was finished of reopening 
recruitment tf, the I. C. S. and the I. P., which has been suspended during 
the war, lllld in doing so of honouring the pledges which were given in the prells--
Communiques, dated 13th March 1941 and 19th December 1942 about the 
reservation or vacancies in those Services for candidates with war service. Other 
Civil Services under the Crown, both in the United Kingdom and the C nie~  
were in a similar position, but not the Indian Medical Service. During the cold 
weather a deputation visited Indiu for the purpose of consultation with the 
Civil and :'Ifilitary Authorities in this country; and thiE-1 deputation included' 
representatives not only of the India Office, but also of the Colonial Office nnd 
the Civil ServicI) Commission in England. With the rapid progress of the war 
the whole mattO'r has now become most urgent. Quite recently the Seeretllr." 
of State himself invited the v:ews of the Governor General in Council on his 
prop:)sals and after these had been communicated by ielegram he suggested that 
it would help him to reach decisions if the Home Member and Mr. Conrnn-
Smith .could proceed to London at on.ce for personal discussion. 

I am afraid I am not at liberty to give details of the: advice tendered h.Y the-
GovenlOr General in Council but I should make it clear that the immediate 
reason for the visit is to discuss the filling of .. war service" vacancies and not 
the larger t~  referred to by the Honourable Memher at the end of h's 
question. 

JI(r. T. T. XriShDamacharl: May I know if'the Honourable ~ e  will be-
in a position to divullJe to this House whether any portion ~ the instructions 
given to the Honourable the Home Member BIld the Home Secretary had 
provided against arrangements being made in such a manner 8S to prejudice the 
lal'ger issue of Indi '~ ultimate control on their own officers?' 

Sir lUchard Tottenham: No, Sir. , 
Sardar Sant Singh: Since these communiques were issued, one in 1941 ancl 

the other in ~  is it not a fact that the "Dripps' Proposals'-' came in? 
( 2638 ) 
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Sir Riohald Tottenham.: I think the H n ~ Member knows as well .. 

I do when the "Cripps' Proposals" were made? .. . , 
Sardar But SiDgh: Is the HOH ~ e Member aware that after the CrIpps 

Proposals", the situation has changed immensely und the following R-esolution 
was pass ad by the Sapru Committee with ~e d ~  this . : . . . . . ' 

1Ir. President (The Honourable Sir Abdur Rahun): I dIsallow that questIon. 
Saidar Sant Singh: I am putting a question, Sir.. ' 
lIr. President (The Honourable Sir Abdur Rahim): I have disallowed the 

question, The Honourable Member must resume his seat. 
1Ir. X. C. Neogy: Is it i1 fact that apart from the question of filling war 

services vacaneies, the question of increasing the strength of the cadre of these 
services is also under active consideration? 

Sir Richard TotteDham: It is not on that matter that the Home Member 
and the Home Secretary have gone to London, 

1Ir. X. C. lfeogy: That is llot my point. Is it or is it not under ::ctive 
('onsideration at the present mOIIlent? , 

Sir Richard TotteD.ham: If the Honourable Member wanted to know fie 
might have included it in his question. I must ask for notice. 

1Ir. N. II. Joshi: Will the Government of India state whether the Govern· 
ment of India Act had not provided that the question of recruitment to the all-
India services, the Indian civil service specially should be revieweQ at the end 
of five years period after the new constitution was ina.ugurated? 

Sir Richard TotteD.ham: The Honourable Member is as weH aware of the 
provisions of the Governm'ent of India Act as I am: It does not affect this 
question, 

1Ir. President (The Honourable Sir Abdur Rahim): Next question, 
CONSUMER GOODS TO BE IMPORTED. 

Mr. :Manu Subedar: (a) Will the Honourable the Commerce Member please 
state what those conl'-umer goods llre for the importation of which arrangements 
bave been madr) alld whieh are arriving during the next few months and w.hitt 
their vallie is? . 

(b) Do Government expect any effect of the importation of these conSWilel" 
goods on industries established in 'India? If so, in which direct:ons? 

(c) .Have Government instituted any machinery for watching that industries 
estllblished in India will not be adversely affected through the cont,inued 
importation of consumer goods after the public wanta are satisfied in the first 
few months? 

The Honourable, Sir II. AzisulHuque: (a) :I<'or the main articles of consumer 
~ , the Honourable ~e e '  attention is invited to the answer given to 

part (b) of starred quesbon No, 259 on the 10th November IM4 in the Legis-
lative Assembly,. 

The answer to the last part of the question is not 'readily available, 'lnd it.. 
('ollection would invoive an amount of time and labour that would not be justi-
fiable in war time, 

~  and (c). The policy of Government is to import only such goods as are 
avaIlable and necessary to meet the requirements of the countn-' with due regard 
to the position of indigenous industries and their ability to ill'eet that demand. 
'!he' question of setting up any special machinery for ensuring that indigenous 
mterests are not adversely affected does not therefore arise. 

Mr. llaDu S~  In view of the fact that after thd last war,. many 
hundreds of factones were t ~ into liquidation, may I know whether the 
Government wiH institute a special machinery of the kind 'tJUggested in order to 
be forewarned clUd be prepared in advance? • 
. The Honourable Sir •. AzizulHuque: That is a quef;tion which I have said 
In answer to another question is under examination just now. So far we have 
not got anything which is likel:--' to adversely affect in any way Indian industries 
rather it would help Indianinduf;tries, because we are importing;..u'arge IlmOlmt 
of what I may call l>roducer goods. • . 

1Ir. PreBidftnt (The Honourable Sir Abdul' Rahim). Next question. 
c 2 
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ADVISABILITY OF EXTENDING. TUIE FOR SUBMISSION OF ApPLICATIONS Te ADVANCED 

TECHNICAL STUDIES 
Kawab SiddiquI Ali Khan: Will the SecretarY for Education, Health and 

Lands please state: '" . . 
(a) if it is 8 fact that the Government of India propose to send abroad rome 

students for advanced technical studies; 
(b) if it is a fact that recently towards the middle of March, an advertise-

ment appeared in all the newspapers inviting applications for obtaining l,opies 
«)f pamphlet, etc., from the Government Press, Delhi; 

(c) if it is 3· fact that a large number of applications was received from 
.distant places like South India, many of which have not yet been complied 
~  -

(d) if it is a fact that copies of pamphlets which were printed wei'e all 
exhausted very speedily and that several applicants who apply personally nt the 
-book depots which are Agents for Government of India publications, are giyen a 
negative answer; 

(e) if it is a fact that the last date fixed for submiss:on of applicationl;'by 
"Students to the Secretary, Selection Board is "so as to reach not later than the 
15th April"; 

(f) in view of the shortness of time at the disposal of prospective applicants 
;and, in view of the long distances from which applications have to be received. 
whether e~n ent propose to consider the advisability of extending the period 
of submission of applications till the 15th May; and 

(g) if the answer to (f) above is in the affirmative, whether Government 
propose to issue a PTe8. Oommunique immediately to that effect? 

Mr. 1. D. 'l'yIoD.: (a) Yes. 
(b) Advertisements inviting applications and calling attention to a brocbure 

~ in  the necessary information and containing an application form appPRred 
"first in Indian newspapers on the 15th March 1945. Intending applicants WPl"e 
_vised to obtain copies of the brochure from the Manager of Publicatio'!1s, 
Delhi. 

(c) I undel'stand that all prepaid requests for copies Of the ~ e Jn~ '  
mation for students desiring to proceed overseas for advanced studleR (1 n4,,) 

are being complied with as received by the Manager of Publications. 
(d) The ~ e has been and is being reprinted from time to time fiB 

required and copies are available with the l-Ianager of Publications. Go\'ern-
ment have no information regarding the supply position in the hands of lonl} 
Agents. In Il. fresh adyertisement just issued by Govemmenj;, those intereRtRd 
have been advised to apply direct to the Manager of Publications, Delhi. 

(e) Yes; the 15th April was originally fixed as the last date for the receipt of 
Applications for stipends under the scheme. 

(f) The period for the receipt of applications for st;ipends under the scheme 
has now been extended to the 30th April 1945. 

(g) Full puhlicity bas been given to the extension of time through the Prt'!':s 
~nd the All-India Rad:o. 

Prof. 11'. G. B.a.nga: In view of the fact that the Manager of Govemnwnt 
Publications d.:les not send these brochures by V. P. P. but insists on pre-

_payment, has it been stated in the new advertisement ths"- pre-payment wilT 
have to be made, also the price ~f the pampbletstated? 

Kr. 1. D. TySOn: I do not tbink it has been stated. 
Prof 11'. G. It&nga: Tben will Govemment consider the advl.sability of h;sumg 

cither a Pre88 Communique or another advertisement stating quite clearly that 
TJre-pa:vment is necessary? Otherwise, most of the people would not know, and 
I myself have made that mistake several times in 1;he past. I asked this ~f'nt e

man to send it by V; P. P. and he refused. 
Kr. 1. D. '.a"Y8OJI.: We will consider that. 
Dr. Sir Zia Uddin Ahmad: Is the H n~ ' e Member aware that lhc'l'c 

eopies are not available? I have been trying for the last one week to get eopics 
-of these application forms but I could not get them either from Simla or from 



Delhi. I suggested 
but he refused. 
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that I could gel these forms printed in our own e ~ 

Kr. 1. D. Tyson: I do not ·know what. steps the Honoura\>le Member teok 
to try and get the fonns. I can only say that up-till the 4th April no less than 

, 20,500 eopies of this brochure had been printed by the Manager of Publica.tion!l 
If my Honourable friend, as I understpod him to say, applied to somebodyi,n 
Simla he did not comply with the advice in the original advertisement. 

Dr. Sir Zia UddJD. Ahmad: I sent an application to Simla on the suggeStivl' 
of the Department of the Honourable Member himself, n~ not on my own 
initiative. And if so many copies were printed loan assure hIm that t e~' h:lVP 
gOlW l'omewhere undergrotmd and 113ve not come to the market. 

Kr. T. S. AviDaShilingam Ohettiar: Will Government consider the advisail; 
lity of extending the time for receiving applications . till the 15th May, as. 
»u""ested by the Honourable :Member? "irr. 1. D. TyIOll: No" Sir, we eannot i ~' go beyond t ~ ~Ot  A.pril, 

' ~ U  if "'f' have to place about 10 or 12 thousand of these ~ C t n  before-
the selection c.>mmittee, Rnd if applicntions are e~ to come ~ ti ~ th? 15th 
~I  there will not be time f01" tho select,ion commIttee to do Justice (0 t~e 
applications, if we &1"e to get the students sent overseas for the academIC' 
Mession beginning about the m!ddle of October. 

. WORK DONE BY HYDARI MISSION 

1Ir. Manu Subed&r: (a) Does the Honourable the • C e~ e Member 
T}1"OPOBe to make a statement for the infonnation of the public of the work done-
bv the H vdari Mission in the United Kingdom? 
• (b) H ~  any agreement been made ~' the Hydari Mission? 1£ so, . with 

whom? 
(e) What are the (i) consumer goods and (ii) capital goods. f.or ~ e  importa-

tion of which arrangements have heen made through the H;vdarl MIE;SlOl1, what 
is the total value and when are they expected? 

The Honourable Sir K. AslzuI Huque: I would draw the Honourable 
Member's attention to the Pre88 Communique iSbued last Friday evening which 
was c-ir('.ulaten to Members of the legislature. I will only add that the uItim&te 
e e ~e which we are expecting will be about 120 crores of rupees of which 70 

crores will be in Indian production, 25 crores wiU pe in the nature of producer 
goods which will go to help Indian industries ana 25 crores of the nl,tUl'e of 
consumer goods. So far as Indian releases are concerned, they are such essen-
tial nrt,ielf·!'l like steel, of which 300,000 tons will be available for civil nmummp-
tiOll, 500,000 tons of timber, 11 million pounds of woollen textiles, and (,JOO,()()() 
tons of cement, quite apart from the textile releases which we expect in Hl46. 

Mr. lI(anu Subedar: I am obliged to the Honourable Member for the jnfor-
mation. ~' I know whether Government will consider issuing a. mG)"," 
detailed statement giving the vohnne, value ana per unit cost ana the chan1!eI 
through which the goods will come from abroad and will be distributed? Win 
snch n ~t,nte ent be issued every month? . 

The Honourable Sir J[. Asizul Huque: Part of it has alread v been answered 
by thf:!. open general licenses which we have issued on the 2ad "March in ·.vhich 
:we have ~t ted that ~ e e are. the nature of the articles which any importer can 
Import WIthOut. any ImI?0rt licenses. But what will be the quantum of that 
1\1 a matter whICh we WIll have to watch and we propose to watch them. 

Seth Yusuf Abdoola Haroon: In view of the question just asked does the 
~~ e ~If e  propose to issue a monthly statement on this Bubject, 
gIVIng fuller lIlformation about this '! 

~ Honourable Sir J[. AzizuI Buque: I do not think it will be possible for 
us to Issue 8 ~ t  statement, but I can say that a monthly if. possible, hut 
regular ",steh will be kept over all these imports which· are coming to this 
COlmtry. • 

Kr, lIanu Subedar: Are the consumer gopds mentioned in the statement of 
Government (l')ming through Government channel or cominO" through private . " . 
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trade? And if they are coming through Government channel, will Government 
make it quite ('lear how much are coming, at wMt price, and through which 
channel thev will be distributed? 
'.l'he Koiiourable Sir •• AllsnI Buque: As far as I am aware, very little 

is coming through Government channels except such articles as drugs and 
medicines whbh, under the circumstances,. we required and we did import. them. 
Otherwise most of these will come through ordina.ry trade channels; but if tht' 
trade does not function to the extent of importing the requisite quota which is 
J e e ~  for the purpose of relieving the ('OIummer goods situation in India., 
we shall have to consider whether Government mny not step in with n vit>w to 
{mport it.. Rut 1111 these questions a.re now being ('onsinered. 

MOTIONS FOR JO H~ EN  

MrSREPRERENTATION OF INDIA'S CONSTITUTIONAl, POSITION By THE HONOt.'RABT.E 

Sm FEROZE KHAN NOON AT THE EMPIRE CO:!"FERENCE 

Kr. Prelident (The Honourable Sir Abdur Rahim): I have ret'eived notit'e 
from N awab Siddique Ali Khan that he wants to move the adjounlment of the 
House to discuss a definite matter of urgent public importance. namely, deli-
berate gross misrepresentation at the Empire Confe.rence of India'R pre!'lent 
cQnstitutional position by the Honourable Sir Feroze Khan ~ n  one of the 
representatives of the Government of India to the San Francisco Conferenre in 
!ltating that India already enjoys Dominion Statu!'l, Rnd further that he '\nd his 
eolleagues represent India whereas the fMt is that the people of India hnd no 
eay whlttsoever in their selection 1\8 delegates to the Sltn Francisco Conference. 

I have received an order of the i e ~' and Governor General disallowing-the 
motion on t·he ground that it ~ nn t be mo'\"er1 without iletrimpnt to Tmhlic 
interest,. 

FAILURE TO'TACKLE ACUTE Cr,oTi SHORTAGE 

Kr. President (The Honourable Sir Abdur Rahim): The next ndjoufmfle!lt 
motion 's in the n8me of Mr. Amarendra. Na.t.h Chattopadhyaya who wishes to 
discuss 'the failure of Government to tackle thp a.eute cloth shortage in Bengal 
speciall;· and in the country in general". 
The Honourable Member knows, and everyone else knows, that this ·matter 

has been e:p.gsging the attention of the House for several days. It is neither 
recent nor urgrmt ",;thin the menning of the nIle. The motion ill diBalloWE\d. 

FAILUlIE TO GMNT SPECIAL WAR PAY TO INDIAN CO'MMISSIONlm Oll'FJCERS 01' 

INDIAN AltllrlY MEDICAL CORPS 

Kr. President (The Honourable Sir Abdur Rahim): I have al,so received a 
notice for an adjournment motion from Mr. Frank R. Anthony, who wishes 
to discuss "the failure of ·the Government to grant to Indian Commissioned 
Officers of the Indian Army Medical Corps a special war pay which they have 
de.cided to grant to other Indian Commissioned Officers". 
I do not know what.it is about. 

Xr. O ••• Trivedi (Secretary. War Department): The principle adopted in 
the decision regarding the l'evision of the pay of the Indian Commissioned 
Officer which was 'announced on the 7th April was that any feeling of racial 
discrimination on the part of Indian officers should be removed. As a result of 
ttns decision, the Indian Commissioned Officer of the India.n Army has been 
wven a Rpecial war pay so as to make his pay equal to the pay of·the British 
()fficer of the Indian Army minu8 the Indiltn Army allowance granted to British 
()fficers of the Indian Army. 

1Ir. P ~ent (The Honourable Sir Abdur Rahim): Are these the fti~ I 

mentioned in this motion? • 

.... O ••• 'I'rlvedl: Sir, I will explain this in a moment. This allowance 
may be said to correspond more or less with overseas pay. In the Indian J.rmy 
Medical Corps, which is cQ.'mposed of I. M. S. ofticers seconaea to that, C~  
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q,nd licentiates commissioned direct in that Corps, the basic pay of Indian 
.officers is the same as that of British officers and the question of a ~e i  war 
pay- to the Indian officers of. the' Indian Army. Medical Corps does not; ~e ef e 
arise. Sir, this point has been made clear III the announcement which was 
published on the 7th. If my Honourable friend contends that the pay of officers 
in the Indian Army Medical Corps if! not adequate, that is a different matter 
and cannot be said to be a matter of urgent public importance, since the pay 
of the 1. 1\-1. S. was fixed several years ago and that of the licentiates over two 
Years ago. Sir, I submit that the adjoumment motion is not in order. 
• Kr. Frank R. Anthony (Nominated Non-Official): While racial discrimina-
tion between European and Indian has been done away with, discrimination 
.between Indian and Indian has been introduced. 

1Ir. President (The Honourable Sir Abdur Rahim): When was this war pay 
fIxed? 

Kr. I'r&Dk R. Anthony:' It was announced only the day Defore yesterday; 
It is urgejlt IJPcnuse under t.hif' dil'lcriminat.ion :vou will not get a single doctor 
joining t,he Army. 

Kr. President (The Honourable Sir Abdur Ra,him): I want to know . what 
are the facts. 

Kr. J'r&Dk R. Anthony: These are the facts. 
lIr. President (The Honourable Sir Abdur Rahim):. I understand the basic 

pay is equal. 
1Ir. J'r&Dk R. AnthOny: Not even the basic pay. 
1Ir. O. M. Trivedi: I challenge the statement that the basic pay of the 

British and Indian officer in the I.A.M.C. is not the same. 
Kr. I"raDk R. Anthony: I am not talking of the Britisher. The discrimina-

tion is between the Indian I\,Ild Indian. In the case of a Lieutenant with a wife 
and two children, an Indian M.B.B.H. in the I.A.M.C. will get Rs. 450 whereas 
n matriculate Indian in say the R.I.A.S.C. wil) get Re. 675. In the case of a 

,Captain, an Indian matriculate in a non-n!edical unit will get Re. 780 whereas 
an Indian ~ R B S  in the I.A.M.e. will get Rs. 500. In the case of a Major; 
a matriculate in the R.LA.S.C. will get Rs. 1.125 whereas an Indian M.B.B.S. 
in the LA.M.C. will get only as. BOO. 

Mr. President (The Honourable Sir Abdur R.ahim): B:v matriculate, you 
mean European matricula.te? . 

Mr. J'rank R. Anthony: No, as between Indian and India.n. 
Sardar KaDg&1 Singh (East Punjab: Sikh): The basic pay of the Indian 

lumy Veterinary Corps has not been increased at all. That is a definite dis-
tinction between one arm of the Indian Army and another. The War Secretary 
tlhakes his head but will he make it clear. 

Mr. O. M. Trivedi: This revision of pay has been introduced in order to 
remove any feeling of racial discrimination between the . Non-I!ldian and Indian. 
In the Indian Army the basic pay of the Indian Commissio:r;ted Officer was not 
the same as the basic pay of the British Commil'lsioned Offlc(>r. As a result of 
this decision the basic pay of the Indian C i i ~ed Officer has been made 
the ~e as that of the British Commissioned Officer. In the Indian Army 
Medical Corps this question did not arise because the bas;e pay of the Indian 
Officer was the same as that of British ofBcer. 

Sazdar JIaDpl Singh: What about the Indian Army Vef.erinary Corps'? 
No answer? 

lIr. Preslden.t (The Honourable Sir Abdur Rahim): I must hold that this 
motion is not in order as the staten'lent of the Honourable the Govemmenll 
Kember is that the basic pay is"'the same and there is no question of racial (6,,-
erimination. It is merely a mattier of administrative srrangement which cannot 
be discussed in an adjournmenli motion . 

• 
H.ut8H CoNDI'l'IONS or SmtVICZ 01' Im>IAN TRoops m Mmm.z EAST ANn ITALY 

lIr. PnIIIeat (The Honourable :Sir Abdur Ralrim): TIie next adjournment 
mOlicm is iii. file name of Mr. T. T. KrislmamaehaIt who wie1ies f,o discUSB ··tbe 
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unnecessarily harsh conditions of service of Indian troops in the Middle East 
amd Italy as described in the article by the Special Representative of the 
Hind'UBtan Times in its issue of the 6th April 1945". 

, Kr. Bam Ohandra (Secretary, Defence Department): Sir, I submit that> 
whatever the head-lines of the article in the Hindustan Times of the 6th April 
may be, the article really contains suggestions for the consideration of Govern-
ment. For instance, it is suggested' that more newspapers should be supplied, 
a, different kind of entertainment should be provided, the quality of cigarettes 
should be improved, Indian soldiers when they return should not be ~ ed to 
revelt to the use of the turban and should be allowed to wear the beret and 
the hat which they have been wearing overseas, they should be given leave once 
every two years, and so on. -

Kr. Pruidat (The Honourable Sir Abdur Rahim): Will Mr. Krishnama-
chari explain what are the harsh conditions? 

JIr. '1'. '1'. Krilhnamachari (Tanjorc cum 'frichinopol:r: N n ~ ' d  
Rural): When this particular gentleman representing the HinduBt(fn Tam'es 
interviewed the Commanders and the Welfare Officers in this connection they 
blamed India for letting down the mell. They sta-ted that the Government of 
India had un<!ertaken the responsibility for the welfare and amenities of thl! 
Indian troops and naturally it is very surprising since we have beeD,wld ~ 
along that thi" is .a matter in which the financial responsibility is really the 
concern of Britnin. The urticle in question is not reany in the nature of sug-
gestions. It deals with grievances. 

JIr. President (The Honourable Sir Abdur Rahim): What are the harsh 
conditions? 

Kr. '1'. '1'. KriIImamachari: That the food is bud: 'l'he atta giyen to troops 
was old and weevil-infested and the Ohapatiis which this gentlemen tasted were 
abominable. There is a whole list of grielances rather than suggestions. If 
In¥ Honourable friend reads only what suits him they might appear to him sa 
suggestions. I think the House has to take some notice of it all 80 as to bring 
pressure on the Government to act immediately. ._ 

lIIr. Pruldent (The Honourable Sir Abdur Rahim): As objection has been 
taken will those Members who are in favour of leave being granted please rise 
in their seats? 

(As more than twenty-five Members stood up.) 
The adjournment motion will be taken up a.J; Four of the Clock. 

ELlJ,:CTION OF MEMBERS TO THE STANDING COMM1T'I'EE FOR 
ROADS 

1Ir.,-President (The Honourable Sir Abdur Rahim): I ~e to inform the 
'Assembly that upto 12 Noon' of 4th April, the. time fixed for receiving nomina-
tions for the Standing Committee for Roads eleven nominations were received. 
Subsequently three members withdrew their candidature. As the number of 
remaining candidates is eqUal to the number of vacancies, I declare Ha.jee 
Chowdhury Muhamm8!i Ismail Khan, Mr. K. Sitarama Reddiar. Raizada Hans 
Baj, Sir Abdul, Halim n ~ Nawab Siddique Ali Khan, Pandit Lakshmi 
Kanta Maitra, Major Wawab Sir Ahmad NsW&z Khan and Mr. A. C. Inskip to 
be duly ~ ted  

THE BANKING COMPA1-t"lES iHLL-contd. 
JIr. Presid8D.t'(The Honourable Sir A1ldur Rlhim): The House will no\v 

resume ('onsideration of the motion that the Bill to consolidate and amend 
the law relating to bllnkipg companies be referred to a Seltlct Committee. 

Kr. M. Ananthala)'&D.&1I1 .A.)')'angar (Madms ceded Districts and Cbittoor: 
Non-Muhammadan Rural): Sir, I was referring to the definition of.banks in' 
thl' Bankillg Bill, that i~  scope was very limited, and that it d e ~ admit of 
bunks which do not receive d~nd liability but only time liabnity. In lDdian 
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language we are accustomed to call demand liability as current deJ>?Sit and. 
time liabilities as fixed deposits. We shall assume that there are cel1iam banks 
which take only fixed deposits and give lollS term I08JEi ~ t~e  .. These ~
do not come within the purview of this Bill, nor are they mclUded ~ ~e IndIan 
Companies Act which was de~i~~ for .this ~ e  In the ~di n Oompany; 
Law there is no provision, 8S IS mSlsted m this Bill f~  the ~ e ti n of a reserve 
fund, no provision for a cash reserve, for assets, for mspectIon, etc: . ~ef ~ 
I say that thdlscope of the Bill ought to ~  cnJ.<lrged. If the definitIOn In t~  
Bill is made as comprehensive as the definition In part 10 (a) of the Compames-
Act, that will serve the purpose 01' ::t new definition or a new 'chapter ~ be 
introduced to cover these in the present Bill itse\f. That is my .suggestlOn: 
othpl"wis{" 000 and odd banks with II capital of over one lakh eneh . wIll be exclu-
Jed from the operation of this BW and they are the banks which e~e t~e 
villager and the poor man. Therefore the BHl ought to be amended swtably IB-
the Select Committee. 

I next come to-the enlargemeut of the scope of the Bill so as to include-
within its purview indigenous bankers and indigenous banks. The Insura.nce--
Act refers to individuals, partnership-s, associations, companies and cOrporations-
also. Why not this Banking BiU also refer to individual bankers, indigenous--
partners for corporations, etc.? That is my second objection. 
My third point is, I do not know if the Imperial Bank ~ e  within the-

operation of this Bill. I believe it does not. I do want_ that it also should. 
come within the operation of this Bill, because it takes one third of the deposi.-
of all the banks put-together. That much so far as scope is concerned. 

Xow I' come to money-lenders, money-lending and co-operative societies in, 
the provinces. Money-lenders and money-lending are no doubt a provinoial 
subject as was referred to by the Honourable the Finance Member but though-
they are provincial subjects and the Provincial Governments have taken every 
step to rectify the defects in the ,administration or vagaries of money-Ienders,-
without banks to hell> the village population nothing could be done. Therefore-
banks hll-1;e to be introduced in every village. Then alone money-lending will be 
controlled. Provisions have to be made in this Bill for this purpose also. Not 
that I do want that more power should be given but all that I say is that I want-
private money-lending to disappear from this country and 10r that purpose_ 
banks ought to be introduced in every nook and comer of this country. 
'l'hen, again, any number of restrictions may be placed upon the working of 

private banks but unlt'8s the ,,-hole bunking system is nationalil:led, it does Dot 
6e1"\'e any purpose. It will only mean a reform here and 8 reform there .. 
Nationalisation...may be a far off (·ry but till then I would ask that stringent 
provisions ought to be  made wherever n~e  and provisions ought to . be 
relaxed, wherever necessary. But-this Bnl imposes restrictions whete t ~J' are-
not necessary and, removes rest.rictic.ns where thev are necessary. That is 
unfortunate. -. • 

Let me come to the provisions of the Bijl. There are four important groups 
of sections: one relating to formation, anot-her with'reiSpect to operation, a :third 
with respect to supervision and a fourth relating U> winding up or liquidation. 
First, with respect to formation, too much of aa-pital-is ._expetlted from the: 
company. With respect to supervision the Reserve Bank nas beeri placed com-
pletely in charge. In regard to winding up also the Reserve Bank is ~e the 
sole dictator. I want that the Local Government must also be co-opted in-
certain circumstances and I hope that in the SeJect· Oommittee these defects 
will be remedied. . 

Kr; Bhul&bhai J. Desai (Bombay Northern Divisions: Non-Muhammadan-
RUl"al): Mr. President, I wish to say a few words on this important measur-a-
which, I think, has been badly nee6ed for a long time in the economy of this-
country." During the last thirty years I have had 'Very detailed experience of 
the working and the failure of a few banks, I am talking of the bigger ones, 
with which I have been very familiar and I wish tdgive a short accouI)t of the 
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conditions which led to these failures so as to enable this House to appreciate 
t.he provisions and the additions whicb are necessary to be made ~ that behalf. 

The Indian Specie Bank was about. the biggest bank and the biggest failure 
we have had in the city of Bombay. Throughout the course of its winding up 
I was associated with it, because I acted as counsel for the liquidators at the 
express desire of the winding up judge. One of the main e n ~  tIn, failure 
of that bank was that notwithstanding the ability of Mr. Chunilal Sariya who 
was one of the ablest bankers in this country, he allowed himself and the orga-
!lisation. which he was controlling to enter into the speculative market in silver. 
It is true that had he not died a fortnight earlier the turn of events clearly 
-t;howed that not only would not the bank have to be wound up but probably it 
would have added a great deal to its prosperity, and from the P9int of view of 
.money too a great deal of strength would have ~d to the ban1e. But what-
·{'ver may have been the cause-whether it be accidental misfortune or other-
wise-the fact remains that for a long period of time that bank had been 
going on, unknown to its share-holders, speculating in silver on a large scale 
in the city of London, a matter which means clever window-dressing. There-

·fore in sd far as the banks here lAre conce!'l1ed, if we are going to get real 
advantage out of the institution of banking in this country, great care has got 
t<> be taken to define the scope of the business of banking, which is attempted 
to be done by dause 5 of the present bill. It is quite clear that if banking 
cotnpanies are not strictly prohibited from entering into trade or speculation, I 
,air. afraid banking in this country will come to a very sorry pass, and for that 
reason I am glad that what is called "private bankers" in this country is not 
within the scope of this Bill. There are two reasons. One of them is that with-
out this private banker or shroff the eCQRomy of this country cannot continue. 
particularly in the case of large rural and even small urban areas. At the 
same time if it were attempted to bring that large class, called 'by the very 
,blameworthy name of money-lenders, within the purview of any banking legis-
li\tion in this countrv, the administrative machinerv would be taxed to an 
almost impossible extent, and the individual himself' will !lot be able to carry 
on his trade. At the ~ time ;n the case of that kind of private banking it io;! 
difficult to dissociate or -separate it from what may be called non-banking 
bllsiness, and it must be left, therefore, to him to and to the people who trust 
him by lending him money in their own turn, to bear the burden of the business 
which he cloes. 

But. when YOll cOlne to limited companies cnrrying on banking business 
which comes· within the scope of this Bill, I think 'it is essenti&l to remember 
that no business except strictly banki.Qg business is allowed to be carried on by 
those who fall within the purview of this Act. I therefore want to sound s 
note of warning as regards clsuse S(r) which is dangerouslv' lax. Among the 
·businesses which banking companies are allowed to do - occm-s1lie folloWIng: 

"any other form of business which the Central Government may by notifh.-ation in the 
official Gazette ~ e if  as a f,?rm. of JU~ine~  in which it i~ ~ fn  for a J n in~ f'r)wpanv 

·to pugage." < • • 

I think it i!?,giving a very larger charter to any executive Government, how-
ever highly ~ e ent ti  it· may be, to give such -a. power, because it has 

",always an inducpment to yield to importunities, and I do not desire myself thaii 
'such power should be allowed to remain in this Bill, unless very strictlv limifed 
'in some. form.· • 

Sir, the next Mnk with which I was concerned was the Credit Bank. One 
-of the cam;es of its failure was undoubtedly the repercussion arising out or the 
failure -of a large sisl.er bank. the Indian Specie Bank, buti the real caU8e of HI 
-failure was insufficient ~e ien e of n in~ on the part of those who ftoaf.ed 
and managed that bank. I am glad to Dna that in this Act the managing 
agency system has been abolished as a form of management for It. bank. All 
bas happened, what is likely to happen, \s that in the inBation of tOaay an(} the 
-apparent. ~ it  of the \ime in the money market, B number of peopl\': 1)fI 
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promoters may easily attract unwar.y depositors, and it; is necessary ~ see that 
we do not put into t.he ha.uds of those who are no fit ~  manage a bankmg concern 
this power. That, Sir, is a ~ n one d~ i e  from that particular failure. 

That, Sir, brings me next to another banking failure on a very large. ~ e • 
.and that is the People's Bank of .Northern India. I have very great admll'8tlon 
lor Lala Har Kishen Lal for his organisation of industry in the Punjab, and if 
he had only remained an industrialist or an insurer, he probably wouJd have 
teft a great name in the world of induQtry. The use of the People's Bank for the 
purpose of financing every concern in which directly or indirectly he was inte-
.rested, was the real caUSe of the failure Of this Bank. and I am glad to find that 
there is a provision in the proposed Bill which says that bank may not be used 
indirectly by persons who are traders In order to finance ·themselves, and great 
'-care has got to be taken to specify the provisions beyond the four provisio.ns 
made in one of the, sections-dause 8 of the bill-beeause it· became qUite 

. clear when the liquidation of the People's Bank took pln('e that most of the 
money was locked up, and that when the run ell lilt'. it was impossible for the 
Bank to continue to keep open its doors. 

There are provisions in this Act with regard to the maintenance of cash 
.and reserves. There is, in addition, of course the advantage, if you are' 8 
scheduled bank, of support by the Ueserve Bank if you are otherwise a sound 
concenl. But· it is important t.o remember that individuals in the name of 
bankers may utilise the reserves, may be their own expectations were good, 
their intentions may have been honeRt, and lock up long term money in a 
business without anybodv understanding how a particular institution is being 
u&ed. ThiR is a matter on which great care is necessary, and though it is not 
directl.\" gel'mane to the ~ e t~ from whatJ I have seen recently in the city of 
Bombay and the other placeR I hav\ visited, I should sound a note of warning 
as regards the use that is being made of the reserves and funds of certain insur-
ance companies. I shall say this: one has got to be very careful. Of cotp'Se, 
there are provisions in the Insurance Act with reference to a certain proportion 
of the reserve being held in what is called approved securities, but nonethelesR 
the growth of large funds in the hands of thoRe who manage insurance com-
panies has led t.o a ~ t ti n which ought to be ~ ded against. But for the 
moment to revert to the banking interests it is essential that unless it is well-
known and well-undersood and unless it is It proper industrial bank, and unless 
its limitat.ions are carefully understood, it should not he used as nn instrument 
of what I may call financing of many other subsidiary ('ompanies in which. the 
manager or the managing agent may, be interested. 

Then t e'~e t banking company and the lesson to be learnt therefrom is the 
failure of the Travancore Nationa.l Bank., It is a failure which has taught and I 
hope will teach many lessons in order that those who are engaged in the exami-
nation of the detailed provisions of this Bill win take care. The ftl'st and 'fore-
most reason was that it functioned both in British India and in a State, and the 
influence which theRe smaller States have though they n ~fi  small on Tlaper, 
is outi of proportion to t·beir income, because it is 6 ~e  narrow expense; the 
influence in tbis pm'ticular case of a diffe ~n e of political views between 
those who were in the management of the Rtflte find t e~  were in thp 
management of the hank was the primary cfiuRe'of its failure. Thnt bank need 

. never have failed at all nR was fte d~ made clear bv t·he Reserve Bank an4. 
ultimately in its liqu;dlrf:.ion by the High Court ,)f Ml'draS: but, there is one other 
reason why I wish to take t.hat as an illustration. so that when provision is made 
here one must he careful to see to what extent that provision is adequate and 
to what extent the ma.tter must be !eft to intemationalla.w. Tha.t is a. proTIRion 
to be found in clause 19: 

"At, the dose of the last working Ya;l'. of !'Rcb ~ nd  ~ e' I  the, Meets in nritish India 
of every banking company shall not he le81\ than' seventy· five Jler - rent. of it.8 time and 
<lemand liabiIit,ies in British India." 

Experience shows that in a counbry like ours where there is an amphibious 
fAeling between ba.nks incorporated in an Indian -Sta·1;e and also functionino in . '. ~ 
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British India or vice ~ , the difficulties are very great in the course of liquida-
ti~n, except by means of 90me form. C'f reciprocal understanding,if the asseta 
are not pooled; each State calling itself an independent State with the subordi-
nate BOvereignty of today which the Indian princes c}aim, there is almosj; a tug 
of war between the creditors in an Indian State and the assets in the IndiaD 
State and the creditors in British India and the assets in British India. There 
arc provisions in international law; but they will largely depeJld, so far as its 
operations are concenled, on the good will between the courts of the two 
countries. Ot e i~e t,he pooling of resources hecomes difficult, and therefore 1 
wish to say that while to the extent to which the provision hilS been lIought to 
be made in clause HI, I desire that the ma.r,l.er should be considered in greater 
detail in the time of the Select Committee, so that we may see that in 80 far a& 
any banking institution works both in British India and in,~ Indian State the 
relations between the assets and the liabilities should be so adjusted so that we 
wily not see the kind of ramp which sometimes arises under these conditions. 

laIn: glad to be able io say before this House t.hat after careful stUdy of the 
provisions of the draft Bill it is perfectly obvious that though these particular 
instances may not have been before the draftsmen, they have tried to a large' 
extent at all events to incorporate the provisions which the lessons of one·s-
personal experience of the failure of large banks have to teach. 

The next one is the failure of the Tata Industrial Bank; an extraordinary case-
of a sound bank failing. It failed under most curious circumstances. If there-
are agitators persistent enough to spread rumours every third or fourth day that 
the bank will not be able to meet its liabilities, you either precipitate the failure 
or make the management. so \11 terl;v deHpondent that t e~  agree to a voluntary 
wiudiug up. That was the case of the Tata Industrial Bank to my own know-
ledge. It was indeed a sad reflection that a. sound institution by mere clever 
mapeollvl'ing hnl> tOld to shut its doors, because now :rt all events there is this 
satisfaction which in those days We had not, that in all probability if the assist-
ance of the Reserve Bank were available, that bank would never have failed 
and ought never to have failed. But I see a provision made in this Act for the 
I1H1intenance of what you \Day call the daily needs, ~  well as needs in an emer-
gency to the extent of 25 per cent. of what you may ca1l its realil'!a.ble asset-s. 
\Yhether 01· not it-is an adequate IIlmHmt it if; not for llIe to say.' 1 do Hot claiTII 
to be an expert but it is n matter which must be examined e ~e you will 
huve to reconcile the two points of view. You will first have to see that the 
bank has enough assets to trade with; otherwii>e the bank has no real value of 
its existence, and that at.. the same time it is not so denuded of all that it collects 
that at a given time it is unable to meet its liabilities if there is a pressure. 
Some provisions have been ,sought to -be incorporated, and I believe that. the-
fate which overtook' the 'l'ata lndustrial Bank will never be ,met hy any sound 
c<D1cern in future. This much I wish to say with reference to the experiences-
that r have had of the failures of some of the larger banks in this country and 
(Jf the lessons their failure taught; but after all I must rely on the limited know-
ledge that comes one's way during thtl course of a long professional practice. 
r have next to say a few 1\:ords with l·eference to clause 3 of the Act wmoh 

says: 

"N othing in t ~ Act shall a}lply to a co-op!:rati\'e uauk 'e i te ~d under the Co-
orerative Societies Act, 1912, or ,j\ny other law fOl' the time e~  in force in British 
India relating tc! ~ ti  Ilocieties." , 
.  I ~e i e that that clause should 1:e amplifie,d n~ I say this that in course of 
tWle It must be the duty of the Government, whlChever is in power for the 
time ~ , that in addition to our co-operative banks which do to 8 'certain 
?xtent sel·ve r?ral ~ e  and ti ~  the big i t ~  community'Vthich 
IS the largest lD .thlS country, t e ~ wlll ~ to be orgaDlsed an agricultural 
bank, because WIthout the foundatIon of some such inlltitution studded all over 
the country and backed by the credit of the state, the condition of the inde ted~ 
ness of the large mass of this.country will never improve; for it is not enough to 
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I'f.strict its credit without providing some llleaDS of being able ,to ca,rr] OD. .A 
.great deal of our legislation has proceeded in the direction of cutting down in-
-debtedness by putting restrictions in two ways: first putting restrictions on the 
lender in order that his bargain may not be unconscionable; and secondly, by 
puttincr restriction Oll the borrower hy preventing him from alienations of 
diffe e~t types-proceeding from an alt'Ogether prohibition of alienation and 
probably smaller restrictions as in the Punjab and other places by means of local 
legislation. But that is a very wrong way of dealing with the evil, because them 
are those everywhere in this world and particularly in this country who have 
to live, not only from liand to mouth, but probably on credit toa very large 
~ tent, and if that credit is not forthcoming, merely reducing his power to' 

borrow only spells ruin. '\\"hen you combine the two--restrain the 
1 P.II:. power of borrowing recklessly and restrain the cupidity of those who 

lend on unconscionab1e terms, unless you add t'O that Borne source 'by which he 
is able to tide over t ~ e i d of liis credit, you probably firlil that you have not 
met the evil at all and hence it is, Sir, that though it. is in a negatiw form I do 
wish to ('.all the attention of Govemment lo the necessity of having legislR-
tion for the purpose of enabling agricultural banks to function with undoubtedl:v 
tbe support of the State to its credit. I do not desire that that ins\itution shall 
be n. private banking institution at all Rnd it iF! for t,hat reason that I am tou('ih-
ing on clause g of this Act. 

Clause 4: gives me a great deal of undue suspicion, undue because I wish to 
make allowance for my ignorance of not being able to understand why it is being 
introduced. That clausfI, deals witb the suspension by the Central Govemment 
on a representation made by the ll.eserve Bank for a period not exceeding 60 
days the operation of any of the provisions of this Act either generally or in 
relation to any specified banking company. This is a question of the exercise 
'Of power and I am not at all of the view that in a legislation of this kind salutary 
restrictions should not exist. One must not always distrust some form of 
authority which has got to regulate business if it is going to conduce to public 
interest or public good, but at the same time I cannot myself see the necessity 
for a. very wide and sweeping provision of this kind in clause 4; and I hope 
and trust. that unless the Committee is perfectly satisfied it will see to it; that 
in It light-heart.ed way t,he provisions of a very useful Act are not suspended. 
I have already dealt with, in passing, cJause 6 with reference to the scope of a 
bunking business but before I go to that I am by no means satlsfied with the 
definition of" banking which is to be found in clause 5(b) which says 'hanking 
means the accepting of de it~ repayable on demand'. By itself it it; It ,ery 
insufficient definition because there is no bank that I can think of that Will 
mCl:ely receive deposits repayable on demand. A great deal of the business of 
banking is a very mixed one, apart from its lending side. I am now talking of 
its borrowing side and there are banks which hitherto at all events, until n~  
became so cheap, would want it or which, until it became so plentiful, could 
llot lend it, if they had it. Until that time arrived, my experience at all 
event,c;, as counsel for many banks in Bombay, is that they used to accept the 
time deposits and the definition here is insufficient for this reason, but I do 
ncit like t·hat it should lend itself to any misconstruction. I know that the 
word ',?nly' is not there but since it is not there, it means the accepting of 
de ~it  rppayable on demand only but none the less standing as it doe8 in t.hat 
bald form J .11m ver-:.' apprehensive as to its true application. ' 

SirCowasjeel.ehangir (Bombl\y City: Non-Muhammadan Urban): I ~' I 
know whetber mills who borrow money would not come under that definition '? 

Kr. Bhul&bhai ;S. Deaal: I wilt answer that question., I have Dever know'n 
.tmy such mill company 8S far as I am aware. Recently the mill companies in 
Ahmedabad' have almost stopped. taking private d~ it  They generally rely 

• 
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OIl the banks with a view .to maintain u eertain amount of stock and borrow 
n~  on it from time t.o time hut I a·m IIware t ~t .until 8lly ~  yea.rs ~~  the-

Ahmedabad mill compames had many crores of deposits from private mdlVlduall> 
but they u;,;ed to be time depolilts. Whether the Bombay companies a.te 
bOlTowing monies in this form is another mutter. I suppOt;e the difficulty there-
would be to reconcile the definition ill section ;) with the retrictive form of 
business in section 6. How you are going to work that out., it will ~ !or those. in 
charge of this ti ~  Bill, because as far us I know any indiVidual ~O ~  

'business who reeeives deposit,; repayable on demllnd WQuld literally eome wlthm 
the definition of carrying on the business of bunking and yet by a reverse ~  
he could not carrv on the yer\, business in reference to which he takes depOSit::;. 
repayable on demand. How therefore the two things will be reconciled when it 
comes to drafting is a matter to btl considered. In other words, the result which 
is intended to be attained is: a eompany incorporated qnder the Indian Com-
panies Act which carries on no business other than that provided in clause 0-
and receives -aeposits mainly by way of 'repayable on demand'. I would say 
even· banks very. properli calTying on the business of blinks do receive deposits. 
n:payable after a time. (Interruption by t>~ i  Chandra Datta.)· Anyway 
my Honourable friend is going to mah a very exhaustive analysis of this and 
1 hope we shall be able to profit by that. What I alii attempting to make out is 
thpt there must be some connection in the Act itself between the definition in. 
clause 5 and the restriction of business which a bank· may do in clause 6. I 
believe my Honourable friends on the other side have enough talents and ability 
to be able to achieve the result which I am only trying to visualise. The result 
which has got to be achieved is this. . The business will be restricted to what it! 
round in clause 6 and in e ti ~ only to that businet;:; in-regard to which you 
receive monies or depoSits repayable on demund you would probably attain the 
result. I am only pointing that out because once the bank receiYes deposits and 
becomes a banking company you get into a difficult para.dox inasmuch as it 
l'eceives monies on demand and therefore it cannot do any 'Other business than 
that mentioned ill clause 6. How is that to work:' Therefore YOU will have tv· 
l'eserve the process. You will have to say that no banking coil;pany could do. 
USin~I S other than that provided in clause 6 and that any such company 

receiving deposits repayable on demand would be a banking company. It is only 
by combining the two conditions that you will be able to exclude what my 
Honourable friend asked me just now-the class of people who borrow monies 
for their own business, because literally any man borrowing money for hit; own 
purpose would be a banking company, if it is a limited company incorporated 
under t.he Act. That is, Sir, what 1 wish to say with reference to clauses !) 
and 6. I have read a large number of opinions, but I must say none of th<lnl 
·throws any light 011 thi.s somewhat very difficult question. 

I wish to say a few more things within the short time 1 have allowed to. 
nlyself. I am not at all e e i ~ about the ~i e of e~ given to the 
Reserve Bank in order that our bankmg may rem81n and be calTledoll on sound 
lines and on honest principles. I would certainly be careful, and I would ask 
the House to be careful, I would usk those of us, who have to lend some i t~ . 
ance that we can at the time of the Select Committee, to be careful about the 
powers we give t.o the Central Government. I wish to distinguish btween the 
two. It may welJ, be said that the Reserve Bank is to a certain extent in en~d 
by the Government, but that is I think a somewhat remote criticism. It is iii 
shareholders 'bank, and I trust that those who are its directors will, apart from 
any influence, direct or indirect, which may be exercised upon· them, still be 
sufficiently independent to see to it that the function of the Bank are carried 
out in a manner so that public iuterest would be served. But it is often said. 
"but, oh! how can you mak£' a public stuteuFent of your liabilities 01' deposits 
or assets and so Oli". B\!-t those of us who are familiar with the working IIf 
banks in other cOuntries, particularly in England and Scotland, know full '\Velt 

• 
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that in fact the greater the publication the greater is the security for lhegrowtlt. 
of the bank. We have been accustomed from time to time to a system of 
supposed secrecy which is ~ I~d to .be good and that anybod.;r trying, as it is 
called wrongly, into your affturs IS .domg wrong to you. But if a bank really 
wishes to attract customers, it will only do so when it publishes its weekly 
halanee sheet of its assets and liabilities, as is done in the case of the Reserve 
Bank nnd the Imperial Bank, so thnt one knows what is happening. There are· 
three functions which have to be discharged by a bank if it is to function properly 
and efficiently. As was pointed out in the Statement of Objects and ;Reasons,. 
ne nd ted ~' which was hitherto done by companies-if! the protection to, 
shareholders. The next that is sought to be done by this Act is protection to· 
depositors. In addition to both these, there is the advance of the country also-
t{) be looked nfter, After all does it really matter if YOll protect the share-
holders, and if you 1lrotect the depositors only? Why. do they alone exist in the· 
economy of the Stllt.e? The;\' exist in tbe economy of the State, only so long as· 
you extend protection to the lJUblip und the banks side b;v side with seeing that 
the eountr:,' ad"ances ill COllllllcree, ill industry, in agri('lltturt' Rnd so on. Unless. 
all these purposes are served i ~ ne  there is 110 Dlere -purpose in saying 
thllt It man wi,.; h,,;.. paid his ' I~ ' is seCl1re, the shoreholders who put thh 
llJUlley ill order to flout the hank i~' '!Iecure. No. the larger and the over-riding 
purpose of R bank lllU!lt be in itt; e t~ result, the advancement and increase' 
of wealth of the land, 1'1"0 that R lllall may prosper better t.han he is today. With, 
the !Ie words, I support the motion for referring the Bill to the Select Committee .. 

Mr. President (The Honourable Sir Abdul' Rahim):-The House will no,,-
adjourn for Lunch. Sir Cowasjee Jehangir will speak first after Lunch. 

The Ast;Clllhly. then adjourned for Luneh till half pa8t, Two of the Clock. 
The .Assemblv n,assembled afu.\l' Lunch at Half Past Two of the Clock 

:\fr. Deputy P e~ident (Mr. Akhil Chandra Datta) in the Chair, ' 

Sir Oowasjee Jehangir: Sir, the Leuder of the Opp08ition has givtln us a· 
very lucid exposition of the many failures of banks during the la:::t 25 years-
if not in the whole of '!ndia, at least in my unfortunate in~  He then 
went on to explain the lessons that we ought to have learnt from these failures. 
I can only say that if we had really learnt all the lessons that he himself 
as a leading Counsel in my part of India had learnt from being associated 
in his legal capacity with these failures, then such a Bill as this might not 
have been required. But it is because our memories are short, it is because 
we go on repeating thE, same mistakes that we made in the ~ i t e  

which cost not only t.he shareholders but the public at large, tho whole com-
Illercial community in Indiu, loss and a great commercial shock-that such 
legislation is necessary. And I think he tried to argue-a point with which 
I am in complete agreement::-that this legislat.ion is by no means too early. 
Weare again facing times b'Uch as we faced after the lasli war when many 
of these catastrophes took place; and if this Bill, when it becomes an Act, 
~n in any way help to avert such eatastro'phes we shall ~ done a very good 
pIece Qf work. .' 

Another most gratifying aspect of the" speech of the Leader of the O i~  
tion was its '~ I ~I~ ti e cha.racter. The hwing busmess is an essentially 
conservative business and there is not much room for imagination, for experi-
ments or for short-cuts to large profits. If Ilny of our friends in uny part of 
India propose going in for banking 01' ~  are already  interested in banking 
belieye that this class of business will lead to large profits in a ahort time, not 
only IU'e the,Y mistaken, not only are they likely to be most disappointed 
but-much worse-they will cause great disappointment to. large numbers of' 
other people, And therefore I would commend to this House t!:e very con-
servative nature of the speech that.has just been delivered. If I had ventur-
ed to make SO ~ of t.he criticisms that were made. by my Honourable friend, 
some of my Honourable friends would hnve accused me of a desire to kilt 
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'~ B  'banking. Sir, Ido not really know whn.t they mean by slDall banks. 
Do they mean banks with small capital? Do tJley mean a very small volume-
of business or do they mean small efficiency? 

Mr. Badri D'Iltt PaDde (Rohilkund and Kumaon Divisions.: Non-Muham-
madan Rural): Those who serve smaller people. 

Sir Oowasjee JehaDgir: Then 1 may point out that big banks perhaps serve 
the smallest people in cities. I am not talking of the agricultural population 

<hut of people earning Rs. 50, 60 or 100. The safest places for them to go 
-to for borrowing mone;} are the bankS' but they must be 'able to furnish secu-
·rity. But if small banks are prepared to give loans to the -very small man 
without proper security, I contend that they are not only- small in capital, 
small in volume of work, but they are also small in efficiency. Therefore it 

.is that to prevent things of this kind such a Bill is necessary. I think there 
is not the slightest intention on the part of Government. 01' anyone elSe to 

. try and kill the so-called small bank. Let that small bank flourish, work 
slowly and quietly on banking principles till it· ceases to'be a small bank 

.and becomes a big onl::. Many a. big bank has started in that wo.y and hits 
developed its business, and this Bill is ~ 'hat will enable them to start small, 
and in the course of years develop into big, business. Therefore I would ask 
· a good number of my Honourable friends who have apprehensions on this score· 
'not to be prejudiced but to help to make this Bill of a charader that will 
~ e  these small banks in the direction I have sta.ted and in the directions 
.indicated by the Leader of the Opposition. 

Sir, I do not desire to take much time of the House; I do not desire to 
enter into criticisms of certain clauses of the Bill. I have certain criticisllls to 
offer and those will be otIered at the proper time and on the proper occasion. 
· All I can say is that this is a Bill worthy of support, not exactly 8S it 
'stands ·but after it is amended, as we trust it will be. Now, I:)ir, I would 
just like to refer to an Honourable Member of this House who is not here 

.8t present-I mean the Honourable the Finance Member. 'rhis pernaps may 
be his last day in this Honourable House. We have heard several Members 
speak about the five years' tenure of his office, and since he is not here just 
now, I may he allowed to speak a little more freely than I would have done if 

Jie had been present. This is the last measure .that he will bring before this 
House as Finance Member and if it turns out, after it becomes an Act, to be 
8S useful a measure, as has been his services to the country during the last 
five years, it will truly serve all the classes of people in this COWltry. 

l-Ir. Deputy President, as we all know, the Finance Member is a member 
of the Indian Civil Service. He is an Englishman and I sinccttlly believe, as 
has been sa.id by many inside and outside this House, that he has acteq. as a 
Finance Member to the. very best of his ability eO ide~  the conditions-

· under which he had tc work, and I venture to ~ ... y that no Indian \[ ill; ha.d 
,been in hispJace 'Would have been able to ·serve India under pl'ese.1t condi-
· tions any better than he has served India. He has put up a wry strenuous 
· fight on behalf of India during these ye.lrs of war and I am sure more light 
will be thrown on the services he has rendered in the vears to corne. I would 

.like to wish him a long life-he is still a YOUUg n~f happiness and content-

.ment in his own country and may he continue to work, perhaps for others. 
with the same faithfulness, sincerity and honesty of purpose as he ha!'l wOl'kecl • 

'for India during his long service in this country! 
JIr. JIanu Subedar (Indian Merchants' Chamber and Bureau: Indian Com-

merce): This House will pennit me to recall on this occasinn trout the Indian 
,Central B n i~ Enquiry Committee worked on the whole problem of banking 
for a period of two years. I am the only member of that Committee in this 
House and indeed there are only five or six of us now alive. Not only WA,CI 

the Central Committee working but there }Vere eleven committee!! which ' ~ 
{Id in the eleven provinces. There were 150 members of these Committees put 

--=together; there must have been between two and three thous8hd witnesses who 
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placed before these i~tee  the entire it ti ~ as to ~ e .financing of 
.agriculture, commerce and mdust,ry, and the conclUSIOns WhICh were reached 
were very weighty conclusions except for n, diffe.rence between myself and my 
colleagues of w'bich 1 shall speak a little later. No less a ~n than Sir 
B. N. Mitra, who is the only Indian who has held the high office of FinW?-ce 
MeIllber was the President, I/.nd Sir Purshotamdas Thakurdas was the VIlle-
Presiden't. I am mentioning all these things, Sir, because I really do not 
know why this Government has chosen to ignore the considGred recommenda-
tions of !this committee not at one place but at several places as I shall 
point oui. .  • 
This Bill is really Hir George Hhuster's baby which he left as an orphan. 

Sir JS11IesGrigg did not do what he should have done with it nnJ, I am afraid, 
I cannot congratulate the Finanee MembeJ' with having paid proper attention 
to this Bill. As my Honourable friend, Mr. Avinashilingam Chet.tiar, said 
this is a 'Policeman Bill'. In other words, there are only fhe controlling 
clauses. \Vhel'e arc the other clauses hy which you will help, guide and 
assist hll-nks? My Honollrahle frielld, ~I  B. Das, referred t.o what he said 
''the confidence t i~ ' at the time of .Sir George Shuster, namely that many 
assurances· were given in the Bill, .inllny others were given outside and some 
of those assurances at the time of the Reserve Bank Bill have not been 
carried out. This Bill bears the mark of neglect; it bear'! 6e mark of 
correctness according to small men with small minds in the Secretariat, but 
it has missed the very big problem and the very big point which t ~ Centra.l 
Banking Enquiry Committee went into, and I am wry s.orry that that should 
be the case. .. 
Sir, it is not merely the neglect which this Bill has suffered, but there are 

signs that major influences of European banks and larger banks have been 
responsible for the form in which this Bill has come to ~ aod for the 
major departures from the recommendations of the Central Banking Commit-
tee. Sir, banking in India is fortunately more varied. It is not as in England 
where the four great banks pract.ically control the ('ntire field. 'Ve have 
got banks of different sizes and resources, we have got t.he problt'TIl still of 
the hoarding habits amongst certain sections and we have difficulty with regard 
to cheque habit whieh we have to introduce among many sections. 
·Sic, the principal object, of t.his Bill has been mentioned bv the Finance 

Member as the protection of the depositors. Now the HonourabJ"! the Leader 
"Of the Opposition pointed out this Inorning that' the principal objeet is not 
either the shareholders or the depositors, but the welfare of thi" count.ry. 
After nIl, ~ I ne  in the bank is idle money so far as many peL'ple are con-
cerned whICh they do not immediately need. It goes to the ocl.nk; the bank 
is merely the machinery for the active utilization of this monell ·'n the pro-
ducing sect.ions of the conunullitv. In what, mallner and to . ,,,hat best 
~d nt e of this country will this I~ One  reach the producing ~e ti n  That 
18 t ~ probJe:n:.rr:heprobJem is not the protection of t.he de ~it  n~
how It comes WIth. very bael grace from this Finance Member and ~ i  vovern-
ment to say thnt it is for the protection of the depositors. By the art.jficial 
enforcement of low money rates, the depositors in this part of the world have 
. been pract,icallv ruined. They are receiving now no ;nterest on eurrent 
accounts or it is about t or 1 per cent. They are receiving very Jow interest 
on fixed deposits and it is the banks which have' benefit-cd at the expense 
of the .depositors because the· margin between lending and horrowing rat:e is 
very hIgh. Where WflR this GOVf'rnment now trying "[0 pl'otect depOSItors 
when t·hey themselves deliberately enforced a -low money rate policy which. 
as I have said, at the expense ~f the depositors iad en'l'iched all the banks. 
Even that. reference about tJ1e advnntnp-e to induRtry. (>'ommerc.e and ugricul-
ture, which was tbe in ~i  problem before the Central Banking En ni ~  
Committee, haR trickled down in tbiR Rill in clause 20 in which it is providerl 
tJH\t the Reserve R,mk mav nRk foe information-mall ask. mark the wOl'ds--
~  to advnnc('s ·nade to ~ e e, industry rnd agriculture. That is the pro. 
tress "'hich we have made in fifteen years! Half a generation has gone and 

• 
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this matter has been neglected. There have beeu these delays, I woge, entirely 

~e to pressure, . due t~ e~ e  from q\,arters which do not want thi& 
,;fBdl. E ~n now the ChaIrman of the Bombay Chamber of Commerce very 
clearly pomts out that they are not in favour of this Bill. "It was the· 
C ~ ittee  comiction ~ t they would be positively hannful as rC'gards Qur 
busIness WIthout ~ nfe  any benefit or at least any cOllunenaurate benefit 
on ~ ?ther section of the publie", he saYI!. In other words, they do not 
want thIS' Act. They do not want· a separate bunking law; they d,) 'not want 
any c?ntrols; they do not want even the a.ssistance which I am going to 
u:ge m the ~ e  of. my remarks as essential accompaniment d the Bill. 
"hen you put }umtahons, when you put penalties, when you put restrictions, 
. ~  must accompany such nt ~, restrictions and penalties bv assistance 
and guidance and help to those for whom it mav be necessary. . 
Now, Sir. there were other problems before the Central Banking Committee. 

There was the problem of the money market as [\ whole: thel'e was the prob-
lem of creating n. Bill market: creating rupee hills: creatinO" intermediate seeu-
ritief;.: warehouse receipt;;: problem of supporting and' i~  illto existence 
influential bill broking houses, discount hOUses, aeceptance e~  the ques-
tion of progres;:; of banking service as a whole and ('ollf;oliclatioll !)f banking. 
There was, the protection of Indian hanks against foi'eign n ~ and of sma.ll 
Indian banks against tIle bigger Indian banks. All these problems hnve. I am. 
sorry to say, have been neglected both in practice Rnd in the policy of this 
Government and the Reserve Bank and in the course of this Bill which has 
been brought iii, not e~ei ed sufficient ~enti n a.nd not reeeived the place 
which they should receive. 
The principal necessity for'this country is that ,,'e should hr.ve a proper 

central controlling authority. Control of these matters 1111li't be with some 
peoph" and in thif; Bill I find that they are placed with tlw Reserve Dank. 
Many sections give the Reserve BaVk auth9rity, POWel', consultation, .flction. 
These clauses are g, 14,  17. 18, 19, 20,  21,  22,  23,  24, 37, 38. ti ~ all over 
the Bill. In other words the controlling authority !1nd additional powers have 
been .giyeu to the Reserve Bauk. The Bombay Chamber of COlllmerce wnnted 
this Rill to be 'called the Reserve BanI, Amendment Bill, which in my opinion also 
should have been the proper name. Then it would have ellllb!eo us to amend 
some sections of HIe Reserve Bank Act and bring that great in!!titution into 
line to discharge the functions which we expect of it. You want R central 
controlling authority ('ommanding confidence but the Resen'e Bfl'lk itself is 
very deficient in this matter. In the preamble of the Regerve flank Act. the 
only purpose which i-s mentioned there is "with a yiew to Eecul'ing moi1etary 
stability in British India and generally to operate the currency ana cretiiij 
system of the ('ountry to i ~ advantage". This is a very feeble outlool. for 
It principal apex institution and it is an outlook which has not hitherto -proved 
·lIufficient. 
In contrast. let. me read the object of the Reserve Bank of AUf<h·alia. 1t 

'was introduced to further the Commonwealth banking policy. At tl1!' !';ame 
time section 8 defined the functions of the Commonwealth Bank ns follows: 
"It shall be the duty of the Commonwealth Bank within the limits of itap<lwel'lI to 

purlue a' monetnry n~ ~ in  policy direct.ed to the greatest ~ nt e of the people of 
Australia and to exercise d. powers under th18 Act and the Bankmg Act of 1945. III lIu('b • 
manner aa in tbe opinion of the bank will best contribute to (a) stability of currency of 
Australia, (b) maintl'nance of ~, emplO)"IIlent in .\ustralia. and' I'COnOmlC 'O I e 'it~  nnd 
welfare of the people of Austraha. 
These are. functions which I should like the-Resen'e Bank teo h,\\,,(' fit the 

pme time that they have. all these enonnoUA powers given to t bem under 
-this Bill. The Heserve Bank at present. are Government banker". T}le,· issue 
notes ann thevare the custodiaM of ~e bankers' reserve". These three fune-
tions thev nre-performing in II. routine manner. But they '3hould be also thp-

nt ~  regulator and supporter of SOUllp banking .. It i~ in. ' n~t> ti U  wit? 
this that the Reserve Bank wou!d not only havl\ to eX)lund ,t.il fo"aff. hut If; 
·would have to create 'I\n All-India Curator of Bankiujl, and il Curator 101' eVllry 

~ e  Such a Curator would .take care of the te d n ie~ 8n(t iffi~ tiBIJ 
~ d provincial tyI'M of ba.nking m.,. ha.e cd be \\"111 have to ""'" wlllC'l1 of 
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them are sound and which of them are unsound. Those that arfl very unsound 
and beyond redemption, he would have to cancel. -I want the Reserve Bank 
to have t e ~' large powers but I want them· also to understsud what ill 
expected of them. . . 

Now, Sir, the Reserve Bank has failed entirely as an J11st.rument f ~  
national policy. It is not a national institution as it stands. Over and. over 
again we ~ been told that. the Reserve Bank are the financial advisers of 
the Government of India. When it suits the Government .. t.hey shelter behind 
the Reserve Bank and when it suits the Reserve Bank thay shc1tel them-
selves behind the Government, and between the two it is the public and the 
taxpayer who are victimized and penalized. This claim of the Gt)vcrnment of 
India that the Reserve Bank jJre their advisers is a fraud. I 'wuuld like to 
read from the lst.est issue of the Eastern Economist in connection with an 
issue to which I will revert presently. With regard to the printine of notes. • 
with regard to the issue of additional notes, with regard to t~e taking of 
sterling to _the United Kingdom, ,,-jth regard toO the holding of it in the form 

. of cash or investment-whet·her it. is cash or investment not being explained-
t.his paper says: -

"It is no secret that some at least of the Reser\Ce Bank Board objected to this methov_ and 
desired that a more direct agreement between Britain and India should be arranged. Had 
tbis been done Britain would at least have had some regard f<lr India's opinion. Sir .Jeremy 
Raisman has repeated several times in recent months that inflation was ine it ~  ill war. 
But it is all a matter of degree." 

Even the advice of the Reserve Bank Board, a.::; the Governnwnt has told 
this House, has not always been taken. Is the Reserve Bank at present con-
trolling properly? Is it assisting institutions? Is it orgunisillg or guiding 
banking on soulld lines? It is doing nothing of the kind. It is just a Gov-
ernment department. That is not what we want. 

JJr. Sir Zia Uddin Abmad (United Provinces Southern Divi,,;i(\ns: Muham-_ 
madan Rural): And a black market for the sale of foreign, gold I 

Mr. Manu Subeda.r: Yes, a black market for the sale of foreIgn gold to the 
advantage and profit of the foreigner. We were told that it is desirable to keep 
the Reserve Bank separate from the Legisluture. It is for t.hic; purpose that 
the Members of the Legislature are not permitted to be members of the Reserve 
Bank and .t'icc 1'('1"1«1. But is there any particular eharm in the constitut:on 
of this Bank? How are the holders of -its five crore capital sepurate from 
thOfile who hold fifteen hundred ~  of other rupee securities in t.llis country? 
They are in the same position. In other words, why should we expect that 
from a particular lot who is holding these Reserve Bank shares a better efti- --
cient or patriotic class of people would turn out than any other. That is aD; 
expectation which is absurd to start with. 

With regard· to the Directors, four o.re nominated by Government. The 
Governor and Deputy Governor are appointed by the Govermne)lt. They are 
Members of the Board and eight people who .are selected: But who are these: 
people? Some of them are good. But are you sure that their children will 
be good? They are cornering the shares with a view to becoming Direetors, 
they are busy-bodies. They are public men with a. different purpose than t.be 
nurpose which we would have, if we could have two Direct->rs of the !.teserye 
Bank. appointed by this Honourahle Rouse of. the Legislature. How do we 
3 P M Recure at the hands of these Directors of the Reserve Bank a national 

'. economic policy good for this country? How do we make sure that 
it will not be influenced either bv their private interests orbv other influences to 
work against the interests of this country, or, at all events; at least-to tolerate-
injury to India. These men .;have been tame Indians, puppets in the hands 
of this Government and they have toleratEld a policy at the hands of this Gov-
ernment during the last five years, which no self-respecting Indian should have 
tolerated for one day_ I mainta.in this: that the Reserve Bank h'lg therefore. 
entirely failed us as a. national institution. 

Reference nas heen made t<> I.C.S. control, I have no objection in general 
to I.C.S. control, much less to t ~e two membenJ of the I.C.S. whG are in 
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the Reserve B ~  They are both ·personally. known to me Qud they are 
friends of mine. That f ~ does not make me blind to this. By what process 
are we t<> be assured that these gentlemen will be imbued with the same 
keen feeling, with the national feeling for the apex institution so tn9.t it would 
take care of the true interests of the people of this country, it w.iil take ~ 
<>f the interests of agriculture, trade and commerce of this couI1tr} and it will 
push them forward, it will support not only the currency and cl't'ciit of this 
country in a sound manner but it will always be the watchdog of the economic 
interests of this country? How do we secure these things when the instit·u-
tion claims to be a private institution. These gentlemen can rightly claim 
that so long as the share-holders are sa.tisfied, . so long as the directors are 
satisfied, it is nobody's business what they are doing. I would n ~ b€- able to 
dispute that. But I do feel that something is radically wrong with this 
institution and since we are giving very large powers to this institution, we 
must also insist that it should be brought to the awareness of t.b..e importance 

. of those functions, which central banking institutions everywhere in the world 
are carrying out and we must tell all who are concerned, including this ~ 
ernment, that we want in our country a bank which will play the same role 
as the Bank of England with regard to England and as the Fetteral Reserye 
Bank in New York. 

The Reserve Bank of India has failed to develop the mechanilim for the 
advancement of agriculture, of exchange banking and of the financing of 
industries. The Reserve Bank has failed in the matter of indigenous banker8 
and is working only as a bureaucratic Department rather than a pivot or 
fulcrum of national economy. If we place some definite obligations on the 
Reserve Bank, if we ask them to help small banks, if we ask them to incur 
some expenditure, if we ask them to institute the necessary staff, it is not 
that we are throwing the burden of a private institution. I would ask the 
Reserve Bank to take some risks in developing the functions which have been 
entrusted to them under section 17 such as discounting trade bills, pronote. 
tligned by scheduled banks and others and if I ask them to take some risl{s, 
it would not be their risk, because the Reserve Bank is ~  inst.itution, of 

~  the surplus profits come to this Government. Last year they gave this 
Government, if I am right, about 7 crores. It is therefore legiLimate for us 
to expect of the Reserve Bank the taking of risks also, where it is risky, t.he 
engaging' of the necessary staff and the assuming of the functions of ~i i in , 
guiding and helping the small institut.ionsin banking in India even with finance 
at some cost, it may be, because I maintain that the cost comes out of the 
Government. It is coming out of the surplus profits of the Reserve Bank 
which come to the Government treasury. 

Coming back to t ~ Bill, may I say what a hash they ~ made? The 
Finance Member spoke only of big business, of small banks, a.s if that was t.he 
only classification. That is not so. We 'have got first Indian Ba.nks and non-
Indian Banks. Among non-Indian Banks we. have got British, foreign and· 
:Banks of Indian States. Then there is the Imperial Bank of India, the Indian 
joint stock banks-bill and small. Then there are provincial institutions like 
loan offices, N.idhis and. chit funds. We have also the Postal Savings Bank, the 
Co-operative Societies and the indigenous banker. Mv submissivll is that the 
law should be the same for all banks, that no matter' what their other cha1'8c-
teristics may be, the basic law should apply to all a.nd the basic license as 
required by the ·Central Banking Committee shollld apply to all of them. 
'There are banks of other classification-the scbeduled nn ~ e ' which larp:e 
powers have been given by section 42 of the Reserve Bank Act. Then there 
are the banks which commence their business hereafter and e~ are the 
banks which are alrea.dy in existence. Then accordh\g to the Bill there "'re 
banks Vlhich hold ~ en e  and there will be new ones and o1d ones ,vhich are 

e d~' operating holding licenses. All must be registered and must be con-
trolle(l. All should have the J'rivilege of J!l?idance and helD, !lno not merelv' 
the scheduled banks. It il; true that the big ones do not want help but when 

~ :-. 
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!OU are making the law, say for the control of ~te  ~ New.l?elbi would y"u 
merely say that the Hotel I ~ i  and th!l Marilla Hotel bemg well managed 
institutions do not need any interference and therefore there is no law neces-
sary. You would have to come doWlJ to the smallest and frame your law 
according t? the requirements tll round. Therefore I say that thif>. e ~e 
from the bIg banks, the pressure from the European banks that thIS law 18 
not necesssary, that the control. should be superficial and not dL'ep,. I ~  
that this pressure should be resIsted, that we should make a law wl11ch WIll 
ser:\'e the country in good stead for many years. Even this G0\'ernment has 
talH'll after the very comprehensiyc enquiry, as much as fifteen years to bri.l,lg 
up this Bill and it is a pity that. they should have brought it in thi!'! Hketchy 
aud utfsatiAfactorv manner. I Hubmit that there should be a common license 
for all :md that ~e ti n  11 and 17 should be so recast that it is fl common 
1ioense for all and the conditions of the license according to t ~ category of 
... people would lle applicable with regard to capital structure, C , ~  

audit I8D,ding of returns, cash reserve liquidity, maintenance of assets ill Jndw" 
e~  The ;Reserve Bank's record of the laHt ten years has bee]] in lily opinion 
extremely poor from many points of view and in no direction less poor than 
with regard to seotion 55 (1) (a) and (b), which requires of them certain ser-
neea to be done. I will come to :that when speaking on indigeDou8 bankers. 
I n their issue department the Ueserve Bank has ~een a mere bE1ld anu llead 

instrument in the hands of this Goyernment. It was their dut.v to resist the 
issliP of notes in the manner and for the purpose for which it, ~  beeu done . 
• 011 the banking sidt: they have failed, as I said. to develop their obligation", 
uuller p.eetion 17 (2) with regard to trade bills and entirely wi! h regard to 
j·e.dis("ounting. Sir, the linking up with the Imperial Bank who are the. agents 
of the lieserve Bank is suspect. It was the universal opinion in thi!, country 
t·hat t.hi!'; linking up was not right, and that other banks who do tqually good 
work und who are equally qualified, should be given an t ni~  to ~ > e 

as the agents of the Reserve Bank. This aspect of public opinion still 
I'emains unsatisfied, 

Then, Sir. with regard to foreign banks, the Heservl' Blink hus Hot got an,. 
('outrol over the market, it has no control over these hig institutions which 
have com(' into existence hefore the Reserve Bunk, Rnd which are fUllCt,ioning 
in H very large and imperial mallner in fhis country. 'I.'he Besen-e Bank has 
not e"\'en got! according t.o my knowledge-I speak subject to correction-a 
branch ill New York, 
JIr. Ram Jl'ath (GoverIlment of Indin:  Nominated Officinl): :No, there is no 
~  in New York.' ~  

Kr.Kanu Subedar: Now, Sir, anybody ,,,ho lmows anything of finance and 
who has been watching the situation aR it, develops in the worM, knows today 
that London has cea8ed to he the finoTlcill1 centre of the wodd. It is ddinite-
ly Ne.w York which has become the financial centre of the world, and that all 
the world should run to Amerit'R-to Bretton woods-San }4'rancisco-Dumbart-oo 
Oa·ks-and that Great Britain should beg on its knees the Umted States for 
fi n n i , ~ assiste:nce. i~  ~ d to post-war period, is a very significant t.hing. 
1 et .. fhl!' premIer IllstItutlOn claiming to he the Central BankiIJ.:;:' institution 
of t.llls t"ountry has not got a branch in N.ew York. The Honourahle Finance 
e~ e , told us that His Majesty's Government had "ery gerl3fously-His 
Majesty s Government take away aU the dollars that belona to us and then 
et ~ a fe tJ ~ His Majesty's Government has ver:y e~eJ'  promised 
to. grve u", 20 mdlion dollars, and that this 20 million dollars wil! remain at 
the cJ'edit 01 the Reserve Bank in the Bank of Enaland LondGn. Sir this 
is ~t  extraordinarv. .  . ",. 

~  Ram Jl'a1lh: 'May r point out that, according to the ~' accepted 
practlce, central banks do not have branches outside their mm counhies. 
For example. the commonwealth Il'ank of Australia has no ~,  here. nor 
has thf' Bank of England a. branch ~e e  C~nt  Banks usually employ thEt 
central.banks of other countrIes as theIr Ilgents III those countries for any business . . 
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they may have there. That was t·he genepally accepted position when the 
Reserve Banks Bill was drafted. 

JIr. Manu Subedar: Yon may not have a branch, but conld you not have 
3n account with your agent in ::\ew York? - Should we allow this 20 million 
~  to remain in the doubtful pockets of ·His Majesty's Government? Could 
we not have it in our possession with our agent in Xew York in our account? 
That, !Sir, is a legitimate demand. . 

. My friend will doubtless have plenty to explain' when he et~ ou his legs, 
but let me put one more Sill at the door of the Beserve Bank ot'fore I go on 
to my next point. That is with regard tQ sterling. They haw been, as I 
said, instrumental for &n excessive issue of notes, hut having done this, they 
have kept the whole of this sterling in the United Kingdom. W!,J.at is this 
sterlill(;:' When \w ask the Govemmt;lllt of Indiar--will you tell us how muoh 
it is, wbere it is, how it is invested, they say they do not ,knowb(>C3use they 
claim that these funds belong to the Heserve Bank. If that 1 .. so, may I 
know whether it is in cash 01' whether it is on loan to England. If ~t is 
eash, it is absolutely unintelligible as to why I oannot withdraw from my 
bank as much cash as I have put there. If, on the other .. nd~ it is 
blocked cash, at what time and in what manner it has becoine bl(lcked. That. 
we were never told, though repeatedly questioned. 

Then, Sir, there is a clear loss of interest. There is between 1,800 
1:0 1,400 crore8 of rupees t~ of Indian money lying in England at little or 
no interest at all. I reckon that India is losing about 20 to 30 crores of 
rupees a year by way of interest all this time. Therefore, I say that the 
Reserve Bank has not dOlle its dutit'f; (·ntirely to our satisfaction, and I ~ I 
am not saying this in order to pull. them down-=-that they will be watchful and 
mindful of what :we are saying and try to adjust themRelyes to the requit'ement8 
of a central institution of a free country. 

Now, Sir, I am .... of the opinion that once we have got a proper central 
eontrolling authority in whose functions· and in whose constitution WE in this 
Legislature have the fullest confidence, we Rhould not hesitate to give them 
power. I would go further, as I have done in the caRe of the separate and 
minority report which I was obliged to write for the Central Banking Committee 
and say that supervision of opening 'Of ~n e  and closing of branches should 

; be also in the hands of t.Qe Central Bank. 
\Ve are talking already of a majot plan for the post-war world. Can any 

plan dealing with industry, agriculture and commerce be put through without 
finance and a suitable bapking machinery behind it? And. yet I am afraid 
my friend Sir Ardeshir Dalal is enJ2irely innocent of thesepr:>blems, and in aU 
the Planning Department papers. as far as the;v have been produced so far, . I 
find no place whatsoever given to banking at al1, and I really do not know 
how and what part and which banks are going to play, and what particular-
part the Reserve Bank as the central institution is going to play with rpg'ar(l 
to the ~  period. 

Sir, as I mentioned before, Sir Bhupendra Natb Mitra, Sir Purshotam Das 
'Thnknrdas, Mr. N. R. Sarcar, Sir Shanmnkham Chettv ndn n~  othel'B-
these are the only persons I shall- mention at tbp present moment: :md they 
were moderate men on the Committee in t.hf' entire confidenee of Governmpnt, 

'reeommendeil that all banks .§Ihould be licensed. And yet this Government, 
in fMming their Hill. have gone out of their way to ignorp, rec('mmenifat.iom: 
of t·bese people, for what reasons they hRve not explained. There wa8 not. II 
word in the Finance Member's speech e}..1l1aining this and I cnl) ii. nothing 
~ t "" fin affro!lt to this Hou!'le thnt hI'" shol.1lif not hnve clcR.rlv Rtnted whnt 
he hns done with the principal recommendationR of the Central Banking Com-

,mittee, on whose report this Bill is based 8tld why these have been departed from. 
Sir, not only should the Reserve Bank have powe1'l! of supervision with 

1'egard to opening of new branches or expansion, but also with regard toO 
~ i iti n of smaH n~ and also with 1'egard to amalgamation. Some t.imE'1I 
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.&e things are good for the institutions or for :the country, and some tim81 
Uiey are not either for the institutions or for the country.. It must; not 
therefore be done mechanically as now, .that is, we must no" let- anybody 
acquire anything at any tWle, no lllatter whl!t the n e en ~  t{l the ~ n~~ .. 
may be. That anarchy should enu, and I i ~ we s.hall suffiCIently revltalist! 
this Bank, which is the proper oolltral authority, m d~  to place proper 
,powers in it" hands. 

Now, Sir, I will say a few words with regard to the Imperial Bank. The 
Imperial Bank is truly imperial. ~ t of all, is there any reas?n for ~ ~ e ~  
act, is there all'; reason for a !:!peCIal law? Would you permit 0. ~ i e 
to say that he ~ nt  a different law and make a special 'ioct IoJ' him? Sir, 
1 know there may be historical grounds why they have this Act. In my 
opinion, all these grounds ha.ve· now disappeared, and the time has come when 
tht! lmperial Act should be repealed at the earliest opportunits.:, and they 
iJhould be requested to register themselves as a joint stock company under the 
law of the country. . It is said that the Imperial- Bank being Government 
bankers and being agent:;; of the Reserve Bank have very special limitations 
imposell upon them; but. these limitations are upon them not because they 
are a bank but because they are agents of the Reserve Bank ana they .8re tlie 
custodians of GovernJ;llent finance. It is part of the agreement and while tho 
.agreenient lasts such restrictions .as yOU wish to impose on them might well 
be imposed. There is however no reason why they should enjoy this big 
privilege ·of a special Act and Charter which gives them a right to do various 
things, differently from other banks. They are the most favoured bank in 
:this -country; they are not, I am sorry to say, sufficiently Indianised with 
regard to their staff. and more particularly with regard to t·heir outlook; and I 
.ghould very much llke to see the day when this institution will plclJ the ~  
role. This bank has in the past not acted altogether correctly. It was thIS 
bank which was financing the Japanese firms so freely so that with Indian 
money they eould· go to the fields and buy direct. The ~ i in ti n was that 
of the Indian middleman, to the great disadvantage of the cultiva.tor, because 
the Japanese, while they were trying to buy in the interior, hdmmered this 
market and reduced the price of cotton and they did all this, I maintain, 
through the assistance of the Imperial Bank of Indi/J.. With regard to the 
-opening of branches which the Imperial Bank took on at one tirce as almost 
the only means of extending banking in thil!l country that obliglltioll has &lsu 
1ost. significance. The Imperial Bank is, I believe, now curtailing some of 
their branches; but in any case we have got new banks and branches galore; and 
we do not now need these. Therefore all special rights und privileges of the 
Imperial Brmk f!hould now he terminated, and it would hI' a great ad,antage 
t.o thiR country if this was done a·t the earliest opportunity. It was expected 
1)f the Imperial Bank at the time of the Central Banking Inquiry Committee 
thnt. the:v would fnnC'tion as an exchange bank-I believE' they have got a.D office 
1n London; but T do not lmow whether thev have launched themselves out 
1'IIlfficiently in the exchange fieid; but if they have not. the:l certainly they have 
heliecl one of the great expectations which ,yns· made of them nt. the time of 
the Centro] Banking Committee wi!en· t.he present m:m<liring Governor ~ the 
Tmjlerial BRnk waR one of our colleflgnes. " 

. With regard to these exchfmge bRnkR, tbe numl' of exchange bank is a. 
~ n e  ~ e  are no more exchange banks only; they ha,ve got branches 
m the mtenor; and.1 have never been able to· understand a oountry which 
wonld permit a foreign bank first of all to come here-I have never been a.ble :0 understand a country which would permit a. foreign bank not only to come 
In at the ports but to penetrate right inside and establish branches ~ nd to do 
inte~  banking business for the people of this country. These institutions 
are. big. and e f ~t e most powerful among them being the Lloyds Bank. 
whICh IS n~ of t~e bIggest ,banks in t.he United Kingdom; with their experi-
ence . and. Wlth .ell personnel IWld with their superior p()wer they have got the 
-eAr of thIS Government. In every matter they ate competitors who have 
·always given trouble to Indian banks. It is well known-I am talking of twenty 
~ E  years ago fortunately, because DOW the In4ian banb are ItnIDR enough to 
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defy thelle exohange banks--bul; ~ years ago, it was well kp,()wn that the 
spring of all the rumours which caused runs Qn thtl Central Bank of India. 
and even on the BlWk of lndilf, at One time-two of the i ~e t ludi811 ba.uks. 
liOday-was from the e ~ ie banks. t:;ir, thelie bauks have preven1!ed the 
growth of the rupee bill market in India. This is the only unfortunate' Cowltry; 
in the world in which everybody who selis to us sel)s in poundl::, everybody 
who buys from us buys in pouudtl-in other worus, there are n!> rupee bills. 
li there are no rupee bill!!, there is 110 mptJe bili uit;COWlt lllurket and therefore 
)lQqf money market is entirely undeveloped. 'Ihis great injustice to this couutq, 
fi.-om the continutJu operation of the exchangtJ banks in the lust thirty years 
is one which will be remembered ill future and which it wat; attempted by 
the Central Banking Committee to cure-but· in which I am :'urr\" jjo sa.y 
the Ueset-ve Bank has , IH~ ete  failed to realise its obligation. rhese British 
banks have helped British shipping and .British IDsurunce . companies. They 
have Illade it impossible for shippers to use Indian companies; they have made 
difficulties with l'egard to shippers and to borrowers to use the services of Jlldiuu. 
insw'unce companies, to the disadvantage of this country and that iii! one our 
grievances. They do not always keep their funds which they raise in India 
in this country; it was notorious in fact at one time i,hat they ~'~  enormous 
amounts of cheap deposits from this country and took it, outside this country ~ 
to the Far East and earned very much higher rates of inte e ~ that were 
prevailing there. 
Now, my friend ~  Krislu'tumachari said the other day that I was opposed 

bo the system of licensing, but he omitted to say what I wanteo. When 
these foreign banks come here they do not brmg HJuch money or material to 
tbill country: they raise deposits in this nt ~', .deposits belol1ging to the 
Indian people. These deposits are placed there at a cheap tate and they are-
lent out to European firms at a cheap rate-European firms who are compet-
ing against our itBael's; and by this competition not merely our bankers 
luffered; it was not merely the Indian banks who were the victims pf this unfair 
competition which they were enabled to inflict by means of Ind~  money; it 
was the Indian traders and the Indian businessmen who also Sllffered: the 
Indian businessman when he went to his bank had to borrow at a hCQviel' rate 
beca.use the Indian bank in its turn had to pay a heavier rate on deposits. 
The English businessman when went to the exchange bank was UiJl' to borrow 
OlIe or two per cent cheaper and lower. This perpetual fa,!:oured position with 
regard to the money rates in favour of foreign business in India has been Q 

feature of the life of this country for the last thirty years, and thiE. is the 
thing which I wanted to destroy. I had the precedent of no less a countr;r. 
than the richest countr,Y in the world nameli. united. States of America, ~ i  
is prohibiting any f ei~ bank from· establi1hing branches in America and 
borrowing there. You can have a branch i1l: America a:v.d take your own money 
there or lend; but you cannot have a branch in Amtirica a.jld raise deposits:' 
they are prohibited (;oven from beeoming trus,tees. So strict is the vigilanCllt 
of the American people that.not one dollar of American money will be used 
by foreigners against American trade in berics itself. This is the unfortUnate 
position in which th!1' nt ~ is. This was the major point of difference 
between my colleagues and myself on the Central Banking En<;uiry Commit-
tee-there were no other major ditlerences. Were they or were th",y not for 
.prohibiting foreign Banks (including British Banks) frqp1 raising deposits in 
'India? If as I wanted only banks registered in this country can raise 
deposits in this conntr.v, then there was no question about licensing foreign 
blmb, because the registration business would have brought every in ti i ~ n 
under the operation of all the lawl; which app!ied to banks. and there was no 
need to license the foreign bank who could lelld but not barrow in India. But 
:'-'Oll CRnnot do this while these sections were there-against which I made my 
humble fight t ~ other day in this House; yo,,-cannot do thi-.whHe the di ~ i  

minating sections, 111 to 121 of Government of India Act eXist. Therefol'!} I 
Bay thflt the next best tlting which WIlS unanimously reporled. by the Cent.,..l· 
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Banking Inquiry Committee, presided over by. the only Indi ~ ~  has e~~ •. 
tbllUgb for a very short time, the office of the n~e Member m ~ i  Hou.se-It 
is surprising that thiti Government should .have reJected, ~d reJected wIthout 
lWy explanation to this House· the unanimous recommendatIon to them of II> 

license applicable to all hanks. 
Now. there will be other foreiGn banks also, banks f ~ otber n~ie , 

lluch as Portuguese, Japanese, French and .. American; and ~eed thEl, recipro-
city clause which is put 1n here is very ~ e~e  ~ ~  unsatlsfactor,-. T ~e e 
is 11 very important American Bank functlonmg m this country, the National-
City Bank of New York. Being an existing bank, it would not c<'me under 
the license, but otherwise it would come. 

Now, Sir, we are all running to American conferences-to Sun Francisco, 
to Bretton Woods, to Dumbarton Oaks and so on and so forth. Have ':Va 
cousidered the full implication of doing something so serious-BO. as to penahse 
an important American Bank or others that come. hereafter-with. e~ d to 
United States of America? I am sure as I mentioned at the begmnmg that 
this Bill has not received proper consideration from the quarters which should. 

~ e given proper time to it. ~ 

I want to speak a few words with regard to the Indian States. I have 
never seen such an enormity of error as I see with regard fo t!J.e treatment 
of Indian States in thili Bill. The Indian States are regarded as fureign I The· 
Indian State Bank is grouped with the same institutions as if it came from 
Poi.1;ugal or France and further as if it came from Germany :l1ld Japan as 
they maybe after the war has ended! Is this the treatment and the consi-
deration that we give to territories which are contiguous, with which not only 
social and· economic but even political relations of this country 3m of a pecu-
liarly intimate kind. Have we not as British India profited in U1e past, 
enrichEd our money market at the expense of these Indian Sts.tes who came· 
down to Bombay or Calcutta to buy securities and to send· their money on· 
deposit;' Have we not profited? Have they not· welcomed your banks in 
the past when they had no banks of their own? Has not the Imperial Bank 
110 many branches in so many Indian States functioning profitably for so many 
yeart;"! Is this the kind of treatment which we W8Ut to accord to banks-
hailing from the Indian States? I know there are practical grounds which-
will be put forward in justification of what is being considered and we shall 
at least go into those practical grounds. I will mention one or two of them. 
For one thing, if the ~e e e Bank can act as a Heserve Bank fQ1· the terri-
tory of Burma, is there any reason why the Reserve Bank cannot act in this· 
capacity to all the Indian States. Has the Government ever made a proper' 
approach to the Indian States to get them to accept thtl position of the 
'Reserve Bank as such and also to accept and to adopt aimilar bUlking law in 
their own territory which would rend6f e,ntirely unnecessary the kind of humi-· 
liating treatment which we·propose to give. to them. The Government of India 
,d!PI1 it. i<uits them· re,gard the Indian Rtates as subordinate fmd as paW in 
their own hands. For the pmpose;; of this Rou9tl atld ",heu it suits them, they 
~e d them as absolutely sovereign and independent powers, so sovereign and· 
de en~ent that their banks must be regarded as foreign when they come to 

British India! It is high time this absurdity is ended. I understand the', 
practical diffi ~ t~e  ill: the event of liquidation, namely, the difficulty with 
regard to the JurIsdictlOn of the respective High Courts iu Indian States ..and 
in Britisl} India. I am sure this is an issue which could be ear iJy settled. 
If any bank from an Indian State is anxious to establish a Branch in British 
India, it should not be difficult fel' that particular Indifm State in respect of-
~ t, bank to. accept the position that the High Court in British India will 
operate in the event of liquidation and also that assets both ill the State-
and outside the State would be equally divided. It is true that some unfor-
tiunate difficulties with regard to these 8&sets had occurred wit.h regard to the 
Travancore Bank t' ~e swallow doos not make a ~  ano. I would request· 
the HOllse to put it on the highest ground.. In the relstions between Rritifl&' 

• • 
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India and Indian States, there have been lllany gives and takes. The lndhm 
t:)tates are paying cusj;oms and rairway revenue. 'l'hey are ·bearing eilonnOU6 
other burdens which come to the. pockets of the British Indi.lU treasury for 
which there is no visible returu.· .tiaying regard to the fact that our bunks 
ha ... e wqrked there in the past and that their monies have eIL."'"iched the Indian 
.llloney market all these years, it seems to me really most extraordinary that 
.this Government should have so thoughtlessly tried to inflict on them a humi-
liating position, grouping them with all foreigners and with everybody who 
Illay be an ally or even who may have been an enemy. 

J-f a ballk working in an Inai8n State came to British India aH.d took out 
.8 license which I have suggested, then it is very easy. In the ~ e !Jf those 
l:itates which do not agree to adopt similar law and to accept the Re!1erve Bank·s 
.aut.hority, branches of those banks hailillg from those States would have to 
come under the operation of clause 19 with regard to the assets in British 
india as part of the license given to them. as one of the conditionE' 'imposed 
~n them with r9gSrd to those licenses. . " 

I would like to speak a few words with regard to the Indian joint stock ~ 
~ nie  Considerable progress has becH achieved in this country and we 
ha ... e not only a few new banks, small ones but we have also a few large ones. 
Many new branches have been opened, anJ us 1 said banking ~ prospered 
at the expense of the deposition and on account of the heavy difil'rential ra.te 
.between the borrowing and the lending rate. The result is there. Numerous 
£lew banks and more hranches have come about but t i~ ilevelopruent ~i  we 
l·ejoice at from one point of. view brings up immediately large problems some 

.. 1)£ whieh were referred to by the Honourable the Leader of the Oproloition. It 
e~ the evils of inte ~~ in  finance. With regard to the indigenous barlker, 

,the Finance Member told us t.he anxiety of (Towrnuwnt to ~e nte tri.aing 
"from the bunking functions. How ("[III ;"UlI i S ~t on ~e nti  b·uding fmm 
the hanking id~ with regard to the small mell when in the interlocking 
·system a man cun buy insurance shares with bunking funds anit bank shares 
within in8Ul"l1ll0t: funds all 011 s.,"stem of S~ n  he ('an use the fund. 
acquired ~  both these operations for his' priyate gain. I am T)ot sure ~  
far the clause wbieh we ha\"e in the BiB-und very rightly-res":rirtinr. advanc-
'~, would operak to check this e ... il. It should in my opinion not be modified 
as the Finan<'e 1fember suggested but strengthelled because no company today 
(·ollid C'laim that they are unable to get the necessary advan('c, beNI.use the 
nmnber of hanks is very large. ff one of their Directors is on the bOH!.1 1)£ 
··one bank, they can go to another bank, if they have got proper ~ et  and 
credit. Therefore I do not think there is '8 grievance, unles,> YOII come to 
this, that we have got vicious system of multiple direCtors. I kn;)w in Bombay., 
there are persons who are i e t ~ of n hundred GOlnpallies! Is it i 'f~  
possible for anybody to know the a.ffairs of or supervise the «'oncern of a 
hundred companies? Is it possible to be familiar with one hundred different 

';}(illds of trades and activities? h it possible to give the lJecessur,\ ti ~ to 
these companies and yet we have this vicious system, in which these self-
·'Lppointed leaders of the public companies are multiple directlirs. The cure 
for this is to prevent a man from beeoming a director of not morl) ~ n a 

. stated number of companies. It may be 6 or 12. Somewhere or other you 
win have to draw the line and a·fter that it ought not to be e ' ~ difficult. 
What has happened is that various groups of people are domir:ating banks a.s 
well as other businesses and this dominance creates the same problem as the· 
mixing up of trading and banking in the case of the indigenou;; bltllkers. In 
other words, aC'Cording to the strict letter of the law, a bank 'iE'a bank but 
according . to the direction and control exercise(l from inside i ~  mil}' be an 

· institution.indulging not so much in banking alone as in other prohibited 
· activities. • 

S'"11", we have the problem also wit,h regard to lmder-writing i deallub in 
shares is one of the permitted businesses of the banks. If that is so, how CaD 

· a bank undertake undef-evriting if the number of shares which a bank cau. 
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. acquire 111 any on6 company is lillliteu. Therefore, this is also something 
here which we will have to wee. I have already mentioned about amalgama-
,tion. There again large banks will be lQOking out for small banks in the same 
manner as insurauce companies. This amalgamation is not a new idea. It 
has occlll"l'ed in U. K. par excellence during the last thit-ty years when small 
banks haye been ab8orbed. Where they refuse absorption, th,,[.> is unfair 
.eompetition by t·he iJig one, which opens a. brunch next door and makes ad· 
vances and gives terms /lnd conditions which are so extremely favoura.ble that 
the smull bunks, howey&" efficient they may be, have to close down in due 
course. 'fhis game has gone on at the expense of the COml1lUmty. I want the 
Ucsen'e Bank to take powers, which we shall gladly give them, to see that 
alllaigamations are not forced, to see that competition offered is reasonable 
.and to see more particulmly that the powerful ones do not try to edge out of 
-existence the small or the moderate sized institutions. With regard to the 
moderate sized institutions and the small ones, my suggestion is this and this 
is what· I would like to be brought into this Hill IlS weH as hrought into the 
policy of the Government by means of e ~i t i n  with the U~Rt e Bank. 
We give you control. I would tell the Board of the Reserve Bfi.nk, we give 
-you control, we give you extrllordinary powers, we also impose Oll you the 
obligation to help slllall institutiolls, to guide them, to make them survive, if 
they are capable of sUl'Yivillg. As I ll1entioned, we would have to have a 
provincial Curator-that is the term used in Canada with regard to tb.e officer 
who has control over bank&'. 'l;'his provincial Curator will take note of the 
activities of banks in that province, particularly the de ~ and small sized 
banks, and those that are, after w!ll'lling, incapable of cOI}ling "Up to the ~e

-quired standard will be weeded out, they may be permitted to diH out, if they 
cannot come up to a certain standard, but wiih a little genuine effort and 
with an outlay of certain funds by the HeseI'Ve Bank, e~ei  at some risk, to 
help the banks, in some cases, it would go to improyean indiviclual institu-
'tiOll. In other cases, the Curator would bring about matching ().!ir} amalgama-
ti~n of small banks into one consolidated alld healthy body. '~e e are the 
thmgs which are necesS8Q'. You may call it spoon feeding, .if you like, but 
our country has a large vUJ·idy. fJ'OIn the direct poyel'ty of the humble village)' 
to the riches of a Nb:am. This is how wealth is distributed in thIS .country, 
:and the same contrast applies to banking institutions in pal'ticlllal, I am 
~~ e ed with those whi('h call themselves hanks and who are lit present help-
mg somebody or other. who do not come within the definitku .)f minimum 
capital reguil'{>rllentl<. I \'{'ant to know what fiT'" ~'O  going to do with re<.;ard 
to them? Are you just going to permit them to die? Or, are YOll going to 
guide them into something so that their experience, their ~e  ~I d their 
activities will function in a manner which is not harmful to th .. community 
but which will definite.ly be advantageous t,o them. 

Seth Yusuf Abdoola Jlaroon (Sind: Muhammadan Rnral): What is the 
~ e Member'8 suggestion regarding slllall banks, it they l10 not ccme 
within the minimum standard required? . 

Kr. Manu Subedar: I suggest amalgamation of hVo OJ' three slnalI banks. 
I would lik.e first of all that the bank 'should be given an opporj:unity to' 
increase its C'3pital in order to ('ome Ul) to the I'equil'e-i t n ~  If it . can 
do so, well and good. I suggest that you give the honk twelve months ,tnne. 
If even within twelve months time, the bank iI; lll)t a.ble to c('me up the 
minimum standard, then I will tell the bank. here you 3re, you ure going into 
liquid at jon, why don't you, two or three small banks, meet. t.ogether and 
amalgamate. The Curator will be the official conciliator and arbItrator between 
these small banks for purposes of valuation of assets. He will help. ill collect-
ing all the assets together and bring out a new hlstituyion, in~te ~ of. ~i in  
91I the two or three small ones .• That is the sort of thmg I 8r(l concelVmg. 

Seth Y118uf Abdoola 1taroOD: When you lluggest amalgamation, who will be 
the authority who will force these small banks to amalgamate themselves. If 
\bey do not aJll'Ele, are you going to bring in lligislation? 
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Mr. JlalLu SUbldar.: The party who would guide, help and aqClitlt including.. 

even financial assistance will be an official of the Reserve Bank who will be 
created and whom I call the curatol'o 

Now. Sir, I will say a few words with regard .to indigenous bankers. Ii; 
is well known that ;,"e had in 'Europe the Rothschilds and other big bankers 

. who financed the Governments of many countries. here in India aillo we bad 
r big bankers who financed t,he armies of Scindias, V(;ho financed the Moghul 

Emperors and the N.izams. We had these big bankers at one Wr,J,e. We have 
It ill their survivals in the present day in such cases as my Honourable friend 
Sir Bhngehand Soni who is the Treasurer of t.he B., B. & C. 1. Railway. We· 
have this institution even now in a large way. I am sorry to .. ay that the 
great role which they play, :the pellSonal knowledge which they i ~ on the 
situation, the quick accommodation which they givtl, the privacy wIt·h which. 
the transactions coul;} be done \vith them, all thtlse have been ignored by 
Government in franllng t·he Rill. In fact, thtly were a grent bJessing to this 
country. People knew them, and what is more, they knew the people. This 
was an institution, still is all institution of the greatest i~ > t n e, and. 
while we have created the Reserve Blink ut the' top, as the apex ot the 
l)yramid, we have not tak>11 ('Ilre about ihe bottom of the pyra-
mid. The bottom of the pyramid is literally the hundreds and 
thousands of rich people' who are called money-leUders, sahukarsti 
shroffs, mahajans, etc., who are given different names in different 
places. They all use their own money, and their method of remuneration is 
not merely the interest which they charge, but they charge a little commission. 
After all. what is wrong about it? Why is it that the Reserve Bank is so 
sl!nsitive about the method of remuneration whiC'h these peoplf' take. Som-
times these people do iudulge in what I call jobbiug, just as there is a. broker-
ill shares and a fobber, so also there are these bnnkers and financiers who occa-
sionally take these commodities and keep them in their own uccounts and 
sell them. It il'. true that sometimes, these kmsactiom; do get mixed UPr 
but the manner in which they have been treated in the past is not the manner-
in which they should now be treated. It is in this connection that I want to· 
read the oblIgation which has been imposed on the Reservp, Bank under 
section 55(1): 

"The Rank shall, at thl' earli'dst pradicalrlt· daLe and in any case witbin three yellrs· 
from the date on which this Chapter Comt'8 into force, make to the Goyernor Gcneral 
in Council ~ I'l'port with proposals. if it t in ~ fit, fot· legislation. on the following matters, 
namely: 

(ao) the ext.'dnsion of the i~i  of t i~ Act, relating to Hcheduled lranks to ppr80JlII. 
and firms, not bl'ing scherlulcd banks, engaged in B iti~  India, in the bU8iness of bank-
ing." 

This was definitely an obligation on the Reserve Bank and I li':lw no doubt 
that before the expiry of the statutory period they lllade thi3 r(,{,ort. But 
this Government has completely failed to bring forward the nt ~eS  legisla-
tion. The Finance Member told us in his speech that there were differences' 
between the Shroffs' ~ 'i ti  1111(1 the Hesel've Bank· und therefore thev 
cOllld not proceed. This i~ not the line: this is the Amery solution of the 
deadlock and J say It· is most. objectionable. It is die business alld the duty 
of this Government, it is the busineRR and duty first of the Reserve Bank 
itself to deserve the phice and thp function which it ]UIS taken; and then jt 
is the duty and funetion of this Government to take up the problem of the 
indigenous bankers and to harness them nnder the control of the R~ e  .. 
Bank. And if you harness them under the control of the R.e!lerve Bank, if 
you put any limitations or restrictions on them, you have to giv(' corres-
ponding benefits Bnd privileges and advantages to them. Create tnese henefits 
IlDd advantages and i i e e~ and I gnarantee that, you will find bankeriil of 
this type ""quite rendy to fall into line w:th yt)u. .What they (Le., Re;;')T\"e 
Bank) are trying to do is the wrong thing, that is, they are putting restrictioDi. 
ealling upon these people to get registered aud they are saying that there are 
no privileges attiached but if they like to come on the Schedule the, can clo 
th\8. That is a wrong method and T hope it wi}l he corrected. 
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,Wpati hwJ happened is that there has been an undue reatrictiye policy i~ 

zeprd to the banks in the past about eligible assets. The Reserve Bank has 
n ~ helped in liberalising the practice or t1!e traditions with regard to all these 

things. In fact the Reserve Bank has not conceived it to be its business to 
.go into these matters. The common interests of society in beliter organisa-
tion, in the creation of a bill market, of acceptance houses, 01 discount 
houses and the creation of intermediate securities, investment trusts Wld 
.bonds issued by them, land mortgage banks and bonds issued ·by them, indus-
trial trusts and bonds issued by them,-these are some of the topics which have 
heen hitherto woefully neglected. 

Now, Sir, Part Il proposes to impose numerous restrictions on banks. It 
deals with sections into the details of which I shall no1; tfuter btlre but I shall 
ha.ve much to say in the Select Committee. With regard to wlndillg up in 
part III I am very happy the Leader of the Opposition has already dealt 
with it. We have not taken advantage in this country of all the lessons which 
.arose out of the windings-up and liquidation reports of banks in the past; and 
it has been nobody's business in particular. When we ask GovetJllIlent they 
say, "Let the Reserve Bank who are our financial advisers do it"; when we 
.ask the Heserve Bank they say, "Government have not referred it to us or 
told u::; ulIJt.lliug··. 'Nlis kind of sending us from pillar to post must stop. 

Sir, I will say one thing with regard to clause 28. Is it not clear to 
<Go"el'llmeut what sort of bogey and Frankenstein they have created of them-
~e e  t ~ pC'ople ;ue afraid of legitimate· inspection? I have nt'ver heard my 
Honourable friend I:;ardar Mangal Singh speak so eloquently and wiJ;h so much 
sincerity as when he spoke with regard to this inspection. Why dld ·he object 
to it? Because you have created this Frankestein and bogey. to thR Reserve 
Bank, if you have a friend, a guide and a party who will assist, and not a. 
party that is dangerous, there would not be this f~e in  of fear. And with 
regard to the specific issue which my friend raised it is very easy to get that 
()ver: The Reserve Bank inspection should be regularly for rul, once a. year 
.at fixed periods and once at least at the convenience of the BE-serve Bank 
-officers, with the result that when there is inspection in this ml'nner, it will 
not attract that notice or arouse that suspicion affecting credit that there is 
.something wrong with that institution. 

Sir, the rule-making power of Government is most importunt nnel shoulu 
be used to bring in loose ends left out ill this Bill. Tn particular I want clause 
39 which amends section 17 of the Reserve Bank Act to be cOllioidered. I 
want seyeral portions of the neserve Bank Act to be amended. 'Vt: have got 
.section 17 at least an<1.. what with the definition and what with modification 
of sect,ion 17 I trust, I shall ('ollvince the Select Committee of the importance 
.of bringing in the indigenous bankers into the fold of th£; l1es( I've Bank. 

Sir, in conclusion I would like to sav one woru. Good banks haVE nothiI;lg 
to fear from laws, however strict they lllay be. Those who arf: dishonest; 

_ those who manipulat(.; the machinory to their prufit and personal ;t(hant.1gE::, 
those who try and mitslead the shareholders and depositors IlS wPll 111> the 
public and the State should beware; but others need not ba ::I!rai(!. ,If ~'  
llccept guidance. they may have some for111 of eheck here :lnd tlwl't' but they 
will also be assisted if they are not mnla-firle. 'l'hi" should be the ohjt'ct.ha 
-of 'Government policy and ihiR Rhould be the objective aad the }.oJicy of the 
neserve Bank. In all countries at some time or ot.her, particuiurl.v through 

-world events oyer which nobody has any (·ontrol, bankf! get, hlto diffil'tllty. 
What is wanted in India if! to ereate a ddene'e macuinery w1>il:h will be 
-always ready for use. which will be clormant during time!'! of prosperity and 
which will be available at all times. The Reserve Rank shm:ld be to the 
ordinary institutions the hilmd in case of need, Ow same f;ource of help. l"-':!flv 
and unstinting help, which the Reserve Rank itself is 'orying to '.,Klwct from thE} 
new international bank which is being created as a result of HI'f'ttnn \Vo()(h. 
Sir, there iF: no tQpic of greater importance to the life of the PPOpll' of this 
country than the dn ~  of its banks, and thi& soundness it is our obiect. 

;3s legislators to creat.e by putting our la.'ws on a proper footing, by giving .' 
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. controlling authorit.y and powers to the Hcserve Hunk, side' by side with deti-
nite obligations to assist banking institutiolls. I want the Reserve Bank to. 
take even financial risks, ~ I said,};;e('ause it is a pubilc institution;- I wan' 
the Reserve Bank to forget that it is a private shareholders' institution which 
ig out merely to do the routine work and bag the profit. 

Sir, I support the motion. 
Seth Yuauf Abdoola Baroon: Sir, I have listened with very peat interest 

to the speeches made by my Honourable friends here. I n~ e heard my 
Honourable friends to my right and 1 have heard my' Honourable f iend~ to 
my left. We on this side of the House are a commuuity which iR very ~ 
ward in the matter of banldng .ooint:erns. Our interest in hank;; lies in our 
being suiall depositors \iud in e t , ~U d borrowers. Sir, I am not going to puy 
any compliments to our friends On the Treasury Benches for bringing for-
ward this Bill as my Honourable friend Sir C e~ J eharigir did. I think it 
was the duty of Government to bring this forward and I am 110t still satisfied 
with the form in which it has been brought forward. They hnve raised a 
bogey that it is in order to safeguard the interests .of depositOl''>; but that is 
not all that we want. That is not the int.erest of a. national Government or 
a Government'which would like to help the coulltry to move forward and 
build itself. What we woulll like ig that whi!e I'afeguarclillg the interests of 
the depositors you should ulso look ufrer the buuking interest itseU, try. to· 
promote industry and the bariks who will finmwe the trade and postwar nn ~ 
and see that, the banking concems may . grow to their full strength on the' 
lines we heard about in Canada or in other parts of the world.l 

Sir, I am sure many important and interesting suggestions will be made· 
in the Select 90mmittee; and we have heard from the Finance Member that 
not only win ('j.overnment consider our suggestions hut they will, if necessary, 
send for experts to· \w exarpined by the Committee. I am sure that on this 
kind of legislation experts should be called. 

Ill. Deputy President (Mr. Akhil Chandra Dntta): Order, .:)l·der. As it i.· 
now 4 O'clock, t.he adjournment motion will be taken up. 

MOTION FOR JOURN E~  
HARSH CONDITIONS OF SERVlCE OF IN ~ TROOPS IN MiDDLE EMIT AND ITALY 

Mr. T. T. Xrishnamachari (Tnujore rum Trit·hinopol .... : NOll-Muhammadan 
Rural): Sir, I move: 

"That the aasembly do now adjourn,"-
To discuss a matter of urgent public importunee. t·iz., the unnecer;sarily 

harsh conditions of service of Indian troops in the ~ idd e East .pnd Italy a. 
described in the article by the Special Representative of the Hin.dustan. Time. 
in its issue of the 6th April, 1945. , 

Sir, I expect that many Members of this House would have read the special 
fl}.-ticles appearing ill the uewKpapers in thig country, specially in the 'Hind1l8ttlft; 

_ Ti,.nell. 911 four days during the last week, which has opened our. eyes to the-
position under which Indian troops are serving in Italy, in the id~ e East. 
and in Persia and Iraq. Before I begin, I think it will he onlv fitting and 
proper for me to take this opportunity to compliment the authorities concerned. 
presumably the Commander-in-Chief, who has pennitted independent pressmen 
to visit Italy and the Middle Eat:lt. I wou1d glso like to compliment the 
pressmen generally on the objecti\"e approach with which they h'lve sought to 
deal with the problem. In particular I would like to mention as being 
praiseworthy the name of a person who is l1 friend of most people in this H ~e 
-and I hope he would not blush-Mr. DUl'ga DRS. who has specially brought 
t.hese points to the notice of the Members in. this House snd who hAP. thereby 
provided provocation for this debate. 

But why should the Government: at ~  fight ghy of a d ~ n on t~  
matter? Why should my Honourable friend get lip and say "i.hnt these are· 
merely suggesti.ons and are therefore ~e  My Honourabl.<! friend. Mr. 
Ram Chandra. is new to his department. PerhRps if my Honourable friend. 
1\(r. Trivedi. had taken it up, he would have heen for n~ miHta'nt anti 
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aggresive and he would perhaps have said, 'it is all absurd Gnd we do not want 
any discussion on the matter'. It· is only ill keeping with the temperament 
~nd mentality of this Government which seeks to put a lid on everything 
good, bad or indifferent, and the example of the British GOVf'!'llment where 
it is good does 110t attract the eyes of this bureaucratic Government on the 
Treasury Benches. [hope the Government have not forgotten, and it is ooly 
It ahort time back, that a former Vnder-Secretary of State for lndia visited 
India in order to find out the grievances of British troops in this CQuntry and 
to set them right. But the Government of India never learnF and it can 
never improve. 
Sir, there is one matter about ,,,hich I would like to meution before I 

proceed. It might conceivably ue asked-;:-8tld· I dare suy my Honourable-
friend, the Leader fli the 'HousE', wiU ~  should people 011 this "ide 
flxhibit an interest in the matter of the welfare of t ~ i'  happens to 
he thE' special C'JDCel'll of the Members ·)f the Viceroy's Cabinet,-who have-
exhibitell little Ol' nu interest in the Governments' war efforts. Why 
should e ~e who haye often characterised the Indian troops 1)<;; mercenaries 
now attempt to take an interC'Ht in them? I shall not be ashl,lllled if thosQ-
charges are levelled against me. It is true that the main incentive for these· 
men to go out to t;erve in the ArlllY is the economic motive. but t hat does not 
,:ecessut'ily wenll that we Indian;; in this HOUSl' !;lbbuld neglect an dhvious duty 
to our fellow countrymen. It is not as members ,)f the IndilUl.I1l\tion serving 
in this war to fulfil an obviously economic motive that our interest in them ia 
aroused, but it is as fellow Indians and we shall be interested in their welfare 
wherever they might be, whatever they might do, even if they bappen to sell 
themselves as slaves to a foreign country. 
I would like to ask two questions from the Uovel'llment: My Hunourable 

friend has said that tiJere was some basis for making the suggestio11s,as he 
puts it. Why is t i ~  vYhy should there be this basis at all? And, secondly,. 
I would like to ask who is l'esponsible, and in asking the second question, I 
aIll afraid the issues that will follow might be a little more tban what will 
I'OllCem lIly Honourable friend, the Secretary representing the Defence Depart-
ment. The journalists who visited these areas have seen Generals Mark Clark 
and Paget who ill discussing the question of treatment of Indian Other Ra.nks 
and the Viceroy's Commissioned Officers have, it appenrs, CUi; tho Gordian' 
knot by saying that they consider it primary and essential that Indian Other 
Ranks, British Other Ranks. aud similar I'anks in the United States Army 
must also be treated as equals. I have before me the report "i 1\11'. Robert 
Stinu;oll, the special correspondent of the Times of India, whieh I have no, 
dqubt CAnnot be accused of a definite pro-Indian bias, who has praised . the 
behaviour of the Indian troops whieh has been reinforced by what h!ls been said: 
by Commanders of the Armies who have said that they have bet:ll staunch· 
comrades. I am allm told that thes.:! reprasentatives spoke to the men in the· 
presence of their officers and it is significant ,that the men a1lm asked them 
"Have you corne here to go back and report to the authorities in India that 
:\11 is well v.-ith us". Incident-ally, Sir, I would also like to dNw the t~n

tion .of the House .to one point in this connection. While the Indian public 
might feel grateful to the military· censors for allowing these articles to be 
publishe(l, let them also hear in mind that these articles thd.':: have been 

• publishecl have been censored and thcre could therefore be no exnggeration at 
all. On tho other hand, if there is any deviation fror.] thp. Beltual truth, it 
must be the other way about. 
Among t.his chorus' of praise by the British and .american Commanders. wilt, 

will come across the views of another set of anny people .. H j" reported in 
the ·Hint/ui/tm. Timt!8 of 7t.h April 194;'), tl),at It Major qeneral, who '1hou'd 
remain nam(>'ess, said: 
"Y. n'~ moral" 'e in~ high wl,pthl'r they g .. t any amenities or not. I would 1I0t 

., oil thl'm hy elu'o!1I'"c:ine; ~ e  to 11m_e. If they find Vict.ory cigarettea unBlllokable. i' 
i. all to the ~ d  Aiter all ~ ini  i~ a had h.hit. ,'\'n:; way, iii it not that in'theit' 
rountn-tIle,. "mok" (luh' /J;ri.<! A ~ f 'e offil'el' expla.ined, it appeal'll. thl\t. t.he demlUlds 
of Inili:tn If fIi''I ~ for t ~ ..are!' hl'alml'nt .lIS othel' i~d !!Oldiei'll WIU not fail'. Thay' 

• 
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gel. there more amenities than in the barracks ill India. How many of them see filme in 
India! How many read newspapera, magaziuu and books! How many smoke cigal'ette8!· 
.Aa regards the complaint of men that in the countries in which they live inflation hall made 
their aalariell very inadequate. the officer said, 'Why do they wish to buy anything ai 
.n! We giw them all they want and the rest of theh needs can be met at the cant!!!!DB. 
'They have no need to buy anything in the bazar'." 

That is the treatment meted Q\lt to our men by the officers who immediately 
·command them, who are expected to look after their welfare, as against the 
remarks of General Psget, and General Mark Clark. It has been said by Rubert 
8.t,impson, the Tit.nes of India correspondent that the provision of conllortt. of 
the Indian troops has been eyen less positive so far as the Pershill and Iraq 
command is concerned. It appears· that in this area there is llOW an over-
whelming majority of Indian t.roops and the people who office!" them are by 
:and large non-Indian and amongst them are many who have n('ve!' had n~' 
.eiperience of the Indian Ar1IlY. I am told, Sir, that the it~ n in the. 
Paiforce Areas iF. extremely bad and we get not even some gleanings into this 
from these reports. Apparently these journalists were not allowed to ~et R 
glimpse of the Paiforce perhaps because the condition they were in was bad. 
I hear that the anti-Indian feeling in Persia and Iraq makes the position of 
the Indian soldier intolerable. . 

: With regard to specific gpevances. 1 have mentioned the matter of 
cigarettes. A correspondent of the Civil and Military Gazette said that Gne 
canteen officer imported 20,000 bin8 and found the men had taken to smoking 
-cigarettes and would not look at these. It is said the provision of ameni-
ties for Indian troops is considerably higher than that for Britisl. troops. 
Whereas an Indian Other Rank gets allotted for amenities RR. 10 a British 
.other Rank gets five shillings. 

I have mentioned this morning about the instance of the stale ata Illld 

how the chapattis made out of them taste. I am told again that'in the matter 
-of . leave the men have not been home for more than three :Years. 0 wonder 
what Lord Munster would have said if that was the condition in which the 
~ iti  troops were placed in India. I am told that they have nuw drawn up' 
'8. new leave scheme but that becomes inoperable because of the hot-tle-necks in 
transport. So far as entertainment provided is concerned, the less said about 
it the better. In fact Indians are ashamed, of the type of people who have 
gone into the Indian ENSA. 

It may be that more information will be available if a tour is taken by respoll. 
sihle people in this country. The Tiems of India iIi its leader has taken ft '.'f'r:" 
generous but strong line. It has said that the fault doeR not lie with the office"s 
tpat immediately command the troops. Who is then to blame? The Government-
of India to whom the task of· furnishing amenities for Ind!an troops abroad h1l1 
been entrusted by allied arrangemeDts. Three times as much money is spent on 
the Indian soldier as against his counterpart· the 'British 'Soldier ann after ;r-} 
years of war this is the position. The fact that the Indian soldi!;l' is not .given 
to grousing is no excuse for inaction. I would like to ask why is it that' both 
the CommanderI': in the field and the Times of India sav that this is an Indian 
responsibility. 'l'he fillaneial responsibility seems to he that of Br'blin. Un ~ 'i 
the financial arrangement of 1940 is given the go-by, what kind of responsi-

. bility is undertaken by the ,Indian Government and how doeR it a.lseharge tllllt 
responsibility? If I had more time I would have ~ ne into !!l'caj'f\r detnil :111.1 
it would perhaps have taken half an hour to deal with that. So far as this 
Government is concerned, there is no excuse for recruiting men merelv. fr))' 
making tbem coolies in foreign lands. In fact one of thp 'Press reprE'sf1ntfltiYes 
to 'whom I spoka said that if we he.\ve a Government of our ' '~, we shruM 
never send our troops abroad. . . . . . 

Mr. Deputy President (Mr. Akhil Chan drs Dnt,ta): Your time is up. 
,J[:r. T. T. KrishDamacbar1: .... unless we are in a position to look lifter 

their comforts in the same manner as the comforta of the British and Ameriean 
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troopS' are looked after. The pride of the In~ n is at stake and ~  ~t 
men are looked upon as coolies by the soldiers of the other armIes. SIr, I 
move. " 
1Ir. Deputy Pnli4ent (Mr. Akhil Chandra Datta): Motion moved: 
"That the .Alaembly do now adjourn." 
1Ir. Bam OhaDdi'a (Secretary, Defence >f,JI~ent  The ~ n e ~ ~  

in his speech referred to the remarks made by ~e In the ~ n  ~en I saId ID 
opposing the motion that the article in the Hlndustan T&mes contaIned sugges-
tions which were for the consideration of Government. I do not understand how 
he "'ot the idea that we were trying to hide something. It was only with a view 
:to ;aving the time of the House that I was' saying that these suggestions would 
receive the consideration of Government which they deserve. 

The Honourable Member has himself referred to the statement made by 
General· Paget that' British Other Ranks and Indian Other Ranks should be-
treated equally in the matter of welfare and amenities. He has also referred t,o.. 
the fact that while Rs. 10 per heud is the amount Bet apart for amenities 8JUl 
welfare of Indian troops, the corresponding figure for the Brihlsh troops is almost; 
~ne third. 
Sardar lIangal Singh (East Jlulljab: Sikh): Is this true? 
Ill. Bam Ohandra: Yes-Rs. 10 against fi..-e shillings. . 
lit. I. II . .Joshi (Nominated Non-Official): Five <;hilrngs weekly or monthly? 
Prof I. G. B.aap (Guntur C'U/n NeHore: N n ~ d n Rural): One ia 

'Wl.'ekly and the other is monthly! 

Mr. Jtam Ohandra: This all'ount of Rs. 10 pel' capita is used in sending .over-
'IIe ~ to Ind~ n troops sports gear, indoor games, mus!cal instrumentll, gramo-
pbone records, vernacular literature, etc., 
Sildar JIaDpl SiDgh: Rupees ten yearly or monthly') 
IIr. Bam 0haDdr&: Yearly. Both Rs. 10 and the sh. 5 are yearly. 
Prof. I. G. BaDp: There must be something behind itl 
Ill. JI.am ObaDdra: I may here also refer to the criticism about financisl ad-

justment. While the standard of amenities for Indian troops is laid down by 
the Government of India, the finances are actually paid by His Majesty's Gov-
-ernrnent. 
As regards the article in the Hindusta.n Times which contains the criticiSDl 

-that sufficient number of newspapers is not supplied to the troops in Italy, I wiD 
just give some figures. 5,000 daily and weekly vernacular papers are flown di-
Tect to Italy flVery week. 

Some _able Ilem.bIr: Fauji Akhbar? 
JIr ..... CDwulra: Of Muslim, which is an Urdu daily, more than 'S,OOO 

copies have been flown to Itllly since the 24th February.' 
Sir Kuhammad Y&IIdD. Kh.&u (Agra Division: Muhammadan Rural): We haTe 

,never seen that paper. Where is it published? 

lIr. Bam ObaDdra: This is t.he list that has been given to me. Then there 
is a paper in Hindi called Ap Biti: There are also the Kha'l.a Bamachar Desha-
bhima,!!i and-some Tamil and other papers, arrangements for the supply ~f which 
.are bemg made. 

Ill. Sri Prakua (Allahabad and Jhantli i i i n ~ Non-Muhammadan 
Rural): Three thousand copies for how many soldiers 'I 

Ill •. Bam Oh&lldr&: I am afraid it is not possible in the public interest for 
me toO gIve out the number of soldiers in the operational theatres. 
Mr. Sri PrakU&: It is all in private interest . 
. ~  Bam 0Ilaadra: There has been improvement in regard to the supply of 

'e ~  ~t  In the ~ t ~ e e ~  been a great shortage of wireless sets bu' 
·the SituatIOn IS now ~ d  unprovmg. The present ratio is one set per 150 men 
but the target figure 18 one per fifty . 

.An 1l0000oarable Kember: It is a! post-war plan, I Suppose. 
Ill. Bam CJhaDdr&.:. AII.regards films, here again my Honourable friends will 

-perhaps laugh. The sItuation has greatly i ~  I am glad my prophecy 
sas proved true. The late!lt reports that have beeYI r.eceived from Ital t~

• Y s aea 
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that all old films have now been withdrawn and that they have a total of 87/,36 
mm. films and 9, 16mm. films. It is also St ted t t ~  JnlD.' ani:: two 
.16 mm. films will be sent every fortnight, which .meaDS 120:fillD8.e. Year .. ~ e e 
,'films are of differenttypeiJ .. 'They are not copies of tire tiliinelitms.· An-angt.>-
tllents are alsp being made to send a special extra consignment of six Tumil iilms, 
and if the suppl:; continues at this rate, we shall soon reach our goal of two nt'w 
films per week. 

As regards the critjcislll of the entertainment that is provided for Indian troop, 
in Italy and the. Middle East, it is really a question of opinion, Our irifox:matip!.l 
ill thai the parties that have been sent out from India have been greatly appre-
ciated by the rank and file, although criticism has been levelled'in regard to the 
' .. t nd ~ of entertainment by officers. At the present moment 1:111 attempt is 

~ being J;llade \0 collect' information and invite the opinions of all members of the 
forces and if it is f ~d that any improvement is necessary or desirable, I can 
assure the House that improvement will certainly be carried out.' 
[At this stage, Mr. President (The Honourable Sir Abdur Rah:m) resumed 

the Chair.] .  . 
It has been stated that the leave that is being granted to t~e Indiantroe,p • 

. : is not on a generous ~e  Here ~ an improvement has been made. 

An BOIlOl1rabl,e .ember: On paper. 

Mr. Bam 0baIldra: Not on paper but in actual fact aQd. it ~ e e into 
force very soon. In the past the scheme was to allow 6 per cent. leave; n.ow 
"libis percentage has been increased to 10 per cent. for Italy and Middle East aJild 
12 IJer cent. for Iraq. (Interruption.) No, not since the ti e' e~e  in the 
llillduBtan. TimeB, nor was the decision taken after the notice of the adjourn-
meLt motion was received. It is a matter which has always been in the fore-
front. and Government are trying to do whatever is possible to improve the .taD-
dardft of . welfare and amenities. According to this new leave scheme almost one 
third 1)[ the total strength of the unit will get leave every year. I may also men-
tion that when a soldier's leave is due, he is given the option, whether he i~ • 
.to take the usual leave of. two months or whethel' he wishes to be repatriated to 
India. When he is repatriated, he need not go to a theatre overseas until after 
six months. ]n the vast majority of cases the soldiers exaoc.ise their optionin 
favour of leave, that is to say they prefer to go back, i~ ~ ne shows tlle' 
t ~ conditions ~ e , where. they. ,,~  to ~ ~~'  f e'RR ~ I ~d a,s are 
p,mted. OtherwlBe tl\ey would be prepared t~ stay here lD fntUa 'id'r IjIIX month •. 
iii. 8zl Ji'nJrua:' Just.as the European I.Q.S. nt '~~ wet to "lndial 
lB. B.&m 0JlaIadii,: The Honourable Member ~tO' e t'in articleil' in 

the Timeli of India. I am afraid 1··am. uilcler'.a:fb\. ,p'. t ~' ii ~eii  He 
Ilad given notice only of the article fu the 'Hindu8tiln Timet aildthese attich:ii! in 
t-be Ti,,16B of I~  have notoome 1i0 my notice yet.' B t '~e 'bim that I-
..• hall look' into' the allegations that have been made there by another COl'I'eIlpon-
dent. 
Having explained what hal been done and what is being done, 'i ~ impl'O'M-

tnentsbBve -been effected and are being effected, I ·'W'01ild uk . my.'. Hontilrable 
friend to consider whether he would be prepared to witlidraw the adjoummeut 
motion. 
:lit. Abclul QltiJum (North-West Frontier Province: General): Sir,. iha 

Honourable Member who spoke last would have us believe that, m -apia 'of the 
fact that thp. tOllr of these journalist friends was organised.by :hie' DepaiCment, 
yet he bad not read the reports which baveappearedas a. result of that tour in 
different newspapers in India. The position of the Defence Department is Very 
8tranp-e indeed. This is a department which is very jealously ~ded ,by the 
master race, that is the British and they Itave now aent" _0 ~e  , twine 
from the South of Vindhyas, the HonourabJe Mr. Ram C~ and the B.,nour-
able Mr. Trivedi to represent the department in this House. 
SOme Bonourable )lember.: They are not from the SQuth of India. One is 

from the Punjuh and the other from' C. P. 
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. 'Mr. Alad1ll QaiJ1UD: I will say' soath ofihe, Himalayas, i.f it makes any dif*. 
renee since the Himalayas are a bigger mountam than t e, ~ ItJ  .They ~ e 
been'scnt hete to lieriend the departmtmt, .Then t e e~  ,.,lIt>nour.ble ~  
Defenoe Membtuwho ~e  aent abroad ,tobroadcfst-lies about-,1lbe eonstiw-
tional position ioflndla' to :people, ahroad". '  ,  ;  . ,i ' , ;  , > 
. ,.Mr. pqllGtato' ~ HiODoUfable Sir Abdur Babim): The g.ent!auu:l 18 J)<)t. 
here, nor is .. the efe ee,~ nt , ,; "  . :' ~ Of'" ' .: 

, .-:r. Atdul iJ iJ ~N  t ~ Ie ~ ~t e~ n whQ act 8S '~ O  wash '~~  
;ho& beenappliecl t~ I ine,e  ~~I e~ti~n d ',1he OppN88lOD ~f  ~ e ~n n 
toldier,.,-the dt t e~t i '~ B tecelVlng ~i ~t t,be,:nptlsh mtbe 
,IIQ-ua.iled Indian ~~ S1I', the J)Oelt1.0n. ?f the Ind.ian. aoldlel' iii ,hke that . .of t~ 
,Indian labourer, Formerly when the BrItish were &IlXlO\ll!to :de!elop thetr colo-
nieJl, they were 80xWUS to spirit In~ n lahOUl'erIJ to, the diff~nt parts Qf 
tbe British Empire in order that they IDJgbt better exploit thette e n~Bf and 
,after they had ~ e ~dt din their objef}t; the Indians were treated 88 Han)sna or 
'outcaste;, The position in tbe Atmy is. the same in tbatpeople who arerespG.q:'",., 
,.iblc for directiq British pplicy:sre, the samepeople:,i'he Indian 'sOldier ia:tha 
' U~ t t  amoogthe armies of the Empire. ',' 
Sir, I am reminded of the fact that in my part of thEi coUntry, when a Pathan 

peasant reqnires the help ~f other agriculturists either to harvest his crops or to 
plough  his land,., tae clllOtom is t,at;he irwites t e~~~ t~it en d J ~ in~ 
hauet and the host takes great, care tosee that he Prepares ' ~ i ~  
'that hill gut!ists who have put iit an honest day's ~~ i~ t ni' eifi n~ ti ~ 
. are properly fed and entertained welL This is after all, t ~i  fight, it is after 
all theil' empire, i~ is their,eXploitation that we are asked to defenQ,.p.nd whell 
they call us to help t e~, ~ e t it is their duty to sEle that th,e Indiall 1.& feu 
like' the Britishcl", 'is clotIled I.e the BrWsher, and is treated ona par with ~ e 
Britisher, because after all he is fighting the!r 'Yar,,1!e is helping them to retaip. 

~ thE'ir i tten ~ , he is helping t~~~ to e~ it~ e we.aker e ~e in the di~
ferent parts of this world. After all It lS theIr duty to see that he IS treated on 
a par with the Britisher. "  "  '  " ',_, ' 
: ,~ Hi e t' 'B Governt:nellt is ~ ~ i e Of ~ t i~ e f ~ and amenitie,s 
~f 'the, :rndiantroops ,servingo:verseas. ,Under the ,fin ' ~ itt tt e i ent we' are 
fold it is His Majesty's Government which pays ~ , fI enitie ,~nd welfare of the 
Iridian troops, but it seems that the actual executioiLofthese matters 'is in th;' 
hands of their agents, the Government of India. :t w:li:nt to know from the Gov-
ernment of India that if His Msjesty's G6vel'nmenf:ba:s:"i\:t ~ t' e ' it ~ wh;V 
they should be 'so'very mean in the treatment ,of the Indian soldier in t ~ 

;matter of amenities and comforts. 
The policy ofin:flicting Fa.u.ji Akhbar on the Indian soldier reminds me of the 

'Nazi method of regimentation of thought, Fauji Akhbar is a paper which is 
f.iug1J.larly devoid of anything good, anything useful. and it is only fit for the 

t~ paper basket, and so much of our money is being wasted on Flluji Akltllar. 
It woul<! interest tbeHonourable Member for Information and Broadp,asting to 
know what the Indian: soldier outside India thinks of the broadcasts which flre 
organised by his department under his very nose. They do not like the program. 
mes which are got up by his department. They are anxious :to hear more about 
t~e ~ f their in~~ tha,rIto listen' to t e~  n~  ",hich is e~n  i~, 
,ftlcteiion t e~e ~ e m 'season, and out of ~ n, ArtIcles wrItten by paId per-
sonsa're'reaaout m 8 tnost mechanical manner and listeners in India switch ever 
~  something else wheuthese articles ~e being .relayed OD the I,~, S.o I would 
.Ike-the 'Leader of the1:IDuse 'to learn ~et  at least from thIS SIde of the 
House. ' ,,' " 

'~ ~'~, ' ~i  ~~~, ~~ '(Leader of the House): I assure mv 
' n U J eIneIi tti~' ~ ', e~ 'learning a good lot.: ,  " . 
,~ . ,Iff. ~ , ~  B.¥ we Ilo'not see, any effect on him, 
" ~ Sft ~ ,, 'Oan '~~ lliilt(ani JiIet tin~  '  "  " 

is. ~~~  J ~  ~~~ '  ~ i ~ ~ f~fe , ~ t ~~~~ P~~ ~ 
~ ~ e , t ~In ~~~ d~~  IS ~t~  ~ ~ ted ,~  a , ~ n ~~i ~ of an inferior vArjpty. 

, ~ ~ 1 '  , ;" ::! ,'! '. ' 'if" ~ , 
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N:ow, if you want to have contentment in the Army in India it is high time, fi1'aM 
the Gov81"DlDent of India gives up this discriminatory policy against the In •. ' 

Mr. President, the one good thing whioh this war ha. done is that hunckeda-
ef-our solorB have gone abroad: it is a matter of indiflerelloe 1Vhether the7:'ha-ve-
gone there impelled by neoeasity of the eoonomio situation of the cptm1ir1'- or b 
other reaSOnt, but whatever the motive force whioh took them to the different 
and far-Buill theatres of war there is one thing ~ i  they have learnt, and. whiob; 
will e~f pat bene1it to India. Wherever they ha'i8 gone, they have .beea 
tFeated in a manner which is not fit for human being. They have seeu that ~ 
British soltJier fighting the same battle shoulder to shoulder with them against tJae 
'llame enemy is baing treated on a different footing than of the Indian soldier. 
When they come home with this idea, they will have a better appreciation of what 
should be India's place in the future world order-whe1l1er India could at 0.11 es-
pect to be treated as a self-respecting nation within the ambit of the Britlah 
:Empire, I hope and 1Irust that·they will come baok oonvinced that-theonly ~ 
for India was outBiOe this Empire if there was no enquality of i;reatment po88ible 
within the British Empire. 

'I!he speech of the :Honourable War _Secretary was veq halting. 
AD BcIIlo1U'IIIle .... r: It is Def8ll08 Secretary. 
JIr. Jlbdul QliJ1UlL: They sit together, antI by are so close together that ~  

iii «lifiiculi to cn:stinpish betweeen the two, and the parts wlUoh they play are 
110 much interdependent aud inter-related, and ~e new comerdarfves 80 ~ C  
inspirati<il from his senior whenever he is in any diBio1llty. At any rate it is di-
ffioult· ~ distinguiih btween the two. His speech was a very halting one.; I 
have seen many guilty personi come before courts--I know and many judges also 
n ~t e poses and attitudes the accused persons take wheo. they are makipg 

Ittatements. I can see something of the same in the nonourable the Defence-
Secretary's attitude when he was making his speech. Parts of it we did not hear, 
but the parts we heard were so unconvincing. I am sure he himself was not COD' 
vlDC(>d by what he was saying. Sir, I support the motion, and censure the (Jov-
emment of India for beini so weak-kneed as to allow the British Government ~ 
discriminate sgainst t ~ nationals of this country who are performing tasks ex-
actly similar to the British in the different theatres of war. 

Sir OoWUj" lelalqir (Bombay City: ;Non-J,{uhammadan Urban): Sir,· I 
;rise to make it perfectly clear that I am sure every Honourable Member of tm.. 
House demands that there shall be no distinction between Indian .soldiera and. 
soldiers of any other nation, at least outside India, with regard to the amenities 
given to these soldiers, and it will be our business to see that these amenities are 
'given to our Indian soldiers, for I am one oi those who are firmly convinced ,t ~ 
it is the work of the Indian soldiers that has put India on the map of the world. 

Now, coming to brass tacks, I have got before me an article written in tho 
Tinte8 of India., by Mr. Robert Stimson, appearing in the issue of the 7th April. 
It if; full of complaints with regard to amenities. I would just. like to summarise 
for the information of this :Honourable :House what the complaints are that Mr. 
Stimson puts forward with regard to amenities; and since the time at my disposal 
iR very short, you will forgive me if I do it very rapidly, and leave Honourable 
Members to read the article for themselves, whioh, I repeat, is in the issue' of thlt 
'nh April: 

Fir!!t, as to leave, he says that the average Indian soldier they cameaorollS-
bad not had leave for three years and some of them had not had leave for four 
years, The soldier worries about his land and J,{r.Stimson states: "the only 
time when the equanimity of an Indian soldier is rutBed is when he ill concerned 
about. his property or his people". Now, my B;onourable friend hal' read; out 
some extracts from a new scheme that has been framed. Mr. Stim89Dmake& 
reference to that scheme-hit knows all about it and he mentions it, and after 
-bavingalluded to that Bcheme, the scheme I8entioned by ~  Honourable frieDel. 
ite eays: .- -: 

"The Government of India, it iJ felt, ahould Ute much cogeDt· langaap in e ii ~ 
~ thou relponlibla for the confjol of A.Iliad ahippiag the CaM fat ·the Indian. IOldw.'" " 
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Here is a man who has just l"eturned from this tour; he .knows about this 

,lCheme; he has heard the complaints of Indian soldiers and their ffi e~ about _e and this is how he wants- it to be put, that the (iovernment of India have 
tot to make their efforts felt a little more strongly than they have 'done, if they, want this complaint aboullleave to disappear . . . . 

Mr. "U Subldlr (Indian M:erchanti'Chamber and Bureau: Indian Coon-
iueice): Is this ;M:r. Stimson an Englishman ~  

'Sfr GowMi" lelan.,: Then he talks about correspondence'" f i itie f ~ 
these soldiers; he poin. out that it costs the Indian soldier 280. 9p. to write,bull 

'it; costs his relatives 6 8nnas to reply, which they cannot afford. These ue-
. :thktgs that can be remedied; these are matters that have been brought totbe 
attention of Govemment on former occasions and here are pressmen going out to· 
the Middle East who tell us very seon f~  their return that nothing has beeD 
done. The next complaint he makes-I am going very i~  over them &ad 
'not expanding oa them, as I do no, have the time-he makes a very substantial 
. Complaint about the work done by the district soldiers boards. He says taey 
are not doing their job, and he further states with regaN tv these soldiers . 
boards. . . . . s 

B'awabada Muhammad !laquat Ali Dan (Rohilkllna and Kumaon Divi-· 
lions Muhammaoon Rural).: They Me a farce. . 

.. Sir Oowasiee lehap; He very nearly says that. This newspaper pRr1.y 
lltllird not only irom t ~ men themselvQs, but from their offiltCrs, Indian aile. Bri-
tiilib, complaints about the WOl'k done by these boards--they do not pay attention 
to·the men's complaints; most of the com'plaints are about their P1'()perty and'. 
disputes with regard to their land; the boards do not go into the matter hut, hani ' 
'itovt:r for decision to the village headman; he goes on to explain how the vIDage 

, I e d~en may be prejudiced in favour of one pariy or the other, and the soldiella. 
'feel that. no justice is being done to them in regard to there complaints. We 
have heard 0. great deal of these soldiers boards-I have a.t least-and I have 
~ d complaints. I have heard the defence made' of the work done by these-

boards; but when I hear complaints from men who have just been touring in the· 
'Middle East, who thus speak with some knowledge, who are men accustomed to-
gather facts quickly and get at the bottom of things quickly and put them before 
the country concisely and correctly, I am beginning to feel that there is somethiilg·. 
wrong in the centre of Government here which cannot; remedy "these complai!lta-

Mr. Sri Prakua: Everything is wrong there. 
SlrCJowIlljII llhl.llpr: Then with regard to the 'welfare work generaU" 

be suys: 
, "In other aspects of welfare-recreat.ioll rooms, entertaillDlenu and so Oil-the IndiaD' 

'1IOldier deservell much ett~  treatment, Aa far &8 mOlt of the military allthorities on th .. 
:apot are concerned there il every deaire to lee to it that the Indian soliier is .1 w.aI 
Ll'eat-..d aa any other." 

. He describes the orders passed by General Paget. He then refers 'Co hill, 
doubts about the ability and the wiIlingneslI of officers in Penia to do their duty 
properly. And then he says-this is very important: 

, "BlIt the real fault lies with the Government of hdia, which by A.llied arrangement 
haa II de~ en to manalte the :welfare .of the Indian soldier. liven thollgh 15,. a ~ .. r 
per head 18 allotted to the IndIan 8olcher'II welfare as againat 58. for the Britiah aoldier 
more efficient welfare arrangements are made for the latter." ' , 

~ e~  Sir, if the officers of these men, both Indian and English, complain 
that; It IS the fault ,?f the Government of India, whose auty it is to see that the-, 
Government of ~nd  do their. ~ properly? I affinn most 'strongly that it· 
is: the duty of this House,and If thIS House cannot periorm that duty efticiently 
and successfully, our presence here is useless. and I trust that this Honourable' 
~ e i~ not f~et  this debate, ~ te e  t ~ result may be, and will see to 
It that thIs questIOn IS. followed up ttl I we achIeve proper results. I must say 
that my Honourable frIends on the. Treasury Benches--the Indian Members and.' 
the Europeans-must take a greater interest in this question. They mUllt look 
lo,to, thi8 question themselves ;. it is the:r duty; it is their duty to a class of men 
who have been upholding the reputation of 'their ~nt 'J  and if they do not do. 
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',H 18ir Cowasjec Jehangir,,} ,; " 

U ~'~t i  ~ et~t e  dGWn and I am ~ e t~t ~,~  ~,~ ~ ~ 

' i ~~I i  .:if ". ,'" on tQ erilicise this fAni ui :Va'i DilJa1u$hSab1fj4 
'CoO'" ,. ~t',' ~ ~  'that' '6 out to the i J ~ E' ~ ~nife i 'iJt'~ t & th&&e en erta nmen" p g "'..,' ' '" " "-,.. .... '';I,.'lL 
'T'l. 'ed t ". t' t"," . tti i i~~ ~ ',' i ' n~  
~ e i ~~ f ft fJ i~ i t '  iie~, ~N i t i  nif t~, ~ fft ~ ~ .. ~  
call and makes as great a profit as B i e~O  aoldiers ~ ashamed of ~ ~ 

ti~~  '~ ~  ~ ~~'Oft~tn, not, ' e~ e t~  ~ en~i i ~ but 
~C d~  ,other ~ Ji U I ' believe that welD India are 'satisfied Wlth-·this at"'*-
''ti1' embrtainment ;iut8' thiii is Vibst touehes them·to,tlie quick . .' This is what W. 
·Stirhson 88VS; arid -euriously enough this is htsdescription. I think it is ootreie 
.ndpuhquch better than I can:' .' 
, ~~~~~ .. nnot liDg;' t ~i  iailtrlimenta are out'Of tUM; and th,! female n~C t ~e  t ~ 
""'in«' them al'eaUtoo often of • dhIes ~ t can only be d8lClJ1bed aa ~ O  ' 

' f ~d ' it you . except to-get if yoU do this by contract? 'You can set onlr 
' In~n i  will gQ out on contract. If this fact is oorrect, this.is the result you 
"ibust expect the!i-lle refers to 'Iile lack of better films: we have heMfd ~ 

lire being sent out. Kay I teU 'Cfly. ien~ the J ~fEf n ~  ~e ~t ~~t I ~~ 
beard that story ef ~  of better lfllins bemgsent--out;· I 'have e~ e nn~ !t 
now tor t!6le space of some ilime; a.d--here is a gentleman and here are others who 
kave gone', ,out and who say that these films have disappeared '. thin sir-aa 
~ t f  they have no1dound them; Then t ~e is the complaint of our men get-
tag·no,news f ~, IJlliese oorrespoadents say that our men. complain ~ 
!pt ' O~ ~ i eft  :ndi'no .new.abcnn their own.eountry, ~t ei  own ~f S 

\.and' families. There'!VI88 no newspaper telling them what was happening i,n 
'ladia. '"I mustaakmy;Honourable friend: the Leader of the House to see th,t 
i<m; bhesa broadcaj:dla ia tutuna tJJe ~ ia 'mOYjldoroestic, news. tIndi ~~e ~  

,,quite :enc>ugJt of the ~ n  all about, the war •. Droptbi's lecturing to-
,them and. tell them !pore about what is happening in their nt ~ t tbft 
')l'sms, about: tha ,monsoon, a.bQut their crops, how their families are f in ~ t 

'.lcJU will 'be doing good. Drop>this propaganda that you are doing today.J'£!'1 
.• ~ now convincedtbat this, 'PJOpaga.oda, as far as t ~ Idie~ are n ~~  

, h.as baena f,.ihu!e.. They tell .jroo. whst they n~ and you can supply it by paJ-
:aing,«miers within i e~ t~ ,  I·wolUd, ask my Honourable friend to ~~  
, d ~  these d~  Stop tJlls propagandatbat is going on. Start fresh prp-
paganda that will give them ne:ws ~f tJiek people, of the i~~C ' twa pre-
niHn t i ,~t fi d , Gdthe future IQONJOOn 0'1 thinglH)f,-fu..\ ..... ,~ i,  will 
interest them and they will not feel the lack of newspapers that they are ~ee i  

:,today.,. M!1y I poiJlt ~ t t~  t;;timson has a very good w_ord to say about, 
~it  ,I; :was ~  glad ,to read that .. He speaks highly of the i~  

.. aeeommod9tion and: of the treatment meted out to our Indian treops. Let us 
therefore on this occasion extend to Government, not only our congratlilatioll& 
,-but. also· our sincere Lhanks' to those who deserve them for the improvement in 
out bospita!s in these regions'and for the hospital treatment meted out to these-
men who are upholding the-l'eputati<,n' of' our country: 
. Finally. ·:l\'b. President,.1 ,will 'quote something f ~ this gentleman who ~B 
.evidently watched· things 'with attention and' reported them with fair C~  
This, is 'whitt 'he Bays: :;,' , . - ., ' 

"To sum uptbis' article on. welfare, there ia n,@t the sm.allest do.ubt that the officer-
, Junior or Seni91', Ini ~n _or B it~ in  and fi ~~n~ with the Indian other rapks 
feels t.hat. the' Quthol'itles 'are' not gIVing them the faclhhes that they should have .... 
'matkr of riglit. •.• '.-' . . r . '" . -. . ; 
••••• ,V'. ,v •• f... ' ,_ "  " ',.,'., .  . ", ' 

. ." I ask .the' GoveJ;ilment of India to give the facilities that these men demaIid 
' .• ~ ~ ~ t te i~ i~ it 8;rid: if.t\IeY ~~ ~~t, (}o it, let theIp. C~,~ e gove.t:n.ing ~I i  C ~ 
, ~nd, 1ft them Pllnd, qve:r.t1ie ~n t e~ of our troops to thp. B ~t  e n ~ t 

~  rill,dp-it, , J,'~ C e~~f~  ,  , . , '.' _ ,r: 
;',.f ' ' ~ ~ ''' ~ f d ~  ~ e n  "SIr, I, am Ii ee , ~J  s,?n:v t ~~  I 
~~~, n ~ e  ~i ~, fi ~  aur.ng: ~~ ~ i e  stage&, ~ ~ ~ e ~ ,p,ec,au-.,e.W. B 
~ ~fe~~ e  ~i  ,~t ~~  ~ I. ~, e, S S ~  1 ,C?H'I4 ,P9i>.Si:ply ,d ,~ ~  
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Therefore my apologies are due to the Honourable eJ ~  who spoke in the 
-early stages of the debate. Like lIly H n ~ e friend Sir Cowasjee J ehangir 
1. ~  distressed to read the statements niade in two. prominent journals of 
tbiscountry by _ two distinguished ~'e ndent  who recently. visited Italy. 
oJ. ~  the more distressed to read these complaints because some of 't e~ 
~n ni ed with the complaints which were made by the Defenoe Consulta-
tive Committee, of i ~  I was a member, after its tour to some of the battle-
fields of the ~fidd e East. (An Honourable Member: "When was that?") 
l:Q. 1943. 1 t is unnecessary for me to say a word about the Indian soldier. 
~ne d  and relations of mine who are serving in various - Allied anus, have 
written to tell me that hel'e is no finer body of men, no more gallant representa-
;tives of their country than the Indian soldier serving abroad. Therefore. he 
4eserves thehest that t,his country can give him, and I aJil not satisfied; in 
fact I~ Bm. cOllvinced that he is getting much less than the' best t Ind~  
ean gIve him. I was not in the House when my friend the Secretary 'to the 
Defence Department spoke. Whatever he had to say, his own heart is in the 
;right ptace. He has recently taken over this portfolio. . Therefore, I would 
n ~ like him to feel that I wish to condemn him for what ha.ppened before he 

t99.k charge of this work. But I do waut him to . know that what is being 
$aid in this House on this subject is nothing. leils than the truth, and 1 do 
want: him to kllow that if this House expresses its opinion on this motion in 
grave dissatisfaction of the position as regardR ~ enitie  to Indian troops. ,'}veJ:-
Mas, it is only doing its duty and is reflecting public opinion on this question . 
. l will not go into the details of the grievances whieh my e:llleague!l' and 1 
~n i ed into more than two years ago but it is quite clear that some of them 
i1Jilllremain unredressed.. (A.n Houonrable Member: "How many of them are ' 
fresh ones?") They are nearly all the same. I know that there are difficulties 
in the WAl, some psych:llogical, some physical and some political; but I have 
·a shewd suspicion that in this matter, the weifare of Indian armed forces 
8e1'Ving overseas does not receive the priority that it deserves. Honourable 
. Members will remember that not very long ago there wae a grave agitation in 
·my own eountry in regard to the welfare of British troops serving. in the East-
em theatre of war. Public opinion eventually grew 80 strong that the Prjme 
Minister i ~ f took the mstter within his immedia.te conaideration and se:Q.t 
out his special personal representative to inquire into the position 'and to Dlake 
• report to him within the shortest possible time. In just the same Wfly the 
.welfare of Indian troops ~e in  overseas del>erves the highest priority. Know-
:iUg the interestwhieh His Excellency the CoII).mander-in-Ch!ef takes in thef'e 
O1attel'Jl, I cannot understand why more has not been dorie ~ e~ned  the 
tftry j'UQt and pressing s:mmplaints which have been referred to in the course of 
tms d:ebateo I hope the loesult of this discussion, possibly the result of this 
.. ate will be that those who are concerned will taj[e the most drastic and 
immediate step!! to Temedy the more easily remediable grievances of the-:roops 

'~e ' e  and give those problems which are worrying thOle who &erve ~ d the 
higbesipoasible coosideration. ..' 

, .. Then, Sir, one word about the Soldiers' Board. I have had some experience 
~f the working of the Soldiers' Boardil in some parts. of India.. Like most of 

I) l' 1I these organisations, some di t i ~ aregOQd, some districts are bad. 
. • • • B1Jt the Soldiers' Board organisatiO!l.8-:->:;)rlls I think they are now 

_lied the Indian Sa.ilol1l, Soldiers and Airmen Board or something like that-
'they ought to be a living link between serving soldiers and their people at 
home. ¥y'Honourable friend Mr. Deshmukh and others in this House, Capt. 
D!dpat Singh and others of my colleaguee who. were privileged to tour in the 
Middle East two yeaTS ago, will remember the questiC'lls .that were asked by the 
men of every unit coming from different parts of. India with wbom we had the 
'Privilege of' talking. The cropR, land disputes, delays in postal arrangements, 
-thieVing of money orders, all thele things give ~ e e te ~ worry. to the man 
*bois serving 'overseas. I understand these grlevances sblI persist, That, I 
1ilustsay" speaks ill for those wbo are responaible. I~ some ways, the Indi~n 
.. oldier aerving OTeneas ill more helpless t.han thee801dier of some of tb-eother 
.Allied armies. 



~  LEGISLATIVE ASSBMBLY [9TH APRIL .1945. 
[Sir F. E. Jamell.] 
Generally, far less is done for him not only by those who send him, 

but bv the civilians in those a-tries in which his lot is cast. That is 
therefore all the more reason why the amenities' of the services should be 
,.trengthened in every posllible way. Two years ago, we criticised the personnel 
-ef the officerl who were immediately responsible for looking after the welfare 
of Indian troops. Many of them had never been to this country. M.any of them 
do not know what the Indian soldier needs, when he is far away from his home. 
To what extent has that complaint been dealt wi,h? I cannot believe that 
it is not possible to' find men of experience in this country who would gla?Iy 
,take a King's commission in order to go overseas and serve the welfare of Indian 
troops. Therefore, Sir, my sympathies are most wholehearted with those ~  
have raised the queltion in the House. I hope my Honourable friends WIll 
'not make the mista'{e of opposing what I believe is the united wish of tbill 
;House in thia matter. Certainly, as far as I am concerned, my vote will be 
''1rith thOle who desire by this method to draw attention tp one of the ~ 
.pressing needll of tholle who serve this country in foreign lands. , 

KaullDa Z&far .AI1 Klum (East Central Punjab: Muhammadan): Sir, when 
outspoken critics like Mm. Vijayalakshmi Pandit call the Indian soldiers rice 
soldiers or dub the Indian troops all mercentriell, the Government spokesmen 
-very much e e~t the expression and try to ram the offending expression down 
,the unwilling throats of their opponents. Only the other day in this Houae 
when the Budget was under fire and hot words were being exchanged between 
'the Treasury Benches and the Opposition Benches, the Honourable the Leader 
of tlie House addressing the Opposition Benches said, "you think by going to 
jail for a few months Or a few years you will achieve independence, you' are 

< sadly mistaken. Independence, when it comes, will not come through you and 
-through your antics, but it will come through the Indian soldiers, who aN 
patriotic Indian soldiers". Well, Sir, the words of the Honourable Sir Sultan 
Ahmed are prophetic in away. The day will ('ome and that soon when we 

-might be free in this land. But we know our own limitations. . We have 
gucceeded in this House in inflicting tremendous defeats upon the Government 
over and over Dnd over again, but the Government would not be influenced by 
-these defeats, they would not be influenced in any way. We liave passed 
1ICOres of Resolutions on this very subject of independence, but nothing came 
out of it. But the question will come when the 25 lakhs of Ind,ian soldiers, 
who have fought on all the fronts, who have fought in the burning sande of 
Africa, who have gone to Italy, who have gone to France, who. ¥ve gone to 
'Burma and all the fronts who have saturated the soil of thos& theatres with 
their rieh blood, will return home. The demand will come from ij:J.em aft.erthe 
war is brought to a successful conclusion and they will -';'y, "You ·Mr. 
Amery, you Mr. Churchill, you promised us complete .independence, 
where is that complete independence". If you treat their demand·in the 
same way in which you are treating us, then t.rouble will be brewing for 
you. That will be the dawn of Indian independence. One would suppose that 
a body of men who have earned testimonials from the British e n en~ f ~ 

. theIr valour, and for' their I!I8crifices, wh.() have earned more Victoria Crosse. 
than the Canadians or South Africans ever did, are a determining factor in the 
situation. When it is conceded by the Treasury Benches that these men, are 
patriotic, and valourous, and' have a right to claim independence for' their 
country, then I am SQre something will be done in order to meet their demand • 
. Their status of life must be raised in the matter of a.menities and comforts, 
they must be treated on the same level as the Britishers. After all the Indian 
soldiers are more valourous in some respects than the Britishers. We· are all 
proud of them, and this pride has its basis on strong grounds. The poor Tndian 
soldier has been treated abominably. And mind you the India.n soldier of today 
is not the soldier of many years ago. l\Ian,v of the modern Indian Roldiers are 
undergraduates, man:v of them are graduates, they know what patriotislr is:, 
they know. what fighting for one's country is. These young men know shooting, 
they have-learnt flying in the air, they have given good account of themselves 
in sea fighting. In fact tHey are versed in an the ways of the war. So, 'you 
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Treasury Benches, tremble for the day when th6se soldiers come home. They 
~ get independence. . ....... 1' •. 

Sardar JlaDgal SiDgh (East PWljab: Sikh): Sir, I thank you for giving this· 
House an opportunity by admitting the motion relating to the d i ~ and 
difficulties of t ~' soldiers fighting on the fronts which have never been discussed 
in this House since the war began. I am glad that an opportunity has been 
given to this House to invite the attention of the Government of India to their 
difficulties. Sir, I must thank the Commander-in-Chief for sending u Pres. 
delegation consisting independent pressmen. I must also thank the C ~de 

in-Chief fol' permitting these articles to be 'printed in the Press and lastly, I 
~ thank the· Commander-in-Chief for not invoking the powers of the Viceroy 

to kill this motion in the very beginning. 

JIr. Sri PrDasa: Thank you' for thnnking all of, them. 
Sardar )[angal Singh: I am glad the Defence Secretary has spoken at an 

early stage, but in his speech, halting as it was, he has not taken the t ~ 

to tell U8 what is_the welfare bandobuBt for the Indian soldiers. He has told 
us that the Indian Hovernment ha3 laid down the standard and has left e ~ 
thing to the British Government. Do I underBtand that detailed arrangementll. 
and the whole ·bandobuBt is being done by the British War Offic£', or is it done-
by the Indian officers under the orders of the Coxmr..ander-in-Chief? That is an 
iInportant point. The welfare officers in charge of the Indian soldiers should: 
be those who cttn understand their santimentr;: and the social hackhround of 
their requirements, 80 that tp.ey oan appreciate all their needs. For in«tance, 
an incident is mentioned here that a Britis-h officer prevented a soldier from 
remitting some money to his brother to help him to e~ married. He thought! 
·the soldier would appreciate his action and would like to keep the money. But 
the soldier who could not send this money was. unhappy all :the time because 
he wanted his elder brother to get married so that the chance might come 900n 
for his own marriage. According to our custom his turn would 'COme after his 
elder brother or sister is married. That· British officer did not know it 8Dd 
therefore he could not sympathise with him. I therefore request the Govern-
ment of India that in this matter they should Indianise the whole welfare staff 
immediately. The Rindultan Time. correspondent has put it very rightly when 
he says: . 

"Thi5 in i ~nt  i ~ that. the welfare officer must undel.'lltand the wiground of 
his men's life. The welfare orp;anisation certainly requires an overhaul of its perlOnnel. 
It. i~ the one sphere where Indianiaat.ion can be done at a strob, In any calle t.his IJIhere 
should not. be uaed for providing cumy job. for staff favourit.ea." '. 

The first step that I ~ e t to the Government of India to take immediately 
is to Indianise this welfare staff and put those men -in charge of the welfare-
amenities who can. understand the social background and the psychology and 
the sentiilleuie of the80ldiers for, whom they a,re to cater. That is the fin\ 
point I wish to make. ' 

Then, Sir, I was very much amazed when the Defence Secretary said thai 
tlwy nre sending by air thousands of eopies of Indian newspapers. When I 
. wanted to know what those newsjlf!pers were, h(, very kindh-gave some ~  

One name was MUBlim, another wae Ap-Biti and another was the Khal'tJ 
Samacl,ar. I do not know whether my l\{uslim friends have heard of thi .. 
paper MU8lim, or of Ap-Biti, but I can say aefinitely about the Kilal1l4 Sama.cha,. 
that it is n· pllper which no one reads, it is au old. fossil and t.here is no news 
in it; there are only some advertisements of medicine". And if this kind of 
papers go there, it is no wonder that Indian soldiers are not satisfied. Then 
these pressmen say that in-the reading room the only paper available was the 
Fa1tllli Akhba.,.. I tried to get n copy of t.hi;; paper in the Library because I 
wanted to read some portions of it to the HOUBe; but it was not available. 
Otherwise I could show how ridiculous the writings are. No one carPs to look 
at that paper. The news is all stale and of a kind. which no one cares to read. 
It is also mentioned that thil'l press delegation visited these placeR in 1945 ana 
they say that in the Indian rending room there was one 1111t8tra.ted Weakly 
of October 1941. And t,his 18 the stuff whieh they \1'e seilding by air fOT t'beSlt 



:2678 LEGISLA'1'IVE ASSEMBLY [9TH APRIL 1945. 
[Sardw.· Mangal Singh.] 

people. But the British soldiers get their latest daily papertl. 1 can understalld 
the difficulties of ~ Hon?urable friend the Defence Secretary. lIe would not 
dare to send the IndIan daily papers. to ~e soldiers because they want to isolate' 
them; they do not ·want t ~ soldiers to know what is happening in this country, 
.and therefore they are sendIng these stale papers which no one reads here. 

o An Honourable Member: 'l'hey will black-out torlay 's eedi~  also., 

Sardar Kangal •. Singh: 1 suggest .hat tho::;e papers should be sent whieh 
,give. the latest news ~t things in the villages "and public news in which they 
are mterested. They saould stop these papers they are sending now' the\' are 
;()nly wasting their money'. . , ~, 

• With regard to amenitie<;, this question can be divided into two parts,--Qlle 
being the front n~ the other the. ~e  O~ the front wherever you may happen 
to go you are remwded of your wfenor status. See the Indian'soldier and oee 
the British "Soldier. See his clothes, his dress, the cut of his ~ t, his kitchen, 
~i  room. With the Indian you will find that everything is inferior; at every 
mep he is reminded that he is a slave. Phave heard from some of my friends .. 
who have come here on leave from Italrthat the British soldiers and others 
tell the It i~  that these Indians are slaves and negroes and they should not 
go near them. When the Indians hear these things they feel very much. 
They hear that they are being caned upon to fight for the Empire in which 
they are said to be shareholders, but at every stage they are reminded of lheir 
slavery and of their inferior status. It is 8 very serious matter and I would 
ask the Government of India to see that, that impression is removea before they 
are demobilised; t ~ i e you are in for trouble. Those who have gone out 
feel more the degradation and t,he slavery of their oountry than those who are 
here and do not see these things in such bold relief. From the Government's 
'point of view this is very important. 

Then the Defence Secretary has not taken the trouble toO explain how it is 
that Re. 10 are spent on the Indian soldier and only one-third of .. that is spent 
on the British soldier. And yet the British soldier can Bee a fi~ Jaily while 
the Indian soldier can on1y see a rotten and broken film once a fortnight. As 
regards rest camvs, a description is given in these papers of American, British 
and Inoiall rest ~  The British and American rest camps are luxuriously 
furnished, with billiard tables and cushions and so on; in the India.n rest camp 
there is only a broken charjJoy and not.hing else. This is t.he impression which 

_ you are giving to Indians. I can say without exagge!at!0n tha! the Inrlian 
soldierts in the n I ~  are only ea.mp followers. If thiS IDlpreSSlOn goes rletW, 
T feel, they will ereat,e trouble when they go back. 

Si~, 'they are very deeply conArned in the welfare of their people, their 
land their crops, and so many'other things. Nothing is being dnne about that. 
In thls report, which Lord Munster ha9 submitted to{) the BritiRh <1overnment, 
:he has said: 

"In India there are t.he Army Liaison officers and Indian Soldi(>r8 Board who are 
'looking after the welfare of tl,e Indian Holdier8." 

T -can straightaway t ~'  without allY fear of cont.radiction, 'that the Tndian 
Soldiers Boards are d in~ absolutely nothing. There are men on these Boards 

o who do not take anYlntereRt in the welfare of the Indian soldiers. The;y 'll'e 
, there by the M eharbani of the District Magistrate and they 8alam him and go 

home. I think there are some Honourable Members on this side of the H:>use 
. who Me connected with the Soldiers Boards and who are even Presidents of 
"the Soldiers Boards, and I would expect them tlO .stand up and say what they 
. have been doing hr the families of the soldiers who are fighting at the ~nt  
- -Several widows approached them and all· that they have probably done 18 to 
. forward their applications. They bave do:{\e nothmg. They ~d to porne to us 

, for help. I would therefore say that the e ~nt ?f Ind~ ~ d at once 
elolle these Soltntlrs· Boards and create a .., .. w n~' nt t  whIcb wIn be really 
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,cbacked by soldiers and would do something Jor them. I hope that the Gov-

ernment of India w.ould not oppose this position but 1:!.aving regard to the senti-
ments of. the people of this country iIi thie matter, they would immediately 
overhaul their welfare organisation. 

Kr. O. M. Trivedi (Secretary, War DepartmEmt): Representing the War 
Department, as I do, I am not responsible for welfare and amenities, but I am 
intervening in this debate becau,se I have been very closely associated with His 
Exaellencv the Commander-in-Chief and I can say that no one is keener than 
himself t; see that the Iridian troops get" the veri best arrangements possibl.e i,n 

.respect of welfare and amenities. 
An Honourable Member: A piou!> hope! :'-
:Mr. O. M. Trivedi: It is not a pious hope: • 
Nawabzada Muhammad Liaquat Ali Khan: The best is very poor so Jar, 
lIIr. C. M. Trivedi: 1t was His Excellency the Commander-in-Chief who 

. arranged the Indian journalists' visit to the Indian troops in the :Middle East 
and at the Italian front, and we are very grateful to the journalists who have 
publiehed their impressions in their papers, 1£ His Excellency the Commander-
in-Chief did not want the press to see these arrangements and thereafter to 

'make suggestions, he would not 'have made all the arrangements that he did 
for facilitating the visit of the journalists. It may be that in certain respects 
-the accounts in the press are exaggerated, it may be that some of the head-
linee are sensational. I do not complaiYl. about ~ S, because the press has a 

-duty to perform and has its own conception of duty to the public, In n ~ 
of this conception it has indulged in sensationftl ht'adliJl('s although I ~' ~ t 

'would not like that sort of thing to be done. ' _' 
Sir, I am not fully aware of the detailed arrangements for ''''eHare and 

amenities, but ~ do l:now that His Excellenc:'; the Commander-in-Chief is f~  
'anxious that everything that is posS'i.ble should be done. Mv Honourable friend 
'Sir Frederick James, referred to the visit which he and otheJ' members df t ~ 
;DefenceJonsultative Committee made to the Middle East in 1948 and he said 
that most of the grievances and complaints mentioned in the Times still remain-
ed uuremedied. T l,ave not got the exact detnils of the action taken ,)ll the 
'Various suggestions made by the Defence Consultotive Committee. but I can 

',at least remember a few off-hand on which a. good df)al of action has been taken.' 
1 remember the Committee saying that the' number of Indian welfare officers 
was very small indeed; I remember the Committee ha.ving said that the number 

. of iiiClian officers in the Public Relations "Directorate was very small; I also 
remember the Committee having said t.hat t.he arrangements for the leave of 
Indian troops were not very I:latisfactory; I also remen11Jer the Committee having 

..suggested tha.t the pay of the Indian troops should be increased .. Coming to 
some of these things, since the beginning of the war the pay of ' t ~  In-iian 
troops ilerving overseas, broadly e in~,  increased by about 10& per cent, 

Sir Cowasjee Jehangir: ~ d  hal' raif;erl tha.t point. today. , 
IIr. C. M. ~ edi  Oh, yes. It was raised. Mr. Honourable friend Mr. 

_Abdul Qaiyum did sa.y that the Indian troops do not get as much as the British 
,floldiertl, . 

Mr. Abdul Qaiyum: I said 'while they are serving overseas'. 
Kr. C. II. Trivedi: Yes. PHY ana allo\\'ances of Indian soldiers serving 

·,overseas have been in.creased. • . ' , 
As reg8l!ds leave, I think since the Defence Consultative CoIllIQittee made 

its report in 1943, arrangements for lea.ve have impro'\"'ed very greatly and I 
-can assure my Honourable friend, Sir Cowasjee Jehangir, that the telegrams 
seat bv the Government of India and His Exce!lency the C nde ~in C ief 

. do not'lack in force. If he wishes', I can show him privately BOme of the tele-
grams sent on the subject. But a.ll these arrangemenbJ 1l1'e necesssrily governed 

"by the i i i~ of' shipping which is governed by the oyer-all strategical . 
. ' situation. I .can however aseure the House tha£ e e t in~ I , ~ wiJI M 
. ..done in the matter of leave to Indian troop •. 
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I aril personally very glad thap this c;.ebate has taken place. Severalsug-

gestions have been lJlade during the course of the debate and i,n the- artieles-
which have appeared in the Hindustan Time8 and in other papers. I can assure 
the House that Hi8 Excellency the Commanaer-in-Chief will' do all he can to 
improve the amenities for the welfare of Indian troops. The House mayor 
may not be aware t ~ His Excellency the Commander-in-0hief has appointed 
an officer-a major-geneIJ:l!J-as head of the Liaison Mission for the Indian 
Alwy in the MaddIe Eaqtl1nd eversince he has been there, he has devoted the 
greatest possible attention to the improvement of welfare and amenities . 

. These things do take time and I suggest that that fact should he borne in mind. 
Some Honourable Members: Question be now put. 
Mr. President, (The Honourable Sir d ~ Hahim): The quest10n is: 

"That the question b& now P .... 
The motion was adopted. 
Mr. T. T._Krialmamachari: Sir, I have heard the Honourable Member iP'ho· 

is Secretary for Canteens,euphemistically called the Defence Department, 
carefully and feel I· am not any the wiser for it. As I heard him I waa 
reminded of an incident which is reported in these set of articles by my friend, 
Mr. Durga Das 01 the HinduBtan Times. He has told the story of a unit not 
having a barber, and whoever responsible had commanded that the carpenter 
of the uirit should do the barber's work. The result was that those who were 
ministered to by the new barber had cut8 all over their' faces . ., ........ . 

Kr. Sri Prakasa: We had the same experience in jail!!. 
111'. T. T. Jtrishnamacbarl: And it looks as though that carpenter tU~ Jed 

a barber. The Honourable friend speaking for the Government has mishandled 
the matter so badly that he has merely inflicted cuts on his department and, 
on- all othert! whom he sought to defend. 

The tragedy of it all is, thut bere in this House two gentlemen representine 
the Government, having little or nothing to do with theactu,al work that ia 
being done in the ~Iidd e East, in Italy, in Iraq and in Iran, or for that matter 
even in ,Assam and in Burma, have sought to defend the activities of the 
authorities in this regard, and have merely trotted Qut empty excuses for -noj; 
having repaired the damage whicn was brought to their notice two years ago. 
by m;r Honourable friend, Sir Frederick James. ' 

What was the answer that has been furnished to us? They will take note of 
all that bS been spoken and written and that it takes time. The war baa-
already· ii ~ted for ~ yeal)'. In order that my Honourable friend, Mr. Trivedi. 
and his colleague might be able ·to carry out the wishes of this Hou,se, the war· 
muat continue for another 2\ years. 

The Members on the Treasury Benches, including m." Honourable friend, 
the Leader of the House, have been keen to do propaganda to pUblicise the· 
valour of the Indian troops and to boost the war effort done by this country 
in every nook and corner· of the world. But tho,;e people who are actually 
doing the fighting 'get very little or no portion of the benefit of. it all. Why 
I'hould not my HonoUrable friend the Leader of the Hou!\e go to Itnlv -and 
aee things for himself? In fact he should also take his . colleague the locum. 
tBnen. in charge of the Defence Department if a pliane could be found to . 
takp·him. 
I ~ no desire to· keep the House engaged much longer. I have no doubt 

that the House has no doubt in their mind, that not one grievance voiced on 
behalf of' our countrymen in the fighting fronts have. been attempted to be 
-assuaged, and I think the key Gf it ~  is t i ~ Mr. Sti ~ n, bhe'l'ime. of I~i  
correspondent,- about 'whose Nport S11' Co'waSlee -J e n~ spoke 80 eloquentiy, 
has touched on the kernel of the situation. Why should not. ~ e e troops pi-
proper entertainers, why don't they get 'the ~t  they deserve from the-
people of India. It it all ~ e f oonlfiderationa which amongst others are 
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fIOlitiaal. The Government of 1ndia are not able to i ~ the beat minda 
of tbia country in looking after the amenities of the ~  W are 8DPI8Ii 
-abroad. A mere assurance cannot satisfy ~ Bouse. I am however glad"" jibs, 
the opportunity has been afforded to this House to Dp1'888 its ;riewa OIl two 
;matters: One, that wherever these troops may be, though in fact it may be 
that they have chosen service under • British for purposes of eamiDc 1iheir 
living, we cannot divest ourselves of our responsibility for them, ~d secondly. 
that we have to do all that we can at least by censuring those who are responsible 
for not providing these people with the basio amenities by eurciaing our vote 
against this Government. Sir, I hope the Housp. will support :the moticlll. 

Mr. Prealdent (The ;Honourable .air Abdur n~  The question is: 
"That the .Assembly do DOW adjoarn." 
The motion was adopted. 
The Assembq then adjourned till Eleven of the O ~ on Tueaday, the 10th 

!April, 19M. 
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